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LOK SABHA
Thursday May 6, 1976/Vaisakha 16, 

1898 (Saka)

The Lok Sabha met at Eleven of the
Clock

[Mr. Spe ak e r  in the Chair]

ORAL ANSWERS TO QUESTIONS

fiqwHkn of Mngatore Port
•692. SHRI M. RAM GOPAL

REDDY: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether there is a proposal to
expand Mangalore Port; and

(b) if so, the main features there-
o f and the expenditure involved?

THE MINISTER OF STATE IN 
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H M. TRIVEDI):
(a) and (b). For the export of 7.5 
million of Kudremukh Iron Ore annu-
ally to Iran, the Port of New Manga-
lore is proposed to be developed to
receive vessels of 60.000 DWT of a 
draught of 12.5 metres, at an alongside
berth equipped with mechanical load-
ing facilities. The main items of
work to be undertaken by the Port
are;

(1) Dredging.
(ii) Construction of an Ore berth.

tfft) Extension at Breakwaters.

Civ) Acquisition of floating craft
M  Preea*%mont of navigational 

’tfttR

2

The works are estimated to cost Rs.
35 crores.

SHRI M. RAM GOPAL REDDY:
Whe^ is the work actually going to
start, and what is the time it will take
to complete it?

SHRI H. M. TRIVEDI: The port
developments are supposed to be
finished to coincide with the availabi-
lity of the om  We have already
ordered a dredger and traders have
already been invited for the break-
waters.

SHRI M. RAM GOPAL REDDY:
When will the actual deepening 
start? Will it take years or months?

SKRI H. M. TRIVEDI: The dredg-
ing will commence 18 months practi-
cally from now and will be completed
within another 18 months thereafter.

ImplementathMi of Award of Second 
Wage Board on Working Journalists

•693. SHRI SAKTI KUMAR SAR- 
KAR: Will the Minister of LABOUR
be pleased to state.

(a) whether most of the daily
newspapers published from various
State Capitals are yet to implement
the award of Second Wage Boar-J 
on Working Journalists; and

(b) if so, the action taken again<r 
these dailies so far?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) and <*>). 
The recommendations of the 2nd 
Wage Board for Working Journalists
are enforceable statutorily and these 
have been implemented in most cases. 
The implementation is effected by

eefiLSjpt.
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State Governments and they have
been advised to ensure that the re-
commendations are implemented In 
remaining cases, if any.

SHRI SAKTI KUMAR SARKAR:
May I know what are the newspapers
who have not implemented the Wage 
Award? There is one working vete-
ran journalist Mr. Nimai Bhattachar-
Jee who is working as working jour-
nalist at Danik Bistvamitra of the
national language. He is being de-
prived of this award an<j due to that
reason, he has lost the accredition. I
would also like to know whether this 
is in his knowledge or not?

SHRI BALGOVIND VERMA: Some
representations have been received in 
esses of non-implementation of the
recommendations of the Second Wage
Board on Working Journalists and
they are as such: (I) The Nagpur
Union of Working Journalists have
sent a letter on 31-8-75 and have re-
ported that the management of the
Nav Bharat did not implement the 
recommendations either of the first
Wage Board or the second Wage
Board as such; (2) as far as paying
D.A., weightage, categorisation and
pay scales are concerned, the recom-
mendations of the 2nd Wage Board
for Working Journalists are statuto-
rily applicable and enforceable under
the provisions of the Working journa-
lists Act 1955. The matter was
brought to the notice of the Govern-
ment of Maharashtra. (Interruptions).

MR. SPEAKER: If you like you
can lay it on the Table. You have
given many places in Nagpur.

SHRI BALGOVIND VERMA; Three
representations.

MR. SPEAKER: If you have any
information, you give him.

SHRI BALGOVIND VERMA: We
have no information. But there was
one representation from West Bengal
•Iso. (Interruptions)

SHRI SAKTI KUMAR SARKAR:
May I know what is that paper in
West Bengal?

SHRI BALGOVIND VERMA; The
Indian Journalists Association, Cal-
cutta in a letter dated 26-11-75 have
drawn our attention towards the non- 
implementation by some Establish-
ments of Urdu newspaper published
from Calcutta. The Association have
brought to our notice the non-imple- 
mentation of recommendations of the
Wage Board. According to them, they
are getting below the subsistence
level. So, wo have brought it to the
notice of the West Bengal Govern-
ment,

SHRI SAKTI KUMAR SARKAR:
May I know what disciplinary action
he has contemplated for violation of
this award?

SHRI BALGOVIND VERMA: The
State Government is the appropriate
Government in the matter. They can
take action.

MR SPEAKER: The State Gov-
ernment is the appropriate authority
in this matter.

Deepening of Channel of Cochin
Port

*694. SHRI VAYALAR RAVI; Will
the Minister of SHIPPING AND
TRANSPORT be peased to state:

(a) whether any steps are being
taken to deepen the channel of the
Cochin Port for the larger ships to
berth; and

(b) if so, the facts thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OP SHIPPING AND
TRANSPORT (SHRI H. M. TRI-
VEDI): (a) and (b). At present
there is no proposal for deepening the
channel and the existing bocths for
ships of more than 30 feet draft to
berth. *
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SHRI VAYALAR RAVI: The Co-
chin Port is suffering from lack of
facilities for the bigger ships to come.
So, even the foodgrains cannot be
ported out because the larger ships
cannot berth them. The Kerala Gov- 
emmeni purchased ships, but those
ships cannot berth at Cochin our own
State Port. This is a pitiable condi-
tion in Cochin. If you permit me, I
can quote figure& In 1974-75, the
total tonnage of import and export
was 48,13,323 and in 1975-76, it was
42,55,145. It has come down. It is
very clear from this statement *hat
the total tonnage of goods handled at 
the Cochin Port has come down be-
cause the bigger ships cannot come
there. It was promised earlier to
deepen the channel which will enable
the Cochin Shipyard to make bigger
ships and also use the super tanker
b?rths What is the reaction of the
hon Minister?

SHRI H. M TRIVEDI: The exist-
ing facilities at the Cochin Port can
take ships upto 22,000 to 25,000 DWT
with 30 feet draft. So far as food- 
grain vessels are concerned, which are
lighter than a large tanker, they are
normally of this size. They can come
to Cochin. Similarly, with regard to
fertiliser wssels, they are of the same 
size. They can also pome in There-
fore, the fall m traffic is not neces-
sarily related to that. It is related
with the overall pattern of foodgrain
and fertilisr berthings at all Indian 
ports. As far as the berths are con-
cerned, they cannot be deepened to a 
draft of more than 50 feet. There-
fore. the deeping of the channel is 
not really inter-related with it be-
cause it would not be useful to deepen
the channel because the berth itself
cannot be deepened to more than 30 
feet draft

SHRI VAYALAR RAVI: I am glad 
that the hon. Minister has accepted
that the bigf&r ships cannot come
there and that the berths are not suffi-
cient enough to have facilities for the
bigger ships. I have seen the Cochin
Shipyard. They a** making 1 lakh

tonnage ships there. But they can-
not even test them because the depth
is not enough. They cannot us** them.
It is necessary that Cochin Port should
have larger berth facilities. In this
background, may I know whether the
hon. Minister will take the overall
view of the entire development of the
Cochin Port, including super tanker
berth facilities?

SHRI H. M. TRIVEDI: We have
viewvsd the problem as a whole. The
facilities are being created for larger
vessels to berth at outer vizag har-
bour, at outer Madras harbour and 
also Haldia is being developed___

SHRI VAYALAR RAVI: The
question is about the Cochin port.
You arte answering about the Haldia
port,

SHRI H. M. TRIVEDI; Providing
facilities for berthing of this size of
vessel® at ^very port will mean consi-
derable expenditure. That kind of a 
thing is not related to the Cochin Port.
As far as *he Cochm Shipyard is con-
cerned, tWa vessels which will be
launches from the Shipyard will be
light Therefore, all that is required
is the widening of the channel, not
necessarily the deepening of the chan-
nel.

Earnings of Calcutta Port

*695. SHRI R. N. BARMAN: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state whe-
ther the earnings of port of Calrutt* 
have Heen dwindling progresively 
during the last three years and if so,
the yearwise break-up and steps 
taken to improve the situation?

THE MINISTER OF’ STATE IN 
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRI-
VEDI ): No Sir. The revenue earn-
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(Rupees in crores)
1973-74 30 95
1974-75 42 14
1975-76 53 91

SHRI R. N BARMAN: I am glad
that the Calcutta port's earnings have
been increasing during the last three
years. I would like to know what is 
the quantum of profit that was earned
during these >ears. The Public Ac-
counts Committee of Parliament had
a]so suggested that the practice of
misdeclaration of description of con-
tents and weights and less utilisation
of dredger capacity are two important
sources of leakages of revenue and, if
so, what has Government done in this
matter?

SHRI H. M. TRIVEDI: So far as
the recommendations of the Public
Accounts Committee are concerned,
they are being separately processed
and action is being taken. As far as 
the traffic is concerned, the traffic it-
self has increased besides earnings.

SHRI R. N. BARMAN: May 1
know whether it is a fact that the 
Government is contemplating to have
joint administration of Calcutta and
Haldia port* and, if so, whether this
will improve the financial position of
the port of Calcutta and whether the
State Government was consulted and. 
if so, what is their reaction in this
matter?

SHRI E. M. TRIVEDI; 1 would
image that this really does not arise
at a supplementary to this question.

MB, 8PEAKFR: He wants to know 
whether, in order to improve the fin-
ancial position, joint administration of 

the ports is being considered.

am a k  j #. t r iv b s h ; with w -
gas* to tie admJafrftration of Mfe
Cstnstia and Hakttv porta, aither a*
joint or separata porta, the matter 1*

under Investigation by a Committee
headed by Mf. M«kfaerjae.

SHRI TRIDIB CHAUDHURI: The
Minister has given the figures of the
earnings of the port; they have eer- 
tenly Increased, hut I want to know 
how they are related to profits. Is it not
a fact that the Calcutta Port is in-
volved in heavy losses which is due
to two things—one being the increase*
ing cost of operating the port and the 
second being the leakages mentioned
by the PubUc Accounts Committee?
I would like t© know whether the
Government contemplate taking ur-
gent steps to stop this.

SHRI H. M. TRIVEDI: It is true
that the Calcutta Port was in dffif’t
for practically si* to seven years from
1967 onwards but. over the last year,
there is a slight surplus. For the anti-
cipated jtear 1S76-77 also, there is 
likely to be a marginal surplus

As far as the Public Accounts Com-
mittee's recommendations are con-
cerned, I have already mentioned that
they are being separately processed

Oral AnsttHtrt 8

SHRI SAKTI KUMAR SARKAR:
I want to know about the proposed
management at the two ports at Cal-
cutta and at Haldia. Just now the
Minister said that a Committee ha* 
been appointed. headed by Mr
Mukh^rjee to look after the interests
of both the ports. But a few days
ago, when some representatives of the 
Bengal National Chamber of Com-
merce met Mr. Trivedi in this respect,
he categorically told them ttaat he had 
in mind two separate Administrations
which would be at the cost of the
Calcutta Port. May I know from him 
categorically what the mind of the
Ministry about the management of
tbt two pcrtt?

n  Wt. T*XVm : The Jttute- 
tra comirf̂ r ttrfs subject aft*r
t f» id m  **u»i*rj«if ComwH- 
tae is ftcvftwl

MAY 9, IVt*
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Technical Assistance to Nepal for 
Telephone Exchange 

*696. SHPl K. MALLANNA: Will 
the Minist~;- of EXTERNAL AFFAIRS 
be pleased to state: 

(a) whether Nepal has sought the 
technical assistance of Indian Gov-
ernment for the establishment of 
telephone exchange in that country; 
and 

(b) if so, the reaction of Indian 
Government thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AF-
F AiiR.S (SHRI BIPINP AL DAS) : (a) 
and (b). In r1:sponse to requests re-
ceived from His Majesty's Govern-
ment of Nepal from time to time, the 
Government of India have, during the 
last ten years, provided assistance for 
the constr'tcti••n of nine telei:;i:ione 
exchanges at various places in Nepal, 
including Kathmandu. Eight of these 
exchanges are functioning. The ninth 
exchange, th~ one at Biratnaga1·, is 
nearing compk:tion and is expec~ed to 
start functioning within a few months. 

SHRI K. "MALLANNA: Mey I 
know from the Hon. Minister whether 
there are any terms and conditions 
entered into fo~ this technical a~·sist
ance and, if !>O, what are tho'>e t1~rrr1s 

and conditions? 

SHRI B1f-INPAL DAS: There arP. 
no particular terms and conditions ex-
cept that we h&ve given some ai i to 
them for the construction of the tele-
phone exchanges. 

Rationalisation of Service Conditions 
of Labourers 

*700. SHRI B. V. NAIK: Nill tt-.e 
Minister of LABOUR be pleased to 
sta11e·: 

· (a) whether any attempt at 
rationalisation of ,service conditions of 
labourers employed in the sector o1iler 

than industry and agriculture in the 
country has been done; and 

(b) if so what are these crafts/ 
trades[professions and what are the 
raaonalising steps taken? 

\ 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRJ: 
BALGOVIND VERMA): (a) and (b). 
A statement is laid on the Table of 
the House. 

Stei.tement 

(a) and ,t> ·. Presumably the mah 
sectors which the Hon'ble Member 
has in mind are Shops and Ccmmer-
cial Establishments, Domestic Workers 
and Railway Porters and Vendors. 
Service conditi">os of worke-:-;;; employ-
ed in Shops and Commercial Estab-
lishments are regulated under the 
various Stat-= Shops and Commercial 
Establishments Acts which, inter alia, 
provide for l:aurs of work, opening 
and closing hours, weekly day of rest, 
payment of wages, etc. The question 
of suitable Legislation to improve the 
working conditions of Domestic Wor-

kers is 'Jeing examined in consulta-
tion with the. State Governments. As 
for Railway Porteifs and Vendors, the 
Study Group which suifveyed the ser-
vice conditions of these workers had 
submitted its report in April 1959, 
made several recommendations con-
cerning framing by the Railway Board 
of a model grievance procedure. sup-
ply of woollen uniforms during win-
ter, free me:iical treatment to li::ensed 
porters, provision by the Railways of 
rest shelters with bath and drinking 
water facilities for the use of ii.:ensed 
porters, indoor medical treatment to 
licensed porters in railway hospitals, 
etc. The, Ministry of Railways have 
accepted many of these recommenda-
tions. 

SHRI B. V. NAIK: In the statement 
the hon. Minister has stated that, pre-
sumably, I mean by the labourers other 
than those engaged in industry and 
agriculture, the domestic workers, raiL 
way porters and vendors and shops 
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and commercial establishments and 
their employees. By and large, this is
true, but 1 might also mention here
that the other categories which may 
not fall under the category of industrial
or agricultural labourers w*U be the
construction workers, rhoae who are
working on roads, canals, bridges and 
buildings. Unless you are going to 
define ‘forestry’ also as coming under 
‘agriculture’, it may include forestry
also. Unless you define the small
scale crafts that are being carried on 
in the interior of towns and villages,
small crafts and the craftsmen em-
ployed by the master craftsmen can 
also be taken to come under those fal-
ling in the category of neither pgricul.
ture nor industry. May I, therefore,
know, since this is an area in which 
much investigation does not seem to 
have been done, whether you have sta-
tistics and figures regarding the total
number of working population in this
country coming under those categories
which do not fall under either industry
or agriculture. Now that i have con-
firmed your presumption at least parti-
ally, may 1 know what is the number
of these people, for whom, if at all we
bring in labour legislation, we shall
have to think in terms of their num- 
her—approximate, not exact?

SHRI BALGOV1ND VERMA Even 
the approximate number is not known 
to us except that of porters and ven-
dors where again there are two conflict-
ing claims: the Railways say that they 
are not more than three lakhs, but the 
Federation of Railway Porters and ven-
dors claim it to be more than five
lakhs. Excepting these figures, we do
not have the actual or even approxi-
mate figure of these people.

SHRI B. V. NAIK: In view of the
fact that the data position is not very 
clear, will the Minister at least con-
cede that, as compared to particularly
those labourers employed in the orga-
nized industry like manufacturing or
organized services, the condition parti-
cularly <tf the domestic workers, cons-
truction workers and others Is one of
the worst In the country and if so.

steps h« proposes to take in order to
organise them and give them the bene.
At, of their hard work?

SHRI BALGOVIKD VERMA: So
far as construction workers are concer-
ned, the hon. Member is aware that 
we have passed the Contract Labour
(Regulation and Abolition) Act. We ar«
in favour of abolition of the contract
system wherever, it is possible, and 
where it is not possible, we are trying
to regulate the system.

So far as domestic servants are con-
cerned, this is the toughest problem we
are faced with. Our attention has been 
drawn by the Petitions Committee m 
their 22nd Report, and we have tried 
to consult the State Governments. The
State Governments are feeling a great
deal of difficulty in the matter, and 
from whatever suggestions or views
we have received from the State Gov-
ernments, we find that ♦hey are not in 
favour at all of bringing about any 
enactment for this purpose because
they think that it might adversely aff-
ect the labour.

SHRI P. K. DEO: From the state-
ment we find that the question of
suitable legislation to improve the 
working conditions of domestic wor-
kers is being examined in consul-
tation with the State Governments.
Just now (he hon. Minister has 
stated that the State Governments are 
not very keen about it. It is a matter 
of great concern and distress, parti-
cularly when you talk of the 20-point
programme and when you talk of li-
quidation of the bonded labour and so 
on. I would like to know which are the 
State Governments which are putting 
Impediments in the way of implementa-
tion of the Centre’s directive. I would 
also like to know whether any time
limit has been fixed in this regard.

SHRI BALGOVIND VERMA; I can 
only say that most of the States are rot
in favour o f this enactment to regulate 
the conditions 0f  domestic servants.

SHRI P. K. DEOt This itself is con- 
trmdfeiort *>or W-poitH ftfttfwmme

Stafe~<fett»ttri*»t» not Ittplmnt- 
tnfifc.
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SHRI VASANT SATHE; In view of
the intricate nature of the problem and 
itg vast implications and ramifications,
X would like to know, whether the Go- 
vernment would consider formation of
an EJmploymertf Relations Ad, instead
of an Act like Industrial Disputes Act
which, as you know, is restricted only
to industrial workers, as defined, and 
also to disputes. This is a concurrent
subject. If we have an Employment
Relations Act, it will cover every
conceivable Employee; whatever em-
ployment is given already, let it
at least be regulated and protected.
As you have seen yourself, the contract
labourers are the worst aftected and 
exploited persons: nobody can save
them. Nowhere the agricultural labour-
ers get the minimum wages even if you
recommend that and Ax that under the
20-point Programme. Unless you bring
it within the purview of some common
law for the whole country, you will not
be able to protect the labour. There-
fore. are y°u contemplating formation
of an Employment Relations Act?

SHRI BALGOVIND VERMA: It is a 
suggestion for consideration.

SHRI VASANT SATHE: 1 do not
want a certificate that this is a sugges-
tion for action. I want to know, if you
are contemplating such an Act and if
so, when you will take steps in that
direction.

SHRI BALGOVIND VERMA: We
Will try to take advantage of this sug-
gestion whenever it Is possible.

Deaths due to use of Antt-biotics

•701. SHRI NAWAL KISHORE
SINHA Will the Minister of HEALTH
AND FAMILY PLANNING be pleased
to state.*

(a) whether unrestricted use of
anti-biotics drugs has led to many
deaths in USA and other countries;
and

(b) the position in India and the
steps taken to prevent It?

THU DKPUTY MINISTER IN THE 
MINISTRY Or HEALTH AND
FAMILY PLANNING: (SHRI A. K.

M. ISHAQUE): (a) and (b ). A state,
ment iB laid on the Table of the Sabha.

Statement
We are not aware whether unrestric-

ted use of anti-bioticg hag led to many
deaths m U. S. A. and other countri-
es. However, press reports had appear-
ed m 1974 on the US Senate Ommu
ttee’s Enquiry into Reckless Use of
Antibiotics wherein it was alleged that 
there could be some connection bet-
ween high pressure sales of anti-biotics
by drug firms and thousands of cases 
of death and disability from inappro-
priate prescribing of these powerful
drugs for colds, influenza and other
viral infections.

It is recognised that some oi the anti,
biotics can, unless prescribed under
strict control, cause undesirable side- 
effects. In India all anti-biotics are 
included m Schedule ‘L’ of the Drugs
and Cosmetics Rules and therefore, can 
be sold only on the prescription of a 
Registered Medical Practitioner. In-
structions have been issued to all State 
Drug Control authorities, Directors of
Health Services, etc. in 1974 and 1975 
drawing their attention to the problems
that can be caused by indiscriminate
use of anti-biotics and directing them 
to exercise adequate caution and con-
trol. It has also been suggested that
the promotional literature 0f anti-bio-
tics should be screened so as to en-
sure that they do not make exaggerat-
ed claims,

SHRI NAWAL KISHORE SINHA:
Sir, i am sorry, that the papers con-
cerning the answer that I have recei-
ved, do not contain the statement re-
ferred to by the hon. Minister.

SHRI A. K. M. ISHAQUE:. There is 
no separte statement. As the answer is 
a long one, I have placed it in the form
of a statement on the Table of the 
House

SHRI NAWAL KISHORE SINHA:
There was a news item from Washing-
ton which was published in important
newspapers of this country that anti-
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btoties drugs am .being used vwy in- 
discrinninately in the United States and 
that is creating problems, not simple
problems but such as mulling in dea-
ths, and the medical authorities in that 
country are already seized of the
natter. Sir, it i* well known that anti-
biotics drugs are also being used in 
this country in a very unrestricted
manner, particularly by new doctors
who do not know much about medicine
yet. Also, we have a large number of
quacks in this country, who are using
anti-bioticg drugs on our rural folk
very frequently. May I know, what is
the present position in this country
and what steps Government propose to
take to eliminate any chance of mishap
in this country?

SHRI A K. M. ISHAQUE. It is a fact
that it appeared in the newspapers that 
there ha& been a random use of anti-
biotics in the United States ot America
We also learnt it from the newspapers
that there was a Senate Committee
which was conducting an enquiry
into the matter But so far as
our country is concerned, we have
taken all precautions to see that there
is no random use of these anti-biotics
What we have done in this country is
that these anti-biotic8 are included m
Schedule VIH and only qualified medi-
cal practitioners are entitled to prescri-
be them. The quacks to which the hon.
Member referred to are not entitled to
prescribe these anti-biotics. Second,
ly, the literature for promotion of
sales of these «nti-biotics is always
checked up to see that they do not
make any falsa claims. If the litera-
ture makes any false claims, the Drug
Controller sees to it that those false
claims are delated. Then, the label
or carton of all anti-biotic drugs in to
contain a warning prevents such 
things. But fesor* is a lot toflBWple
In the ceuwfery who. tocure themselves
from ailments, fuwt do not go to
doctors bat just prescribe it them-
selves and take i t , . . .

MX. s m x m :  OTiat will da, I think.
You dene ssaJL Second qvestian.

fla m  « A X A L  KISBORE *S*HA:
My secotd queation.

There are by now a large number
of factories manufacturing anti-bloti?
drugs in the country. Is proper vigi-
lance being exercised in the process of
manufacture so that such elemtals
not And a place in-it which might cre-
ate health hazards instead of curing the
patients?

SHRI A. K. M. ISHAQUE: I have not
been able to give him the answer just
now. But the moment ft is manufac-
tured, then we have taken care of by
seeing. . .

MR. SPEAKER: After manufacture.
You mean in the process of manufac-
ture?

SHRI A. K. M. ISHAQUE: 1 will re-
quire notice.

MR. SPEAKER- Next question. Shri
Bhogendra Jha—not here. Shrimati
Roza Vidyedhar Deshpande.

Iren Ore Deposits la Bailadiia HU*

•703. SHRIMATI ROZA DESH-
PANDE Wili the Minister of STEEL
AND MINES be pleased to stale

(a) whether the Geological Survey
of India has again pointed out the
existence of huge iron ore deposits in
the Bailadiia hills in South Bastar;

(b) it so, the outlines thereof; and
(c) how far this would help Bhilai

Steel Plant in future?

THE DEPUTY MINISTER IN THE
MINISTRY OF STKEL AND MINES
(SHRI SUKHDEV PRASAD): (a) to

(c), A statement is laid on the Table
of the House.

Statement

Th* geological investigations carri-
ed out by the Ceelegtoal of
India had indicated Hurt tha»* «s» 14 
distinct iron ora depoatts 4a .the A*1* 
ladtta Ran** which runaJowth.toJMtfth 
across the »authera *oc«ian of Jttfpr
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District. The total reserves were esti-
mated at a~mt, 1300 million tonnes. 
Since then, the National Mineral Deve-
lopment Corporation have taken up 
mining of deposit No. 14 and are deve-
lmpim1 .a 1econd mine iii deposit No. 
5. 

Bhilai Steel Plant draws its present 
iron ore requirements from its captive 
mines at Dalli and Rajhara in Durg 
District, also in Madhya Fradesh. If 
and when _Bhilai needs to be backed by 
more mines, the Rowghat deposits in 
north-west corner of Bastar District 
would be closer to Bhilai than Bai-
ladila. 

SHRIMATI ROZA DESHPANDE: I 
would like to know whether the ore 
from these mines is meant for Bhilai 
Steel plant and if not, is it bemg ex-
ported to Japan? 

THE MINISTER OF STEEL AND 
MINES (SHRI CHANDRAJIT YA-
DA V) : This mine was mainly deve-
loped for export purposes so that the 
iron ore produced there from these 
mines is exported to Japan. That is 
correct. 

SHRIMATI ROZA DESHPANDE: 
Does it mean that we do not at all need 
this iron ore because it is si:id that it 
was found by the Japanese that there 
are huge deposits of iron ore in this 
particular mine. So, I would like 
to know whether we are not at 211 in 
need of the use of this iron ore and 
whether it is not a very good kind of 
iron ore or whether it is too good that 
we cannot use it in our steel plants 
for producing fine steel. 

SHRI CHANDRAJI'- YADAV: For-
tunately in this country we have 
enough iron ore and our steel plants 
have got captive iron ore mines. There-
fore. the quality is also good. Hut, rea-
lly speaking, Bhilai Steel Plant, as the 
hon. Member wanted to know, has 
captive iron ore mines which are loca-
ted nearby that plant. Ther~fore, we 
should not go unnecessarily to far off 
and· distant places for getting iron ore. 

SHRI P. VENKATASUBBAIAH: 
While contracting for export of iron 
ore from Bailadila to Japan, may I 
know whether the Government has 
assessed and made necessary provision 
for the required quantity of iron ore 
that has to be made available to the 
Visakhapa1lnam Steel Plant because 
Bailadila happens to be the captive 
mine of Vizag Steel Plant. Has this 
been kept in view while contracting for 
export of ore to Japan from this· 
mine? 

SHRI CHANDRAJIT YADAV: It has 
been very much kept in view and we 
are developing mines for Vizag Steel 
Plant also. 

SHRI P. K. DEO: I wanted to find 
out one information. There are vast de_. 
posits of iron ore in Bailadila from 
which 6 million tonnes are committed 
to be exported to Japan through Vizag 
port. A railway line was also Ir.id the· 
D_BK railway line, from Vizag to Baila-
d1la. There is a tremendous demand 
for passenger traffic as also for other· 
goods. As a matter of fact, even though 
the railway line has been developed 
in a very backward are-a, there has. 
~een no movement of any traffic exC'ept. 
iron ore. So, I would !ike to ask the 
hon Minister: will he consider the ques-
tion of having another outlet for the 
Bailadila iron ore deposits for which 
a survey has been made to ccnnect 
Bailadila with Vijayasingha and then 
to Vizag? 

SHRI CHANDRAJIT YADAV: I do 
not know why the hon. Member is in-
terested in disrupting this thing. If he 
wants any additional railway line, he· 
should ask the Railway Minister. 

SHRI VASANT SATHE: I would' 
like to know: instead of experting iron 
ore, could the government no~ consider 
this suggestion has been made l:mg be_ 
fore also again and again. Has· 
the Government taken into considera-
tion about the pelletisation or sponge· 
iron so that larger quantities could be· 
accommodated and transported and we 
should also get a better price for our 
commodity. 
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SHRI CHANDEAJIT YADAV; It is
*mder very active consideration of the
Government. Really speaking, we

i have sanctioned this year a Pellets
Plant in Goa and negotiations are
being made with other countries
also for setting up more Pellets
Plants. So, far as the sponge
iron is concerned, this technolo-
gy is still in the process of develop,
meat. We have sought the help of

'UNDP. Our own National Metallurgi-
cal Laboratory is going ahead with
this. We are fully aware of the bene-
fits of exporting pellets and sponge
iron instead of iron ore. The Govern-

,ment is fully alive of it.

SHRI B. V. NAIK; Would the ex.
port potential of iron ore of an inferior

•variety from backward areas—Baila-
-dila and Bastar—be considered for
foreign market, in view of the fact
that blending and export is within
the standards of foreign countries like
Japan?

SHRI CHANDRAJIT YADAV It is 
•very important that backward area* 
should also be developed. It it, just for
the information of the hon Members
that Kudremukh is being developed

ior the purpose.

Accident in Coal Mines

•704. SHRI N. E. HORO: Will the
Minister of LABOUR be pleased to

.state:

(a) the number of serious acci-
dents in coal mines during the last 
year;

(b) the causes for these accident*;
and

(c) how does the percentage of
these accidents compare with that 
before the nationalisation of mints?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) 213! ser-
ious accidents oecured in coal mines

^during the year 1075.

(b) Fall of roof, fall of sides, hau- 
lage. fall of Persians, fait of objects, and 
irruption of water were the main
causes of these accidents.

(c) A statement j* placed,on. ̂ the 
Table of the House. [Placed in Lib*
rary. See No. LT-10796/76].

SHRI N. E. HORO: The statement 
shows that the accidents of a serious
nature in the coal mines have iucrea- 
sed since theae were nationUsed so
much so over 500 cases have occurred.
In 1970 the total number of senoue
accidents were 1577. In 1975 it has 
gone up to 2131. I would like to know 
whether it is not a fact that at the 
time of take over some persons were
overnight inducted as labourers and 
miners m these mines on ittise records
and these persons are responsible for
low grade work and for such serious
accidents. Secondly, every year Safety
weeks had been observed ar̂ j there 
has been an organisation foi it, tut it
seems due to the lethargy tnd apathy 
of these organisations, there has been 
no improvement. Will the Minister con.
aider alt these things and look into 
overhauling the entire s*t up Gf  the
Coal Mine<; Safety organisation.

THE MINISTER OP LABOUR (SHRI
RAGHUNATHA REDDY): At the
time of nationalisation, certain con.
tingents of workers were available as 
had been employed previously by the 
previous mine owners fand most of
them were taken over. Nothing new has 
happened after the nationalisation. Fi-
gures have been given, The mining 
activities have increased. Naturally,
accidents have taken place.

SHRI N. E. HORO: Will the Mini-
ster kindly look into the question of
overhauling the set up of Mines Safe*
ty Organisations and I would like to
know whether it is not a fact that with
eoal, th* authorities incharge of the 
Coal Mines h$ve neglected obser-
vance of these safety rules?

SHIB RAGHUNATHA REDDY:
Though it is not a matter ot consola-

”tfoiar atilt the faat remains that the rate
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of accidents in India 1$ much lower
than some of the moat advanced coun-
tries. But we are also trying to reorga-
nise the entire organisation of the
Director General oi Mines Safety,
with regards to Mines dispite regu-
lations and also regulations under the
Mines Act, we have framed new re-
gulations and even without waiting for
other procedural formalities, 1 have re* 
quested the Ministries of Energy and 
also Mines, to implement these things
to the extent they are capable of im-
plementing them. The Ministry of
Energy and other Ministers have ex-
tended their cooperation and they have
asked their various organisations to
implement them.

SHRI TRIDIB CHAUDHURI: In list-
ing the causes of accidents, on 
this statement, I do not find the 
mention of the cause of such
accidents as happened in Chas- 
nala I do not think they have 
been listed anywhere. It m«iy be that
they can come under fall of sides. The
hon. Minister of Mines as also the hon.
Minister of Labour are prewnt here.
May I know whether the attention of
the Government has been drawn to a 
serioug warning that has come in the 
report of the Pipeline Enquiry Com-
mittee from West Bengal Governments
Mines Officer and certain other autho-
ritative sources about the serious dan-
ger which threatens the oipelme runn-
ing near Raniganj area? I raised the 
question of fires in mines the other
day the Minister was not present, his 
deputy was present. It was stated that
fire accidents at Raniganj and Jharia
are not at all very serious. The Cal-
cutta Hindustan Standard published a 
very lengthy report about this and they 
drew the serious attention of the Go-
vernment to this aspect of the matter.
I want to know whether the serious at-
tention of the Government has been 
drawn to this report and what deci-
sion they have taken to i.rert such a 
disaster which might turn into a natio-
nal disaster.

SHRI BAttHUNATHA REDDY. As
far a* tMs is concerned, ibis does not

tall entirely within the jurisdiction of
the Mines Department.

SHRI TRIDIB CHAUDHURI: Coal-
mines Are is raging near the vicinity of
pipeline of oil. I am not dimply relying
on newspaper reports alone, l'he Mines 
Officer of the West Bengal Govern-
ment has also said about this.

SHRI RAGHUNATHA REDDY. I 
will immediately look into it The in-
spectors of the Directorate-General of
Mines Safety visited a number cf min-
es as a result of which Ihe working of
some of the mines has been stopped.

Outstanding issues between India and 
Sri Lanka

•70R SHRI SHANKERRAO SAV-
ANT: Will ihe Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) which points of dispute with
Fri Lnnka have been resolved so far;
and

(b) the broad features of the 
points that remain to be resolved?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI YESHWANTRAO
CHAVAN): (a) The status and future
of 975,000 persons of Indian origin
residing in Sri Lanka have been de-
cided by the Agreements of October,
1964 and January. 1974.

The Maritime Boundary beweer the 
two countries has been settled along
its entire length under the Agreements
of June, 1974 and March, 1976 The
question of sovereignty over the island 
of Kachativu amicably settled under 
the June. 1974 agreement.

(b) There are no outstanding pro-
blems between the two countries

SHRI SHANKERRAO SAVANT:
Sir, I would like to know, after the 
agreement of 1974, what is now the
status of the persons of the Indian 
origin and how far have they ac-
quired it as the result of the agreed 
solution?
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SHRI YKSHWANTRAO CHAVAN:
Well, Sir, gradual progress is taking
place about this matter. I can tell
you that according to the !ndi«-Sri
Lanka Agreement of 1964, India is to
accept about 5,25,000 together with
their natural increase for repatriation
to India and Sri Lanka Is to grant citi-
zenship to three lakhs persons together
with the natural increase and for the
remaining 1,50 000, it was agreed in 
1874, that Indian should accept, 75,000 

together with the natural increase <md 
Sri Lanka is tc grant citizenship to
75,000 persons together with the natu-
ral increase. Upto the end of Decem-
ber, 1975, India had granted citizen-
ship to 3,20,208 persons of whom
1,91,522 have been repatriated and Sri
Lanka has granted citizenship to
1,10,760 persons with the full imple-
mentation of 1964 and 1974 Agree-
ments. I think this is the information
that you wanted.

SHRI SHANKERRAO SAVANT:
Secondly, I would like to know how far
the rights of Ashing have been affected 
while settling the maritime boundary.

SHRI YKSHWANTRAO CHAVAN:
Well, we have certainly exchanged
letters on agreement about the Ashing 
rights in Wadge bank—Ashing practi-
ces of Sri Lanka and not the rights— 
but, as far as the other Ashing acti-
vities are concerned, naturally, the
respective fishermen will have to re-
main in their own respective bound-
aries.

SHRI X. L. LAKKAPPA: Mr.
Speaker, Sir, I appreciate Ifoe efforts 
made by the Ministry in consolidating 
the relationships between Sri Lanka 
and India. I would like to Jcsovt whet 
further steps if any have been taken
•t the time of the visit of the Prime 
Minister of Sri Lanka, in the back-
ground that China is also f&aktog «
attewurt and also to wgo 3ri kaoka 
by ftndfaf rice and otber essential 
fwwwiqflw tf j |0 eon9ô |||e to
the buflding up of human sod cultural 
relationship* hjr sending eseentlal com.

modities to that country. -’May I
know what further efforts has t*en
made by the Ministry in this regard?

SHRI YKSHWANTRAO CHAVAN:
Yes, Sir. Efforts are being made and
will be made.

tm  w|i : «rij «pt

?fa?r srmfwi? | f¥
fcr *>sfpT % 4Yw % w ft wwff
*pt  w m n* are*
v rtf r*  arm | i me «far*r
7 9 T4  MfartV ifiT'wnrts, «ift irr# 
«ft, ?r> MfVtr Ir *r> fa tf’ f t  \ 
f  tt m  $  *fr«r foTpft *nf«m % wr*
$  v* *T?T 0 ? ’

MR. SPEAKER: This is not the out-
standing issue between India and Sri
Lanka. The question is about the out-
standing issues between India and Sri
Lanka. Diego Garcia is a much bigger
and larger issue.

tm  HgTO : *  % $ST | fo
fTT r  7 arrt «r wm*v5 \

w m ; m w
<WT* t  »

SHRI P. VENKATASUBKAIAH:
While appreciating the steps that 
have been taken to settle all
the outstanding issues between In-
dia and Sri Lanka, has the at-
tention of the Minister bean drawn to
the lact that in regard to repatriation
of citizens of Indian origin and also in 
giving citizenship rights to the Indians
of Sri Lanka, there has not been such 
a Maiprocal arrangement made. They
•re not doing that «s Xa*t as we •** 
doing in repatriating 5,00,000 people
whom we have agreed to take. Iwunt
to know whether the atie****" « l  the
Minister haa been drawn to tike <*ct 
that Sri Lanke which has agreed to
give citiienship rights to tbra* lakhs
people ought to have pmesiiod at
the m m  P*ce at we are dejag*.
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8HR1 Y8SHWANTRAO CHAV AN:
TMiS it a matttt of detailed imple-
mentation of the agreement. And X 
think the respective countries will take
care of that.

TTB’WW If wflwff f l  *RfT IWWf WWT

*707. m i  • w r
iftf *ns, ^  fWT

fir j

(* )  *tt mr?r>!T 
? W ff  % '^TTPfTT % fqfJft f3T$r t

*rr$rr t  ertl, ^  ?wr *fr&%f*rarff
* t

3s«rj* % ytrurr vfkiff
% f ;  *ftr

( « ) *•? *r
*FT ITT sFTjNT$> 3FT fipSTT $  ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): (a)
Small deposits totalling about 3 2 mil-
lion tonnes of copper, lead and unc
ore*, with relatively richer metal con-
tent varying between 1 to 15 per cent
have been located m Sirohi District,
as against 100 million tonnes of or?
with metal content of 1 per cent at 
Khetri and SO million tonnes of ore
at Dariba with metal content of 6.7 
per cent

(t>) The State Government i* un-
dertaking exploration of thes* de-
posits.

f i  ^ K W  Wrlr : WSfvr 1nrWf,
* w  f<wr «n fo  W v **r

'm m 'o f t t ?  « w n r c * * t fc —

"Tb# m m  CM^vwnmmt la undertaking 
aagfcwatio* ot t k m  mineniM."

iff WVf VQ WtiW fv  irrffe
tir* mr foem w * $, f*wrt\ 
snrrfar % fax? t  ’sfVr *srT
# iw  £ ?

iw w  iJN mm («ft 
m rihr mwt) : « r ^ f o t t

fair innr Op 1072 *t*n? arnr 
w  S* fa **
t(tx. % T̂3T««T «Ft Iflft *51% TT 
*nr jp f̂V JTT ttht s to t t

i 3*1 «rw t t w  « r w r  s*r 3T?r 

fVqrsife ^ B»rt to t  t  1 
m  fjm tm  & r* w $ tim * rr  forr&r
QTfTT f t | ^Tf^tT ffPT TT*T
? m  -rCKmr m  ^  $ 1 g*r vt $ 3 
3 *  *  frr^r | 1 ssfarr (nr 
3T> "TOT %JTT m  aft? gn % f?*TT I

«w i -. wt t  m̂ r
nr? , 1972 % 1976 »RT I 1972

w * $  arm 1 ■npjqr %
h t w w t  fifor ir*f\

Tfisr fP%Rt «  qTO 5FJTWT 
ijftf WT ^pff *
*n?PTTif *rc inct̂ rr f^ir qr

?Tir Sf tu t  vnr ’

ms* : Vfrp[, s*
# i«  ^ ttwt % *r *rrfa*
im | w *rtf mtft
1 1 *  fpm% t  ffT * Rtf vs  *fatr
« m  f  » VTT *TT*pfl’T <TTO$
f  fv  TTW ffTffTT ̂

fV I^ ^ ^ « <** * fa
gir %f«»r x m  frm r fw tt

#  j f  trtr ^
nWt 11 «R yw ^  ^ I
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DR. H. P. SHARMA: Sir, the Deputy
Minister in his reply has stated that
the Dariba region deposits amount to
100 million tonnes. My problem arises

when two branches of the Govern- 
ment have different estimates of the
same deposit. The GSI estimate is that
of 100 million tonnes whereas the
estimate of Hindustan Copper Ltd. is
much lower. In that position how does
the Government come to a conclusion?

SHRI CHANDRA JIT YADAV: The
estimate at Dariba is not of the order
of 100 million tonnes It is 30 million
tonnes. Sometimes it does happen that 
GSI makes a statement and when the
actual exploration takes place, may be
sometimes the deposits are found to 
be bigger and sometimes smaller. As
the hon'ble Member is saying that
there is difference, I will look into the
matter and, if necessary, detailed ex-
ploration will be made to reach a final
conclusion.

SHRI D. N; TIWARY: Sir, when
an important work is undertaken by
any Siate which the Centre also want-
ed to take up, is it not the duty of the
Central Government to see to it whe-
ther or not it is being earned on the
schedule? What steps have Govern-
ment taken to see that the work there
is carried on according to schedule
and in a proper way?

SHRI CHANDRAJIT YADAV* Re- 
ally speaking, when certain State
Governments do insist and say that
they are in a position to. carry on
and are capable of carrying on, the
work, the Centra] Government, seeing
the interest of the State Government
does agree with the State Govern-
ment. I agree with the hon. member
there. But these are certain very
scarce minerals in our country. If any
State Government is not able to do
the exploration and development *jf 
the mines within an appropriate thne,
the Centre wit] look into that.

MR. SPEAKER Question 70&-ques~ 
tton 709, We can go over the Ittt

again to see if we could take up any 
other question—The question list 1» 
over.

WRITTEN ANSWERS TO
QUESTIONS

Manufacture of Vaccine far Cholera 
and Rabies by Central Reeearch 

Institute, Kaaooti

•689. SHRI JHARKHANDE RAJr
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether the Central Research
Institute, Kasauli (H.P.) is manufac-
turing vaccine for cholera and rabies;

(b) if so, facts thereof; and

(c) the outlines of the research
done during the last three years?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (CHOWDHURY RAM
SEWAK): (a) Yes, Sir.

(b) Total quantity manufactured
at this Institute is as follows:

1973-74 1974-75 1975-76
mi m ml.

Cholera
Vaccine 2,15,80,444 1,32,74,330 1,36,11,640 

Antirabic 57>92>493 49.09.140 45>5*>°50

(c) The following are the outlines 
of research dqne during the last three 
years:

1. Methods of purification of 
sheep-brain anti-rabic vaccine.

2. Development of a potent tissue- 
culture anti-rabic vaccine.

3. Improvement of technique# of 
laboratory diagnosis of rabies.

4. Laboratory studies on infections 
due to salmonella and emeropitt**

genic E. coll in humans and animals.
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5. Nature of immunity in cholera
Mid improvement of anti-cholera
vaccine.

6. Development of vaccines against
Influenza and measles.

7. Standardization and improve- 
ment of quality control techniques
and development of National Refer- 
ance Standards of various vaccines
and sera.-

8. Methods of concentration of
anti-snake venon serum.

9. Surveillance of Influenza.

10. Development of techniques of
lyophi isation of anti-diphtheric se-
rum, tetanus anti-toxic 3erum and 
anti-rabic serum.

11. Isolation of protective fraction
of whooping caugh organism.

21 scientific papers on research done
at the Central Research Institute,
Kasauli, have been published in na-
tional and international medical
journals during the last three years.

Discussion Re: Family Planning la
Chief Ministers’ Meeting

*690. SHRI P. GANGADEB:

SHRI RAM PRAKASH:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether a meeting of chief
Ministers of States was held in Delhi
on Mth April, 1976;

'(b) if so, witether family planning
was discussed in the meeting; and

(c) If so, decisions arrived at in 
the meeting?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (CHOWDHURY RAM
SEWAJC): (a) A meeting of die Chief
Ministwrt of States was held in New
Delhi on ISth April, 1978 under the
Chairmanship of the Prime Minister.

(b) Yes, Sir.
(c) The decisions arrived at in the* 

meeting have been incorporated in the
National Population Policy Statement
made by the Minister of Health and Fa-
mily Planning on the 16th April, 1976, 
a copy of which has been laid on the
Table of the Bouse.

'Visit by Prime Minister of Sri Lanka

*691. SHRIMATI PARVATHI KRI- 
SHNAN:

SHRI RAMAVATAR SHAS- 
TRI:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Sri Lanka Prime
Minister had visited India recently;

(b) whether during her stay she
discussed with our Prime Minister
besides Non-aligned Summit at 
Colombo, other things in relation to
India and Sri Lanka; and

(c) if so, the main decisions there-
of?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI YESHWANTRAO
CHAV AN): Yes. Sir. the Prime
Minister of Sri Lanka made an un-
official visit to India between April 13 
and 15, 1976.

(b) and (c). During her short stay,
the two Prime Ministers had a gene-
ral exchange of views on bilateral and 
international matters of mutual inte-
rest including a review of various
aspect of the Non-aligned Sutmmf

Linking of Minimum Wages for 
Agricultural Labourers with 

Cost of Living Index
•697. SHRI C. K CHANDRAPPAN'

Will the Minister of LABOUR be
pleased to state:

(a) whether the States have link-
ed up the minimum wages for agri-
cultural labourers with cost of living
index; and
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(b) if so, the names of the States 
where it has been done?

THS MINISTER OF LABOUR
«SHRI RAGHUNATHA REDDY): (a)
and (b). According to the available in-
formation, the dearness allowance

• component of the minimum wage of
agricultural workers has been linked 
to the cost of living index in West
Bengal. Information with regard to 
other states is not readily avaiable. It
is being collected and will bs laid on 

‘ the Table of the House.

Building of Houses for IISCO 
Worker^

•698. SHRI TUNA ORAON: Will the 
Minister of STEEL AND MINES be
pleased to state:

(a) whether only twenty-two
houses have been built for IISCO 
workers, whereas hundreds of
workers are living in slums; and

(b) if so, the action contemplated
for providing houses to workers in 
Burnpur unit of II SCO during the
current year?

THE MINISTER OF STEEL AND
MINES (SHRI CHANDRAJIT YA-
DAV): (a) and (b). At present, the 
following workers’ quarters are avail-

able at the various units of Indian 
Iron and Steel Company Limited:—

(1) Burnpur 4980 Nos.
(2) Kulti 2044 Nos.

(3) Collieries 1637 Nos.

(4) Ore Mines 2922 Nos.

2. Since the end of 1972, 150 work-
e rs ’ quarters at Burnpur, 139 quarters
at Kulti and 289 quarters at the O n
Hines ttftve been constructed. 200 
workers* quarters at the Collieries $oA

'£5 at the Ore Mine are now under
construction. A scheme far the con-
struction oi 120 workers' quarters at 
Burnpur and ISO at Kulti has beeJl

approved for 1876-77. It it further
proposed t» construe* undes the stuff
rent scheme of Housing St Urban 
Development Corporation, 750 workers* 
quarter* at Burnpur and 250 at 
Kulti in the near future.

Super Tanker Bank at Oaeftfei

*699. SHRI M. KATHAMUTHU:
SHR1MATI BHARGAlVX 

THANKAPPAN:
Will the Minister of SHIPPING AND

AFFAIRS be pleased to state;

(a) whether Government are re-
considering the proposal to set up 
Super Tanker Berth at Cochin in
the light of certain new develop-
ments; and

(b) if so, the facts thereof?
THE MINISTER OF STATE IN THE 

MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVEDI):
(a) and (b). The matter is being con-
sidered carefully in the context of an 
integrated scheme for transportation 
of oil to all the refineries on the west
coast.

Indo-USSR JNHbst Commission
•702 SHRI BHOGENDRA JHA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Indo-USSR Joint
Commission held its sittings receatly;
and

(b) if so, the facts thereabout and
Government's reaction thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY 0 7  EXTERNAL AFFAIRS 
(SHRI BIPIN3PAL DAS): (a) Yes, Sir.

(b) The Third session of the fedo- 
Soviet Joint Cwtmtekm on leooomk, 
Sdeutttc and TmMbiI Cooperation 
we* he** in li itsiwr from March 91 
to April *  1976. The Protocol on the 
Third session enwiseges wider econo-
mic tie* b» mmy Adds and mak** 
special mention of new form qt ce»
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operation la production compensa-
tion basis. fields whieh have been
identified lor this purpose include
agriculture-based product*, textiles,
electronics, alumina plant based on 
bauxite deposits in the eastern coast
of India. Another important decision
relates to cooperation in third count-
ries. The Soviet side has expressed
interest in delivery from India for the
projects in third countries of such 
equipment os coke pushers, door ex-
tracting machines, coal loading and 
coke extinguishing wagons, heavy duty
cranes and equipment for sintering 
plant A beginning has already been 
made through India's participation in
Soviet aided projects in Yugoslavia
under which India will supply elect- 
roly sers manufactured in Ranchi.
There are also prospect of India’s 
participation in civil construction 
works undertaken by USSR in third 
countries. A broad programme has 
also been drawn up for intensifying
cooperation in the fields of ferrous
metallurgy, machine-building and 
P9wer, coal and mining industry, oil
and gas prospecting, production and 
refining and science and technology.

Development of Gujarat Ports

*705. SHRI ARYIND M. PATEL:
SHRI VEKARIA:

Will the Minister of SHIPPING 
AND TRANSPORT be pleased to
state:

(a) the names of Gujarat ports
which are to he developed during
tW Fifth Five Year Plan; and

(b) the amount earmarked tor
each port?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND
TRA1WORT (SHRI H. M. TRIVEDI):
<*) and (b). For the Fifth Five Year
Han, a provision, of Ra. 1758.36 lakhs
ba* been proposed for the develop- 

of the Major Port of Kamila,
w  wMWtan* funds at* being provided
* *  jN&fHtaMfetral facilities for an
m u b -i . ,

off-shore terminal at Salaya at an 
estimated cost of Rs. 13.05 crores.

2. Under the Centrally Sponsored
Scheme for development of Minor
Ports, a sum of Rs. 488.63 lakhs has 
been earmarked for certain specified 
schemes relating to the development
of Porbandar Port.

3. Government of Gujarat have re-
ported that there is a provision of
about 800 lakhs in the State Plan for
the development of minor ports as 
under:

(Rs. in lakhs)

1. General spillover
schemes includ-
ing floating craft

339.00

2. Okha 40.00
3. Bhavnagar 30.00
4. Bedi 18.00
5. Veraval 20.90
6. Porbandar 15.00
7. Navlakhi 8.00
8. Mahuva 5.00,
9. Sikka 5.00

10. Mandvi 18.00
Total: 498.00

Project

*708. SHRI RAJDEO SINGH: Will
the Minister of HEALTH AND FAMI-
LY PLANNING be pleased to s'ate:

(a) whether at the International
Congress of Physiological Science in 
New Delhi in 1974, he announced 
an ambitious Kundalini Research pro-
ject to be sponsored by All India 
Institute of Medical Sciences for re-
search on the "Kundalini Concept"
and its relevance to the development
of higher nervous functions;

(b) if so, whether the said Re-
search Project came into existence;
if ao, the facta thereof; and

(c) whether Kundalini Yoga witf
help family planning?



THE D2PUTY MINIJ3TER IN TUB
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHJtr A K. M.
ISHAQUE): (*) t6 (c). Dr. Karan
Singh, In his Welcome Addrfess at the
International Congress of Physiologi-
cal Sciences in 1974, had spoken of the
psycho-physical linkages betwteen 
body and mind and the constant evo-
lution 0f consciousness and had em-
phasised the need for research m this
connection. The All India Institute
of Medical Sciences have submitted a 
project entitled “Yogic Techniques in
the Development of Higher Nervous
Functions’* which is under considera-
tion. Nothing is known in scientific
circles rttgarding the direct effect of
Kundalini Yoga on Family Planning.
However, since Kundalini is concern-
ed with the building of self control by
individual, to that extent it may help
in family planning.
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in the prices of a large number of
essential commodities during the past
one year, particularly after the 'Emer-
gency’ ; and this Has bom reflected ia
the consumer price index numbers.

(b) The consumer price index
numbers are compiled Oh uniform and
scientific lines, approved by a Techni-
cal Adviaory Committee. There is no
proposal to change the method of com-
putation.

(c) and fd). The payment of dear,
ness allowance in most of the organis-
ed industries is linked to changes in
the consumer price index numbers for
All-India or local centres. In all such
cases, the rise or fall in the indicates
will affect the quantum of dearness al-
lowance of workers in such industries,
according to the actual system in
vogue in the unit/industry concerned.
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Computation of Price Index

•706. DE RANEN SEN:
SHRI H N. MUKERJEE:

Will the Minister of LABOUR be
pleased to state:

(a) whether Government’s atten-
tion has been drawn to the fact that
though the prices of consumer items
have not appreciably come down,
but the computation of price index
has shown at a lower level than the 
reality;

(b) if so, whether Government
have thought over changing the
method of computing consumer price
index;

(c) whether this has an effect on
the dearness allowance of the
workers; and

(d) j f  so, Government’s reaction
thereto?

THE MINISTER O f  LABOUR
(SHRI RAGHUNATHA RUDDY):
(a) There has been a substantial tall

Setting Up of Fourth Satellite Station
at Madras

3391 SHRI JAGANNATH MIS- 
HRA- Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether Government propose
to set up the Fourth Satellite Station
at Madras; and

(b) if so, the proposed total
expenditure thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI JAGANNATH PAHADIA):
(a) Government proposes to set up a 
satellite earth station at Madras, al-
though not as a fourth station for
overseas communications. The pro-
posed station is for Use in carrying
out certain experiments regarding ap-1 
plications of satellite common U»tion
for domestic services.

(b) The total expenditure <>n 
profxwea Satellite station at Maflras is
estimated at 'about Rs. *  laKhs 
(Rupees Ninety lakhs).
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Minimum wages for Plywood workers

3393 SHRI NOORUL HUD A; Will
the Minister of LABOUR be pleased
to state.

(a) whether the workers and em-
ployees of the plywood industry have
not been covered by the Minimum
Wages Act, specially in Assam;

(b) if so, the reasons therefor; and
tel whether Government propose

to bring the workers and employees
of plywood industry under Minimum 
Wages Act?

TjHfl DEPUTY MINISTER IN THE 
MINISTltY OF LABOUR (SHRI
BALGOVIND VERMA): (a) to (0).
According to the available informa-

tion, th© Governments of Assam and 
Kerala have brought the employment
in the plywood industry within the
purview of the Minimum Wages Act,
1948.

W3W 5*1

3394. «ft im ftw  * m  w
m  «mT% affV

t*T *3% fsp •

( * )  *wrf-*nrrT nw rnf ^  «r# 
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grfa f f  *ftr 5*- w t r  ht frruRr
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fW fr WtWT if ifrt fWJd f t
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j t f t  «pt4T $n*r f>rr i

Amount given for new apprentice-
ship Scheme

3396. PROF NARAIN CHAND 
PARASHAR: Will the Minister of
LABOUR be pleased to state: -

(a) the total amount given to each 
one of the Statasof Jammu & Kash-
mir, Himachal Pradesh, Punjab,
Haryana and Union Territories of
Chandigarh and Delhi for the new
apprenticeship schemes as envisaged 
in the 20-point economic programme
for 1976-77;

(b) the number ot apprenticeship 
schemas sanctioned for evsfc one of
these States as also the wmAm of
apprentices undergoing training under
eaefe one ot these schemas along
with the duration of the training in
each case; and

(c) whether all the apprentices
would be ensured employment after
the successful completion of the train-
ing?

THE DEPUTY MINISTER m  THE 
MINISTRY OP LABOUR (SHRI
BALGOVTND VERMA); (a) No such
amount hag been given. Under the
20-Point Economic Programme a spe-
cial drivfe to implement the Appren-
tices Act, 1961 has been launched by
the Central and State Governments in
their respective spheres.

(b) Under the Apprentices Act,
1961 and Rules, so far 216 industries
have been specified and 103 trades de-
signated for the engagement of ap-
prentices. In addition, 57 subject
fields have also been designated for
the engagement of Graduate Engi-
neers and Technician apprentices.

The duration, of training is one year
in respect of Graduate Engineers and 
Technician Apprentices and varies
from six months to four years in res-
pect of trade apprentices.

The number of apprentices under-
going training in these State* is given 
in the enclosed statement.

(c) Under the Apprentices Act 1961, 
it is not Obligatory for the employer*
to provide employment to the passed
out apprentices. The question of
amending Die Act is under considera-
tion.
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apprmtkmwtdet appr$mtiem Aa, tftt.
(At p * hfrnmtka mia#  m 1-5*1976)

&N6. State

x Jammu & Knhmit
1  NBntdHl Prade*h
3 hnjib . . ,
4 Haryana . .

5 Chtndifufe .
6 Delhi . . .

I f  s f fw  ^ W f  i w -
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Accident in eoal win— In Won Bengal

3398. SHRI SAMAR GUHA: Will 
the Minister of LABOUR bte pleased 
to state:

(a) whether about 25 colliery wor-
kers of West Bengal and Bibar were 
killed on 5th January and 22nd Feb-
ruary, 1976 respectively and if so, the 
facts thereabout;

(b) whether other colliery workers 
were also killed in these areas or other 
areas ot coal mines during, the month 
of March and April, 1978 and if so* 
the facts thereabout; and

(c) what «taps havn been taken or 
proposed to control such acddwcts?
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THE DEPUTY MINISTER IN ISjEB 

MINISTRY OP LABOUR (SHRI
BALGOVIND VERMA); (•) There
was no fatal accident on 8th .January 
•«d 22nd February, 1976 in the collie-
ries of West Bengal and Bihar respec-
tively

< (b) There ware 24 fatal/acodcnts
MHfttg 31 persons and seriously in-
juring three others during the months
o f ; March md April, 1976 in all the
coal imnes m India

(c) Steps are being taken to tighten 
supervision and arrange training pro-
grammes in safety measures and 
managements are also being advised
to comply with safety measures strict-
ly.

Indo-Soviet Skipping Services

3399 SHRI VASANT SATHE Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state-

(a) whether Indian delegation has 
recently visited .Maaaow for finalising 
the revised agreement on Indo-Soviet
shipping services; and

(b) if so, facts thereof*

W B  MINISTER OP STATE IN 
THE MINISTRY OP SHIPPING AND
TRANSPORT (SHRI H M TRI- 
VEDI) • (a) Yes, Sir

(b) Out of t'-e 19 articles in #»e re-
vised Indo-Sov.et Shipping Agree-
ment, 16 article? have been finalised.
The discussllons proposed to be
continued on a mutually convenient
date m order to finalise the remain-
ing articles

wagaa.for wertuwe b> Clay 
Manganea* art attwr l^aaa

3400, SA^JAlt SWARAN SINGH 
SOKHI: Will the Minister of tA -

831 On th, 13th March, 1WI and iw »!

(a) whether the notification in re-
gard to the fixation of minimum
wagea for workers la clay, fljre clay,
China clay, Manganese and other
mines Mas toebo issued; and

(b) when these proposals are ex-
pected to be finalised so that t&e
labourers get their actual minimum
wages in these mines?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND V®RMA): (a) and
(b) The notification* are ttftteeteb to
be issued vary soon.

Rehabilitation Centre for workers af
Bharat 0oM Mines U 4r

3401 SHRI G Y, KRISHNAN Will
the Minister of STEEL AND MINES
be pleased to state

(a) whether a huge amount has 
been collected by the workers of the
Bharat Gold Mum Ltd. for setting up 
a Rehabilitation centre for the wor-
kers who were subjected to several
diseases,

(b) if so, the amount collected; and

(c) what further steps are proposed
for its implementation of the scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): (a)
and (b) An amount of Ra. 9M76 43 
was originally collected by the mana-
gement of Bharat Gold Mines Limited
and not by workers for constructing
a Sanatorium for Miners Occupational
Diseases.

(3) As tjtat amount «oUactel is
considered inadequate for construc-
tion of a sanitarium, the management
of Bharat cWd Wtaas Limited Is 
considering utilisation of the money
for some other useful purport* 
opening of « NnraUg School,
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Mangalore Port to Cooadapoor
’ >1*\ j 1 -H " '-!•

mo*, su m  i», Ml m m m t  wiu
STO^IMO AND 

TRANSPORT be pleased to state 
Whether «sttort«s haA'fmn made for 
the construction of an InJand Water 
Canal fcom New Mangalore JPort upto 

( Coond&poor <Ganguli,) for the easy 
’ transportation cf goods between these 
ftlafees? '

THE MINISTER QF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT <9*1*1 H. M. W I- 
VEDI): Hie proposal for construction
of the canal was examined earlier by
the Government of Karnataka and
not found to be economically feasible.
With the recent industrial develop-
ment in the «**», the $*&t« Govern-
ment proposes to undertake a fresh
survey and work out cost-benefit ana-
lysis of the proposed canal.

Brass and Bell Metal h d u try

3403. SHRI R. P. DAS: WiU the
Minister of STEEL AND MINES be
pleased to state;

(a) whether Government are plan-
ning an investigation into the re-
organisation on scientific lines of the
brass and bell metal industry; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES 
(SHRI SUKHfeEV PRASAD): (a) and
(b). Government of India have initiat-
ed a programme of modernisation! of
certain selected small scale industries.
One of the industries selected Is cast-
ings industry which includes bran and
MU metal units in the sttnU scale sec-
tor. Under this programme institution-
al assistance is given to the industry
to modernise ItS&f and Improve its
productivity. Some of the important
inputs arranged are inplwnt studies,
paseasment of thereqiiiriihents o f  raw
im e b fe t  tnaeklnery and equtpsMnt
technology, mariwting-ntc.
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Iade-BM*»rUn Joint C w n M aa

B. Ai MCmOGHNAN. 
THAM; W ffllhe Minister of EXTER-
NAL AFFAIRS be pleased to state;

(a> WhetHetr tte  Seoond Session of
the Indo-Hungarian Joint Commis-
sion Was held in Budapest ’recently;
and

(b) if so, the subjects discussed and
the outcome thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS)- (a) Yes. Sir.

(b) The subjects discussed at the
second meeting of the Indo-Hungarian
Joint Commission covered the fields of
tele-communication and electronics,
science and technology, agriculture,
irrigation, trade exchanges (including
shipping and utilisation of credits),
chemicals and pharmaceutical industry
and industrial co-operation.

The Protocol signed *t the conclu-
sion of the second meeting expressed
satisfaction with regard to implemen-
tation of the task set out in the Proto-
col of the first meeting. It was, inter
alia, agreed that there were good pros-
pects for further development of eco-
nomic and industrial cooperation in
the following fields:—

(5) Alumina/Aluminium.

(ii) Exchange of high value capi-
tal/equipment.

(Ill) Selected machine tools and 
garment making machinery.

(iv) Telecommunication equipment.

(v) Selected drugs.

(vi) Powder metallurgy.

(vii) Leather processing machinery.

A three year (19?6~7<) F*ogrs»*®
for scientific and technical co-opera-
tion was also signed.



4:1 Written Answers MAY 6, 1976 Written Answers 

if~ flmr iOO ~ ~ <t11' wrr or;~ff 
fli: 

(Of\) if'lT 'ln'.<T ITTCfiTT i'f' °{-U'fi 
ifi' mer~ it1' iT f~ ~ mW'ii ~m-r 
ifi' wrr'l W!f ~"'" ~r ~ mq- fcmrrof 
~ m ~r cti't{ ~r;,~r <lll"P: lifi"T 
t; ~ 

(~) ~ ~. (fr r~-r~ ~m 
ifi' mq- ;;i-rn'<ft:t 1fit ~ ~ q'P: ~~ 
cm ofZo'TTll' f'lif.~ ~ ? 

f~ ~'"""if ;a-q if~('li'fiff~~ 
tm) : (<ti) ;gf\~ (~) : ITTifT~ ~ 

mP:r'fi Q;ci (fli•:f:<fiT ~ ~ f~ 
~U'li ql~ ~1!;'f'.f ~ ~·hrn- t 'JN 
~irn ~m ~-(a f'fi"Q; ~ 1 qfa-m 

"' 
~ irnr ~ mq- ~ir;r om-·~H 'fi"U"{ 

qlT /~ mf"1'fi CM 1J'f 'l'fliT ~~m 
'fi"U"{ ~ <: i ~ I ITT'lif"{ ~ ~T 
~ ~T"l f;:r'f,C~ mf~cti ~q~ ~ ~lf 

ctif qf"{ ~f;i;,-.-1~'ti WAITT ifa-'\' ~~ ~ 
q)l: ~ij'~ ~ij;:r ~ f~ Q:fJT ~lef'<ref ~~r 
~- urff ~ h~ ~ q~"{ ~-i:rfcr ~r 

\i!TQ; I 

U. S. Arms supply to Bangladesh 

3406. SHRI S. M. BANERJEE: 
SHRIMATI ROZA DESHPAN-

DE: 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether Balliladesh and U.S.A. 
had talks on arms supply to 
Bangladesh; and 

(b) if so, the reaction of Govern-
~ent thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI BIPINPAL DAS): (a) At'cord-
ing to statements reportedly made by 
US officials as well as reports appear-
ing in the US Press, talks have been 
held between the Governments of the 
USA and Bangla<iesh on supply of "li-
mited types of military equipment such 
as for transportation and communica-
tions" to Bengladesh on a commercial 
basis. 

(b) The Government would continue 
to keep a watch on developments. 

Steel Production 

3407. SHRI DHAMANKAR: Will the 
Minister of STEEL AND MINES be 
pleased to state: 

(a) the production of steel in the 
country during 1975-76; 

(b) how does it compare with the 
production figures for the correspond-
ing period for the previous year; and 

(c) the break-up of steel production 
in the different public sector under-
takings and of the private sector?. 

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI CHANDRAJIT YADAV): (a) 
and (b). The total production of sale-
able steel from the integrated steel 
plants and the electric arc furnace 
units in 1975-76 was about 6.178 milli-
on tonnes as compared to about 5.555 
million tonnes in 1974-75. 

(c) The production of saleable steel 
at each of the integrated steel plants 
in 1974-75 and 1'975-76 is indicated 
below:-
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________ ___________  <*000* toRPTt)

**** W**75 1*73-76

A. AdKi Smori

..................................................................................... i«93 1S50

D w p p u r ............................................................................  530 75*
................................................... 812 1041

.............................................................................................  — *50

SoMotttMlie Sector................................ ........  30*5

IISCO

379*

B. PH*m Setter:
TISGO ............................................................................. 1461 i486

4*4 500

Subtotal private S e c t o r ........................................................... xg75 I9$t

•’ ............................................................................................ ............  5778

The total production of 5.778 million 
tonnes of saleable steel in 1975-76 ras
a new record and exceeded the produc. 
tton In 1974-75 by 0.878 million tonnes 
(18.0 per cent). Of the additional pro-
duction, 7,07,000 tonnes came from the 
public sector steel plants and 1,11,000 
tonnes from the private sector steel 
plants.

The production from the Arc Furn-
aces is estimated at 4,00,000 tonnes in 
1978-70 and 6,58,000 tonnes in 1974*75.

Support to free South Africa from

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL* AFFAIRS 
(SHRI BIPXNFAL DAS): <a) and (b).
The recent visit of the President of 
Botswana to India afforded the two 
countries an opportunity to reiterate 
their complete support to the struggle 
to liquidate apartheid and to tring to 
an end the racist minority rule in 
South Africa. The leaders of the two 
countries have expressed their deter-
mination to help the liberation move-
ments In Southern Africa by all possi-
ble means in their struggle against 
apartheid, racialism and white mino* 
rity regimes.

8408. SHRI D. K. PANDA: Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state;

(a) whether India and Botswana
support ton {Eat South Africa 

from rads* r^giinr, and
(b) if so, the step* taken in that 

dtiectfcm?

was one of the first countries 
to break off relations with South 
Africa. At the United flattens and 
other international forums, India has 
consistently and forcefully supported 
measures aimed at ending apartheid 
and the racist minority rule in South 
Africa. We continue to observe ecru-
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pulously the sancmim# recommended nyn»fr*n«« PHK̂fctrti— eppweA tt Wrtli
m k Mby the United Rations against South

Africa in all fields. We support fully
the African National Congress of South 
Africa whftfa <has the office of its Regio.
nal Representative for Asia in New
Delhi.

n t-i* 7 4 “ 75

i<flw w  ^

3409. ** WWCW* HTf : f*T «R
*ia> mt ¥crr% frrr P* «tf

1974-75 V Ttf-TR TTT̂ f 
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«(fr Ttrnfr r»r<T *rcrr $ ?
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rChPHT %) fT f**T 1 9 7 4 -
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% **?«re ir T&*niT Srsnrn? n<?

*t wt  * *  sn?R $ :—

ifflf V i'^W  50. 96<TW
Tftr*rrr SrsMWf ̂  ■rfvTvt

3 .76 r̂nt*

• w  W T  % f  «*f*T ift Wrf*TrT f

f w  *rm <r*$r % stf «r i 1974-75 

*ift w fa  ^  f̂renr 

if ir t o m  * m t «rfat¥

if ^  w f f  wr % p r r  i w w

* P t»

3410. SHRI R. S. PANDEY: W ilHte
Minister of HEALTH AND FAMILY
PLANNING be pleased to state;

(a) whether various Christian
societies are opposed to compulsory
birth control; and

(b) if so, the reasons put forth by
these societies for this?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AMO FAMI-
LY PLANNING (SHRI A. K. M. ISHA-
QUE): (a) A letter has been received
from the Catholic Bishops’ Conference
of India expressing concern about the
proposals of some State (SfettfrAment* 
ter introducing compulsory steriliza-
tion.

(b) The main reason put forth is
that compulsory sterilization violates
the Christian conscience.

*w> star *f G tif f i n *fk*r

fM* trfn *t iprt n wrm

3 4 u .  * r «  w f t tfto:
m  «m  lift 1% r r r  wftr

fir :]

(m ) wt 7OTfJT fwp?r fapPw f* * ,

Tfrrnr fww www fm  «ftr wwftr

(n w s fc ir )  f w a f w f*iw f iw %  wmti
% «nft i r f w  faffr wr

wm frt *r*m *tm w  I

mnrr v *  *rcrrfar «rr fa ff *

fta t 5 fr  |;

l m )  <rf« it, s* nr frw fwr*fr 

rntfk |  1k  if#  &  *m t 
, ¥ *? f ? , |  ?
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jwwr w r •fr fvy f1  w fa , fwf*w
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( » )  forfsm f e r , xrziX % 9 1 a 
^  f̂ wr f  *ft fa arc^d,
1976 % fa* f# 3 W  1>T m  | I 

?rftt*T i«76  || yr Tiftr vr
'jJifflH farr *TflTr i> I XHRV v^efr 
W W m  *rtt frfvfrsR‘ % v it t

4W!m! Jftfoff sft trrfs % f%TJ
tffft vq ff I

Frendwn «f tmtn hiJMmIm for 
British pw pori holders oomiag

to mm*

3412. SHRI N. K. SANGHI; Will the 
Minister oI EXTERNAL AFFAIRS be 
pleased to state:

(a) whether the British citizens and 
British passport holders would be re-
quired to obtain entry certificates 
from Indian Missions before being 
allowed entry into Iridia;

(b) if so, the procedure laid down 
lor this purpose; and

(c) whether any facility would be 
jhre» under the above procedure to 
the Indians who have settled down 
fe U .tf. With British pftsiporta but 
Iwep coming to India to meet their 
ttlattw* and if se. the particulars 
gyareof?

T ra  BEF*urr tamiftnfe m  t h e
VJ*I$fHY O * «XTfe!fcNAL AFFAIRS 
0 »B I H1P1NPAL BMB: fa) td <t). As 

J^qufestton ot tfegulittag fM entry of 
*j>ast$ort 'fioldeM Into I*dta on

the basis of reciprocity is still tinder 
<8Mtidapnftoa ot - %  i CdvendMW of
India at IfcfcMUge to
say anything about the procedures
and/or facilities, that may be formulat-
ed.

Nomination of doctors for Go* Medi-
cal CHen

3415. SHRI PURUSHOTTAM KAKO 
DKAR, Will the Minister of HEALTH 
AND Fa m il y  PLANNING be pleased 
to state

(a) whether Government of Goa,
Daman and Diu have submitted a 
proposal to Government of India to
transfer powers to the Government
of the Union Territory to nominate
doctors of the Goa Medical College;

(b) if so, the reasons therefor; and

(c) the decision of Government of
India thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OT HEALTH AND FAMI-
LY PLANNING (SHRI A. K. M. ISHA-
QUE): (a) and (b). The Government
of Goa. Daman and Diu had requested 
Government of India that in view of
the difficulties being experienced in the
filling of teaching posts in the Goa 
Medical College, Panaji, to decadre the
Posts of Lecturers and Assistant Profe?.
so rs in the Goa Medical College from
the Central Health Service so that they
could be the appointing authority for
such posts.

(c) The Government of India did not
And it feasible to decadre the posts of
Lecturers and Assistant Professors 
while retaining other teaching po.eis *f
the Goa Medical College Panaji m the 
Central Health Service Instead the 
Government of Goa. Daman and Diu 
were requested to send requisitions for
Ufa posts. as well as the names of the 
local candidates who fulfil the require-
ments tor ad-hoc appointment to the 
posts of Lecturers/Assistant Pxofessorj
pending their filling up on a regular 
basis.
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Invention of injections to stop preg-
nancy for three years 

3414. SHRI RAGHUNANDAN LAL 
BHATIA: Will the Minister of 
HEALTH AND FAMILY PLANNING 
be pleased to state: 

(a) whether some research scholars 
have invented any injection which can 
stop pregnancy for three years; 

(b) if so, whether this injection has 
been tried; and 

(c) if so, the results thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. M. ISHA-
QUE): (a) to (c). Yes, an antipreg-
nancy vaccine (injection) has been 
developed at the All India Institute of 
Medical Sciences, New Delhi. Trials 
with the vaccine are still in progress 
in India and in some countries abroad. 

Production of wire bars in Khetri 
Copper Complex 

3415. SHRI SHIVNATH SINGH: Will 
the Minister of STEEL AND MINES 
be pleased to state: 

(a) whether wire bars produced 
from Refinery Plant of Khetri Copper 
Complex have impurities and import-
ed moulds producing these are not 
working properly; 

(b) if so, whether imported moulds 
of Refinery Plant are proposed to be 
substituted by new ones; and 

(c) the cost of these imported 
moulds and what cost will be involved 
in replacement and who will bear 
this cost, the supplier or Khetri 
Copper Complex? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): (a) No, 
Sir. 

(b) Wire Bar moulds are made of 
copper and are consumable items. 
These have to be re-melted and re-cast 

at regular intervals to en~ure good 
surface of cost wire bars. At Khetri 
also the imported mould set ~ been 
replaced by moulds cast afresb, in the: 
normal course. 

(c) 24 moulds were imported tOo 
Khetri at a cost of Rs. 31,350/- eaeh. 
The only cost involved in their re-use: 
is the cost of re-melting and castin~ 
these moulds again for fresh use. The 
question of bearing re-melting cost by 
the suppliers does not arise in view of 
the position stated at (b) above. 

No-delay trunk telephone service im 
Orissa 

3416. SHRI K. PRADHAN!: Will the 
Minister of COMMUNICAT lONS be 
pleaSed to state: 

(a) whether "No-delay'' telephone 
service is likely to be extended to all 
District Headquarters from the State: 
Headquarters in the near future; 

(b) if so, the extra benefits that can 
be available to the subscribers; and 

(c) th'e expected time to cover all 
the District Headquarters of Orissa 
with this net work of telephones? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI JAGANNATH PAHADIA): (a) 
Yes, Sir. It is the intention of the 
Government to provide nemand trunk 
service progressively on the routes 
linking the State capitals with the 
District Headquarters. 

(b) Under Demand Trunk Service: 
Calls are connected without clday after 
verification of the calling number. 

(c) In Orissa there are thirteen Dis-
trict Headquarters, Subscriber Trunk 
Dialling from the State Capital is avai-
lable to one District Headquarters v1z .• 
Cuttack. There is no Demand &rvice 
between the State Capital and other 
District Headquarters viz., Pur. Bala-
direct trunk links available to t.hese 
District Headquarters viz., Puri, Bala-
sore, Sambalpur, Bari-pada (Mayur-

. bhanj) Keonghar, Dhenkanal, Sunda-
garh, Bolaneir, Bhawanipatna (Kala-

.,. -

, 
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fundi) Koraput, Ptiulbani and CMatof.
jmr (Gan] am). Demand Servle* on 
Ham routes will 1% provided la a 
-phased maimer subject to traffic re- 
<quirement and availability of equip-
ment and channels.

%8WH ifjfapt &€&f$ f i t M f a t
*«f irfaft m  nfinf

WWW

3417. aft m t  H W  tfcf : 
W f f f i r  » r fr  ^  Wctt% f 'r r
f i r :

(w ) v n  t o m mrc
iNfhiTV jsh»ft v
v N r fw f  *pt  <rfaw *nT<fhr dtihFT

* jfirr «rr f a w w  ^ r e * r
<nTR gr-fiRft 3TRT faRT *WT ajT;

{* )  iff* st, <rr *rr w  wyfere 
% %•r % iiffrfrflf qifanvff

ift?  sra*NV jpr b t r  fiwrflrr m r 
*rr. «frc

(»r) w f r  tjit w t  $
*r<frc Titf 7-f *r< ffr  wnte\$

t  ?

«f« n r * r * w  *  (« tf
f«W M  »qrrf?jT) (* }  aft *r I

( « )  (* )  v m f t  % f «
4!t * f t r  flrr*rpr ¥ ?  % wrnr 

« < f n  ff*nr *wt <ir i t̂ sft ?r^am f
* i t  Pr^rTT f<wrr arr-rr 
^ < r f  | .  arrcft t  i

.IH#-Th<to peapa§a*dbi tn Falrlstan 
recardtef lfaittT1"

H li  SHERI XMDRAJIT GUPTA; Will 
the ||M#«r of EXTERNAL AFFAIRS 
fc* jfeS*** to «M»s

<•1 vfeMbar it la a *«* **»* Prop** 
ganda stoat t&e EaetanJri People's

Vight of eetf-detenninatioii* ha« re-
cently been revived In Pakistan;

<b) if so, whether this appears to be
th* prelude to renewed P*k claims on
Kashmir and action in support of such 
claims; and

(c) Government’s reaction in the
matter?

THE DEPUTY MINITER IN THE 
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) and (b).
The Government have seen some recent
press reports on statements by Pakis-
tani leaders on the subject.

(c) The views of Government of
India on this matter are well known 
and have been stated in this House on 
many occasions.

Bended Ubo«r

3419. SHRI RAM BHAGAT PAS- 
WAN: WiU the Minister of LABOUR 
be pleased to state:

(a) whether the Centre has asked 
State Governments to collect all infor-
mation about the bonded labour and 
make arrangements for their rehabili-
tation; and

(b) if so, the names of State Gov-
ernments which have furnished the 
information?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VURMA) (a) Yes, Sir.

(b) Extensive and exhaustive sur-
veys have not yet been conducted by
any State Government but some infor-
mation has been furnished by the fol-
lowing State Governments and Union 
Territories’—

1. Bihar
2. Andhra Pradesh
3. Karnataka
4. Madhya Pradesh
5. Uttar Pradesh
fi. Tamil Nadu
7. Orissa
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■ »■ tm :
9. Rajasthan

JO. Kerala' ”.
11. Tripur*
12. Chandigarh
13. Pondieherry
14. Dadra and Nagar Havel]

The remaining State Governments
and Union Territories ha/e reported
that there is no problem of bonded 
labour system ip their area.

Number ®f Doctors

3420. DR. K. L. RAO: WiU the Minis,
ter of HEALTH AND FAMILY PLAN-
NING be pleased to state;

(a) the number of allopathic doc*
tors in India;

(b) lbe number of allopathic doc.
tors added every year;

(c) the approximate number of In-
dian doctors practising in (a) deve-
loped countries, (b) developing coun-
tries; and

(d) the approximate number of
doctors annually going to (a) deve-
loping countries, (b) developed coun-
tries to serve there?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. M. ISHA-
QUE): (a) According to the All India 
Medical Register maintained by the
Medical Council of India, the total
number of allopathic doctors i& India
aH on 31-12.1974 wa« 1.87,612.

(b) The total number of doctors re-

oot available. However, tht
Council o t India J*Is*u|njf ; ....
of good standing to .-̂ pctojr*. who wfnt
to migrate k> foseigfc 
cially to U. K. and European countries)
and. the number of certificates issued 
to doctorl year;W!s* as follows.’ 1 

>19*1 : k- '■ UflT. •
1872 1.980
1975 J,Cfll
1974 3,019
1975 2,462

Negotiations on the law of the Sea
3421. SHRI B. N; REDDY: Will the 

Minister of EXTERNAL AFFAIRS be 
pleased to state:

(a) whether India has proposed in
the current negotiation on the law of
the sea that warships, nuclear ships
and vessels containing Nuclear sub-
stances must notify the concerned coa-
stal Slates prior to their transit to the
territorial sea; and

(b) if so, the response of the big
powers in this behalf?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS); U) India has
proposed at the Fourth Session of the
Third United Nations Conference on 
the Law of the Sea which Is in session
in New York that foreign warship*
shall give prior notification to the coas-
tal State before entering iuto its terri-
torial »ea. and that foreign nuclear- 
powered ships and ships transporting
nuclear substances shall require prior
authorisation from a coastal. State be?
fore passing through its territorial
sea.

gistred with the Medical Council of make any response to this Indian pro-
India year-wise from 1970 to 1974 is as posal.
follows: Jo* opportunity* staee Jafcr,

1970 13,903 ' 3422.' m s a  ■ SOMNATH CHASTER* :
1971 10482 JEE; Will the Minister rf LAROUWbe
1972 11.294 pleased to state:  ̂ ^
1973 12434 (*) how *ta«y',new - ‘jo b '
1974 12.720 ties have been created state-wise, to
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the urbto and nir*I Areas separately,
to-date *ince July, 1975;

(b) the sectors in which such new
job-opportunities have been created,
State-wise; and

(c) the total amount allocated,
State-wise, lor the implementation of
labour-intensive schemes and total
amount actually spent by each State, 
to-date since July, 1975?

THE DEPUTY MINISTER IN THE 
MINISTRY OP LABOUR (SHRI BAL-
GOVIND VERMA): (a) and <b). Pre-
cise information on the number of new
job opportunities created State-wise in
the rural and urban areas and in vari-
ous sectors since July 1975 is not avaiL
able. However, a total of ever 4.36 
lakh vacancies were notified to the 
employment exchanges dunng 1st July
1975 to 31st January 1976 in various
States in the public and private sector*
as shown in the Statement I laid on the 
Table of the House. [Placed in Libra-
ry. See No. LT-10797/76]. These pro-
vide some idea about the trends ol em-
ployment opportunities ''rested during
the period. These, however, do not
cover the vacancies notified to and 
filled up through agencies other than 
employment exchanges such as Fublic
Service Commissions, Railway Service 
Commissions, etc.

(c) Under the Employment Promo-
tion Programme initiated in the 1st 
year of the 5th Plan (1974-75). spill-
over assistance of Rs. 490.56 lakhs was
released to various States during the
period 1st July 1975 to 31st Marcia 1976 
as indicated in the Statement-II laid
on the Table of the House. IPlaced in
Library- See No. LT-10797/76]. The
information regarding the actual ex-
penditure Incurred during this period
by the States is. however, not available.

' iDflyimafle wUttons with Alban*

, 34*3,SHRI SHASHI PHUSHAN:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state whether

Government propose to have diploma-
tic relations with Albania?

THE DEPUTY MINISTER IN THE 
MINISTRY OP EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): India’s desire
for developing friendly relations with 
all countries is well known. For the 
moment there axe no Indications of a 
desire on the part of Albania to revive
diplomatic relations with India.

Exploitation of iron-ore deposits in
MohtDderyarh, Haryana

3424. SHRI BIRENDER SINGH RAO:
Will the Minister of STEEL AND 
MINES be pleased to state:

(a) whether there is a proposal un-
der consideration of Government to
exploit iron-ore deposits found m the 
Mohindergarh District of Haryana 
State and to set up a pig iron Plant in 
that State; and

(b) if so, the progress made in this 
connection so far?

THE1 MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI CHANDRAJIT YADAV): (a)
There is no such proposal uivier the 
consideration of the Central Govern-
ment.

(b) Does not arise.

Functioning dispensaries in Delhi

3425. SHRI G. P. YADAV. Will the 
Minister of HEALTH AND FAMILY
PLANNING be pleased to state.

(a) whether the functioning dispen-
saries have not been started in Gov-
ernment colonies in Delhi where the 
number of C.G.H.S. beneficiaries is
more than the required number;

(b) if so, whether there is any pro-
posal under consideration to start 
functioning dispensaries in such colo-
nies to avoid hardship to the beneficia-
ries during odd hours; and

(c) if so, the outlines thereof?
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THE DEPUTY MINISTER IN TUB 
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. X . M. I8HA- 
QUE): (a) to (e). The functioning 
dispensaries have already been esta-
blished in Government as well aa other 
colonies in Delhi for providing emer-
gency service to all the C.GJELS. bene-
ficiaries round the clock during off 
working hours. For this purpose. 
CGHS dispensaries are grouped and 
the central-most dispensary is earmark 

ed as the functioning dispensary. No 
standard number of beneficiaries has 
been fixed for starting of a function-
ing dispensary, because emergency 
cases required to be attended after re-
gular dispensary hours axe not so 
large as to necessitate declaring of eve-
ry dispensary as a functioning dispen-
sary. A list of the functioning dispen-
saries is given in the enclosed State-
ment

Statement

Functioning Dispensaries under CGHS,
Delhi

1 Andrewsganj
2 Chitra Gupta Road
3. Daryaganj
4. Dev Nagar
5. Delhi Cantt.
6. Gole Market
7. Kidwai Nagar
8. Lajpat Nagar
9. Laxmibai Nagar 

' 10. Lodhi Road II
11. Minto Road
12. Moti Bagh
13. Netaji Nagar
14. North Avenue
15. Patel Nagar I
Id. Pusa Road
17. R. X. Puram I
18. R. K. Puram IV
19. Shahdara
20. South Avenue
21. Srintvaqmri

22. Subzimandi
23. Telegraph Lane
24. Tilak Nagar
25. Thnarpur
26. Wellesley Road
27. Rajouri Garden
28. Shakurbasti
29. Kingsway Camp
80. Sarojini Nagar Market.

Telephone facilities hi SftagU, U k t -
pur asNI Satara Disfefots ot Maha-

rashtra

3426. SHRI ANNASAHEB GOT- 
KHINDE: Will the Minister of COM-
MUNICATIONS be pleased to state the 
names of the places, district-wise, in 
Sangli, Kolhapur and Satara Districts, 
Maharashtra at which the telephone 
facilities are proposed to be provided 
in the year 1976-77?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI JAGANNATH PAHADIA): In 
1976*77, P.CO. facilities are proposed 
to be provided at (1) Kaledhon and
(2) Kavathe in Satara district of Maha. 
rashtra State. Cases for P.CO. facili-
ties in Sangli and Kolhapur districts 
are under review with reference to the 
criteria prescribed for opening F.C.Os. 
and wherever justified and feasible the 
P.C.Os. will be provided according to 
a phased programme

Expansion of capacity of Sangli Ex-
change aad laterUnking with otter 

exchangee

8427. SHRI ANNASAHEB OOT- 
KHINDE: Wi& the Minister of COM-
MUNICATIONS be pleased to state:

(a) the number of the pending 
demands for telephone* at SanglU 
Maharaahtr* and the data whan 4he 
expansion ot the capacity of Sangli 
exchange by 900 Hues from , 2100 to
2700 Un* was Appfmrad by the Ctov- 
ottMnwKrt;
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(b) whether there is a demand to
Include the expansion scheme In the 
supply programme of 1975-77 instead 
o f the year 1977-78;

(c) whether there is also demand
for or a scheme of interlinking Sangli,
Miraj and Jaysingpur Exchanges at 
Sangli with the commissioning of the 
new automatic exchange there; and

(d) if so, the reaction of the Gov.
eminent thereto and when these are 
likely to be implemented?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI JAGANNATH PAH ADI A); (a)
and (b). Waiting list at Sangli as on 
1-4-1976 was OYT—1, Non.OYT—406-
Total 407. Expansion of the exchange
by <300 lines from 2100 to 2700 was ap-
proved in May, 75 and the equipment
has been ordered. It is likely to be
supplied during 1977-78.

(c) and i’d). Equipment for inter-
working between Sangli and A'-iraj is 
under installation and the *ork is like,
ly to be completed in about 2 months’ 
time.
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Plans for Telephone System in Assam

3429. SHRI NOORUL HUDA: Will the 
Minister of COMMUNICATIONS be
pleased to state;

(a) whether Government have
plans to introduce auto telephone
system in important towns like
Dibrugarh, Tinsukia, Jorhat, Now- 
gong, Tezpur, Dhubi and Silchar in 
the State of Assam; and

(b) if so, how long it will take to
complete the conversion?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI JAGANNATH PAHADIA) {&) 
Yes. Sir.

(b) Dhubri is already an automatic
exchange of 600 lines

Dibrugarh Equipment would be al-
lotted tor supply during 1979-80. Ex-
change is expected to be onimis<ioned 
in 1981-82.

Tinsukia. Jorhat and Silchar Eouip-
ment at these places would be allotted 
during lhe 6th Plan.

Nowing and Texpur: Equipment at 
these places will be allotted m future
plan.
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The commissioning o£ these projects
is subject to their being financially
viable. Due to acute shortage of auto,
exchange equipment and other stations 
having bigger manual system, automa-
tization of manual exchanges is being 
carried out gradually.

Depth of Channels of Cochin, Taci- 
corin and Mangalore Ports

3430 SHRI VAYALAR RAVI: WiU 
the Minister of SHIPPING AND 
TRANSPORT be pleased to state the
depth of the channels of the ports of
Cochin, Tuticonn and Mangalore and 
which kind of ships can berth in these 
ports?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND
TRANSPORT {SHRI H M TRIVEDI).
The channels leading to tht. Ports of
Cochin, New Mangalore and New Tuti- 
corin are designed for providing 9.15 
metres draught At present \ essels 
and tankers uptr> 8 5 m  and 8 8 m
draught are Iwrthed in New Mogalore
and New Tuticorin Cochin is hand-
ling vessels and tankers upto 9 15 m 
draught

Marine Export

3431 SHRI VAYALAR RAVI WiU 
the Minister of SHIPPING AND 
TRANSPORT be pleaded to state

(a) whether Government are aware
that the marine export is suffering
due to non-availability of Aiips and 
they have to rely more on the foreign
shipping lines; and

(b) if so, steps being taken in this 
regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI H. M TRIVEDI)'
(a) and Cb). It is not correct to say 
that marine export is suffering due to

non-availability of ships. As a matter
of fact, the export of marine products 
during 1075-76 touched an all time 
high. Further, roughly 60 per cent of
the ships in the Indian liner fleet have 
freezer space. However, there is scope 
to increase the share of Indian vessels 
in this trade and for this purpose, 
several measures like cargo aggrega-
tion and pooling to ensure economic
loads, rationalisation of the frequency
and availability of ships, acquisition
of fully refrigerated vessels, etc are 
under consideration.
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Committee on Plantation Industry

34 J3 SHRI YARKEY GEORGE Will
the Minister of LABOUR be pleased 
to state

(a) whether Government have set
up a national industrial committee
for plantation industry and

(b) it so, the aims and objectives
of this Committee'’

(a) whether Government ha\e set
up a national industrial committee for
plantat on industry and

(b) if so the aims and objectives
of this committee'*

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOVTND VERMA) * (a) and (b) A
bipartite National Industrial Commit,
tee has been set up to sort out prob-
lems of the Plantation industry, parti* 
cularly with a view to ensure higher 
efficiency production and productivity,
quality control and fuller ultisation 
of capacity
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Cases pending with provident Ftaril
Commissioner

3436. PROF. NARAIN CHAN1> 
PARASHAH: Will the Minister or
LABOUR be pleased to state;

(a) the number of Provident Fund
cases pending for disposal with the
Provident Fund Commissioner of India
for over (0 5 years (ii) 4 years (iii>
3 years (tv) 2 years and (v) 1 year in
each case;

(b) the main reasons for this delay
in the settlement ol these cases; i»nd

(c) whether it would be ensured
that they would be settled at an early
date?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): The provident
fund authorities have reported as
under:—

(a) No provident fund settlement
case is pending with Regional Com- 
missioners for or over one year.

(b) Does not arise.

(c) Does not arise.

Family Planning Measures for persons* 
having more than one Wife

3437. SHRI SAMAR GUHA: Will
the Minister of HEALTH AND FAMI-
LY PLANNING be pleased to state:

(a) whether the Government have
taken by special measure for control'
ling population increase in those
special sections of people in which
more, than one wile is permissible;,

(b) if so, facts thereabout; and
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(c) measures taken regarding Gov-
ernment employees having more than 
one wife, in implementing family
planning?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. M. 
ISHAQUE): (a) and (b). Family
Planning Programme is being imple-
mented on a voluntary basis and on a 
uniform pattern applicable to all sec-
tions of the people.

(c) As per provisions of rule 21 ot
Central Civil Service (Conduct) Rule 
1964 subject to the specified exceptions
a Government servant is not permitted 
to have more than one spouse. No 
special measures have been taken in
respect of Government employees
having more than one for the purpose
o f  implementation of the Family
Planning Programme.

Space for writing Messages on the 
Money Order Form

*3438. SHRI RAM PRAKASH: Will
the Minister of COMMUNICATIONS/
be pleased to state whether in a recent
conference of Postmasters General
convened by the Communications
Ministry, it has been decided to give
more space on the Money Order Forms
lor writing messages by the remitter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS
(SHRI JAGANNATH PAHADIA): It 
has been decided to have this matter
examined by a departmental com-
mittee.

Extension of Savings Bank facilities
for Defence Personnel

3439. SHRI RAM PRAKASH: Will
the Minister Of COMMUNICATIONS/
be pleased to state:—

(a) whether any new sdheme Has 
been chalked out for the extension of
savings bank facilities lor defence
Personnel through army post offices,
and

(b) if so, the outlines of the scheme
and the steps taken to improve the
efficiency, streamline the procedure
and economise expenditure by the
Government?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI JAGANNATH PAHADIA):
(a) and (b ). The question Df provid-
ing Savings Bank facilities in the Field 
Post Offices for the Defence personnel
is under examination.

Development of "National Highways
in Mabanuittra

3440. SHRI VASANT SATHE: Will
the Minister of SHIPPING AND 
TRANSPORT be pleased to state.

(a) whether Government of Maha-
rashtra have submitted a proposal to 
the Ministry of Shipping an<j Trans-
port for provision of additional funds
for development of National High-
ways (Original works) for 1978-77;

(b) if so, the facts thereof;

(c) whether Government of Maha-
rashtra have approached the Union
Minister for Shipping and Transport
through a D.O. letter, dated 3rd
Februarj, 1976, to expedite the final
decision in the matter; and

(d) if so, steps taken to expedite
the decision in the matter and broad
outlines of the proposal approved or
cleared so far?

THE DEPUTY MINISTER IN THE 
MINISTRY OF SHIPPING AND 
TRASPORT (SHRI DALBIR SINGH):
(a) and (b). Within the available re-
sources, a sum of Rs. 700 lakhs has 
been earmarked for National Highwav
(Original) works m Maharashtra
during 1976-77 and no proposal ha»
been received from the State Govern-
ment for any increase in this amount 
so far.

(c) and <d). The Demi Official letter 
referred to in part (c) of the question 
and received by the Union Minister of
Shipping and Transport was regarding
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expediting a decision on the State 
Government's proposal for new addi.
tions to the existing National Highway
system and not for provision of addi-
tional funds. The entire question of
making new additions to the existing
National Highway system has been 
examined and it has been decided to
keep ibis matter in abeyance in view 
of the current financial stringency as 
the available funds are not adequate 
even lor the ‘on going* works. The
State Public Works Minister has also 
been apprised of this position.

Upgradation of Post Offices

3441. PROF. NARAIN CHAND 
PARASHAR:
SHRi RAGHUNANDAN LAL
BHATIA:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether the Department is re-
considering the recent formula which
requires a workload of 5 hours m the 
concerned E.D.BO/E D S O for its 
upgradation to the status of Depart-
mental Sub-Post Office even when tfhe 
local Panchayat/Public are willing to
deposit the N B.C.,* and

(b) if so, the likely date by which
a decision would be taken in this re-
gard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI JAGANNATH PAHADIA): (a)
end (b). A departmental Committee
was appointed to look into the formula
of calculating income/cost of the post
offices and to suggest revised norms
for opening and upgrading the Branch 
Post Offices. The recommendations of
the Committee are under the con-
sideration of the Department and are
likely to be finalised soon.

Proposal to act op a Special Fond by 
Oil Producing Countries

3442. SHRI K. MALLANNA: Will 
the Minister of EXTERNAL AFFAIRS 
be pleased to state:

(a) whether Government are aware 
of the move of oil producing countries 
to set up a special fund to help non- 
aligned countries to overcome the oil 
crisis;

(b) if so, the broad features there-
of; and

(c) whether any proposal has been
received by the Government of India
in this regard from any country?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) No, Sir.

(b) and (c). Do not arise.

Nuclear Non-Proliferation Treaty
3443. SHRI B. V. NAIK: Will the

Munster of EXERNAL AFFAIRS be
pleased to state-

(a) whether the nuclear non-proli-
feration treaty is discriminatory
against India;

(b) whether India has drafted its
own model of nuclear non-prolifera-
tion treaty and if so, its salient
features; and

(c) whether 1hr« draft treaty has 
been circulated among third world
countries to elicit their opinion?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) The
Treaty on the Non-Proliferation of Nu-
clear Weapons is discriminatory as 
between non unclear-weapon States 
and unclear-weapon States, as it im-
poses all the obligations on the former
and none whatsoever on the latter 
category of States.

(b) No, Sir.
(c) Does not arise.

Rural Project to Fight Cancer

3444. SHRI P. GANGADEB: Will the 
Minister ot HEALTH AND FAMILY
PLANNING be plcasd to state:

(a) whether recently his Ministry 
h«» undertaken a rtirtd project to 
fight cancer;
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(c) whether any efforts are being
made by his Ministry to launch a 
vigorous public education programme
in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A.K.M.
ISHAQUE): (a) and (b ). The Indian 
Council of Medical Research bad 
undertaken a collaborative study on
the Epidemiology ol cervical carcino-
ma at Delhi, Bombay and Madras to 
find out the environmental factors as 
related with servicai cancer which is 
the commonest cancer afflicting Indian 
women. One of the centres at Delhi
was in thc rural area. The data of
the study is under process.

(c) The Central Health Education 
Bureau has already been engaged in
developing different types of educa-
tional materials such as folders, book-
lets, handbills, films and articles on 
smoking and canrer in the lournals 
Swasth Hind and Arogya Sandesh for
creating awareness among the people
about the ceneer menace.

Constitution of Board to Plan and Co-
ordinate Medical and Health Services

in Delhi

3445. SHRI P GANGADEB. Wili 
the Minister of HEALTH AND FAMI-
LY PLANNING be pleased to state:

(a) whether his Ministry has consti-
tuted a Board to plan and coordinate
the medical and health services in 
Delhi; and

(b) if sot whether the plans for the
development of health service^ have
been finalised and broad features
thereof? . * j  i

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A.K.M.
ISHAQUE): (a) Yes.

<b) No. as no meeting of the Board
has so far been held.

3446. SHRI M. RAM GOPAL RED.
DY: Will the Minister of STEEL
AND MINES be pleased to state;

(a) whether our country ha$ offer-
ed steel items to Kuwait; and

(b) if so, the broad outlines there-
of?

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI CHANDRAJIT YADAV). (a)
and (b). Yes, Sir. Sail International
Ltd., the canalising agency for export
of steel, has contracted for export of
71,400 tonnes of steel to Kuwait m the 
categories of bars and rods, structu-
ral, plates and sheets.

Rehabilitation of Bonded Labour by 
State Bank of India

.1447. SHRI M. RAM GOPAL RED-
DY. Will the Minister of LABOUR be 
pleased to state:

(a) whether Slate Bank of India 
has drawn a scheme for the rehabi-
litation of bonded labour in States;
and

(b) if so, the outlines of the
scheme?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) and <b). The
Slate Bank of India has instructed its 
officers to provide suitable financial 
assistance to the released Bonded 
Labour seeking gainful self-employ-
ment. Specific schemes for allied 
Agricultural activities like dairy, poul-
try. pisciculture, sheep-rearing, sericul-
ture, aviculture etc.. are being prepar-
ed by the Bank. Bonded Labour are 
also being assisted to own agricultural
hand tools where this facilitates their 
self-employment. Further, in the area 
covered under the Differential Rate of
Interest Scheme, the beneficiaries 
would be charged at the reduced rate
of 4 per cent per annum.
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Improvement la tonnage of Indian
Bottom

3448. SHRI R. N. BARMAN: Will
the Minister of SHIPPING AND 
TRANSPORT be pleased to state1

(a) whether our country has achiev-
ed major success in improving the 
tonnage of Indian bottom during the
last three years; and

(b) if so, the manner it has bene-
fited the ports of the System Indian 
individually during this period?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H M TIRIVE- 
DI) (a) Yes. Sir The operate ton-
nage of the Indian fleet has gone up 
from 258 ships of 28.04 lakh grt as on 
1st April, 1973 to 337 ships of 47.27 
lakh grt as on 1st April, 1976.

(b) It is defficult to quantify bene-
fits to the individual East Coast ports
because of this increase m the Indian 
fleet; not only Indian vessels but
foreign flag vessels call at our major
ports and the number of the latter is
larger. Moreover, acquisition of ships 
is to give increasing support to the 
country’s expanding trade and lor
this purpose, thev do not operate in 
any exclusive manner from East Coast
ports or West Coast ports.

Proposal for Permanent Law of Sea 
Tribunal

3449. SHRI K. MALLANNA' Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether India has supported
in the U N. Assembly for the esta-
blishment of a permanent law of the
sea tribunal to settle disputes con-
cerning the mineral and other re-
sources of sea bed; and

(b) il so, the decisions taken there-
on?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINFAL DAS): (a) India

has, at the Fourth Session of the Third

United Nations Conference on the Law
of the Sea which ig in session in New
York, supported the establishment of
a law of the sea tribunal to deal with
the international seabed area and 
other law of the sea questions. As re-
gards the international seabed area,
our view is that the proposed tribunal
should have the competence to deal
only with contractual disputes con-
cerning exploitation of seabed mine-
rals. The tribunal should, however,
have no competence to deal with dis-
putes arising within the economic zone
or the continental shell

(b) No decision has yet been taken
concerning the proposed law of the
sea tribunal

Effect of Computerisation of Price
Index

3450. SHRI C. K. CHANDRAPPAN:
SHRI S. M BANERJEE'

Will the Minister of LABOUR be
pleased to state

(a) whether due to the compute-
risation of price Index the dearness
allowance of the jute workers has
come down,

(b) if so, Government's reaction to

(c) whether the method of com-
puting price index does not tally with
the reality and if so, Government’s
reaction thereto; and

(d) whether Government ar« con-
sidering of changing the computing
method of price index and if so, the
facts thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a> and (b). The
compilation of the consumer price
index numbers by the Labour Bureau
has not been computerised, so far. In
any case, computerisation of the in*
dices will have no effect on the
quantum of the dearness allowance
paid to jute or any other workers.



%I Written Answer* VAISAKHA 16, 1898 (SAKA) Written Answers 82

(c) In so ter •» the consumer price
itndex numbers are based on the 
actual consumption pattern of the 
workers as ascertained through family
budget, enquiries, and measure the 
■changes in tbe prices ot the goods and 
'services included in the consumption
basket, these inr^x numbe-s do reflect
the reality of the expenditure pattern 
sat a given time.

id )  There is no proposal to change
Asansol Coal Field Area

lit is t  Conditions of Workers in 
Asansol Coal Field Area

3451. SHRI TUNA ORAON. Will
the Minister of STEEL AND MINES 
be pleased to state:

(a) whether an enquiry was made
into the living conditions of the wor-
kers in Asanso] Coal field area;

(b) if so. the findings thereof; and

(c) the action taken for providing
tetter living conditions to the wor-
kers?

THE MINISTER OF STATE IN THE 
MINISTRY OP STEEL AND MINES
tSHRI CHANDRAJIT YADAV): (a)
to (c). The information is being col-
lected and will be laid on the Table of
the House.

lack of Interest to visit Calcutta by 
Foreign dignitaries

3432. SHRI TUNA ORAON: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether foreign dignitaries
'visiting India do not show any inte-
rest to see Calcutta and other indus-
trial centres ot Eastern India; and

(b) whether Calcutta is barred
*rom their Itinerary?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) There is 
no indication that foreign dignitaries
are not interested in visiting Calcutta 
and other industrial centres of Eastern 
India. Such visits to take place as 
and when convenient and necessary.
Visits by foreign dignitaries to diffe-
rent parts of our country are arrang-
ed by keeping in view the precise pur-
pose of the visit, wishes of the foreign 
dignitaries, the logistics of the tour
and such other considerations,

(b) No, Sir.

Clearance of Provident Fund dues by
M/s. Jaipur Udyog Cement

Factory

3453. SHRI C. K. CHANDRAPPAN:
Will the Minister of LABOUR be
pleased to refer to the reply given to 
Unstarred Question No. 4151 on the 
20th March, 1975 and state:

(a) whether M/s. Jaipur U.l>og
Cement Factory owned by Aloke Ud.
yog group has cleared off further in-
stalments of the provident fund due* 
after payment of first instalment m 
December, 1974; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL- 
GOVIND VERMA): The Provident
Fund Authorities have reported as 
under:

(a) and (b). M/s. Jaipur Udyog
Ltd., (Works and Quarry) Swaimadho- 
pur. owned by Aloke Udyog Group
paid in all four instalments during the 
months of December, 1974 to March,
1975. The facility of payment of
arrears in instalments was withdrawn 
in May. 1975 as the management of
the said establishment had grossly
violated the terms and conditions of
the instalment payment facility by not
making payment of the instalment as 
well as current contributions, in lime.
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IkMtaMrt of TJB. Patients under
E.SJ. Scheme

3454. SHRMAXI ROZA DESHPAN-
2>S: WiU the Minister of LABOUR be 
pleased to state:

(a) how many TJB. patients who 
are workers had been treated by hos-
pitals run under Employees’ State 
Insurance Scheme in West Bengal,
Maharashtra and Kanpur and Atone- 
dabad during last three years;

(b) whether E.S.I. Scheme benefit 
was refused to workers who are T.B.
patients; and

(c) if so, the facts thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): The Employees*
State Insurance Corporation have
furnished the following information:

in-door patienu

(a) West Bengal 2,528

Maharashtra 11,150 (approximately) 
Kanpur 1,566

Ahmedsbau . 3,?I4
(b) No.

(c) Does not arise.

Construction of New Roads in Gujarat

3455. SHRI ARVIND M PATEL:
SHRI VEKARIA •

Will the Minister of SHIPPING AND 
TRANSPORT he pleased to state:

(a) the amount earmarked by Gov-
ernment for the year 1976-77 for the
construction oi new roads in Saurash- 
tra region of Gujarat State, and

(b) the names of roads which are
to be newly constructed and expanded 
in Saurashtra region during 1976-77?

THE DEPUTY MINISTER IN THE 
MINISTRY OP SHIPPING AND 
TRANSPORT (SHRI DALBIR 
SINGH): (•) and (b). A total sum of

Rs. 200 lakhs has been earmarked fo r
National Highway (Original) works im 
Gujarat during 1976-77 covering both* 
works in progress Rs. 157 lakhs) and* 
those yet to be sanctioned (Rs. 43: 
lakhs) in the entire state fucluM**
the non-Saurashtra and Saurash- 
tra areas. Out of the provision of
Rs. 43 lakhs available for new works- 
yet to be sanctioned on existing:
National Highways, a sum of Rs 34 
lakhs is meant for National Highway
Nos. 8A and 8B in the Saurashtra are*
of the State.

Besides National Highways which* 
are a Central subject, funds are also* 
being provided to Gujarat under the
Central Aid Programme of State roads
of inter-State or economic importance
and for works financed from the Cen-
tral Road Fund. Attention is propos-
ed to be conccntrated under both these- 
programmes during 1976-77 on the
alieady approved works as indicated: 
in the attached statement

Statement

List of Works in the Saurashtra 
Region for jphich funds would be pro-
vided during 1970*77 from the Central
Road Fund and under the Central Atd 
Programme of State Roads of inter-
state or economic importance

S No. Name of work

Central Road Fund (Ordinary) Re-
serve.

1 Construction of a missing sec-
tion and improving existing
length to State Highways
Standard of road length from
Jodia-Amran to Pipalia on 
Morvi-Navalakhi road.

2. Construction of a bridge across
Madhumati river with approa-
ches (on Khedia-Mandoorda-
Sasan road).

C.R.F. (Allocation)
3. Bringing to 8.H. Standard

Morvi-Halvad road tengH* 
within Rajkot district limit.
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4. Constructing a road joining
Malia with Pipalia on Morvi
Navlakhi road.

5. Constructing a short route of
Bhavanagar Ahmedabad road 
(SH) in Bhavanagar Distt.
(Work Partly in Saurashtra).

6. Construction of missing major
and minor bridges—without
approaches on Khedia-Men- 
derda-Sasan road.

7. Construction of Ahmedabad-
Viramgam-Dhrangodhra Hal- 
vad -Malia joining N.H. 8 (A)
(Work falls partly in Saurash-
tra).

Works on State Roads of Inter
State or Economic Importance

8. Mami-Khuranga road (Missing
Section)

9 Porbundar-Okha Section
(i) Bridge across Bhogat

(n) Bridge across Navadana
(nil Bridge across Khan
(iv ) Bridge across Kalipat
(v) Bridge replacing causeway
at Netar creek.

Amount Earmarked for Gujarat State 
for Family Planning

3456. SHRI ARVJND M PATEL
SHRI VEKARIA

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) the amount earmarked for the 
Family Planning for the State of
Gujarat during the years 1974-75 and 
1975-76; and

(b) the amount spent during that
period by the Gujarat Government
district* wise?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A. K. M. 
ISHAQUE); (a) The following allo-
cations were made to the Government

of Gujarat for the Family Planning: 
Programme;

1974-75 Rs. 326.51 lakhs
1875-76 Rs. 349.23 lakhs

(b) The Government of Gujarat
have reported the following expendi-
ture during this period:

1974-75 Rs. 361.66 lakhs

1975-76 Rs. 411.00 lakhs 
Information regarding district-wise
expenditure has been called from the
State Government and will be laid 
on the Table of the Sabha.

Construction of Salaya Port

3457 SHRI ARV1ND M. PATEI-.
SHRI VEKARIA:

Will the Minister of SHIPPING 
AND TRANSPORT be pleased to
state:

(a) whether thr ronstruction of
Salaya Port is being started;

(b) the amount sanctioned for its 
development; and

(c ) when the work is likely to be
completed?

THE MINISTER OF STATE IN 
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVE-
DI): (a) to (c) Rs 13.04 crores have
been sanctioned by this Ministry for
providing mfra-structural facilities* 
for the Off-shore Oil Terminal being
set up at Salaya by the Ministry of
Petroleum The works are expected
to be completed in time for the com-
missioning of the Oil Terminal sche-
duled for September, 1977.

Outstanding Issues between India and 
Nepal

3458. SHRI SHANKERRAO SA-
VANT; Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) which points of dispute with* 
Nepal have been resolved so far; and
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fb) the broad features of the points
that remain to be resolved?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI BIPINPAL DAS): (a)
and (b). There are no disputes bet-
ween India and Nepal. However,
matters of mutual and bilateral inte-
rest are discussed from time t0 tiroe
between the two countries at appro-
priate levels.

Control on Proliferation of Nuclear 
Weapons

3459. SHRI SHANKERRAO SA-
VANT: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state

(a) the countries armed with nu-
clear weapons at the moment;

(b) the attempts currently made
to prohibit or control the prolifera-
tion of nuclear weapons; and

(c) India’s stand towards such
moves?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI BIPINPAL DAS): (a)
The United States, the Soviet Union,
the United Kingdom, France and the
People's Republic of China

(b) No significant steps have been
taken to prohibit or control the proli-
feration of nuclear weapons in the
arsenals of the nuclear-weapon
States. Some attempts are, however,
laeing made to build on the unequal
and discriminatory provisions of the

'Treaty on the Non-Proliferation of
Nuclear Weapons.

(c) India has consistently stood for
the prevention of all proliferation of
nuclear weapons. India remains con-
vinced that an effective non-prolife-
ration policy can be based only on
the principle of "an acceptable bal-
ance o f mutual responsibilities and 
obligations”  of the nuclear-weapon
and non -nuclear- weapon States, as 
laid down' in the UN General Assem-
bly resolution 2028 (XX) of 23 Nov-

ember 1965.
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Mttm irulrlm MtpfttlM fai
j^ook Itaita

8461. SHRI K, LAKKAPPA; Will
the Minister of STEEL AND MINES 
be pleased to state:

(a) whether Iran has sought ex-
pertise in aluminium making from
our country; and

(b) if so, the decision of Govern-
ment thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OP STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
and (b). No such specific request has 
so far been received from Iran. How-
ever, during their fortnight tour of
this country recently to assess possi-
bility of obtaining alumina supplies
from India on long-term basis, the
high level Iranian technical team saw
for themselves, at the Belgaum and
the Korba smelters, how near India
is already reached towards self-suffi-
ciency In designing and making equip-
ment for alumina and aluminium
plants.

Employment of Ex-servicemen

3462. SHRI RAJDEO SINGH: Will
the Minister of LABOUR be pleased
to state;

(a) whether all the employment
exchanges m the country in 1975 
could place only about 11,600 ex-ser- 
vicemen, in reserved and open cate-
gories in Government, public and
private sectors jobs out of over 4 
lakhs posts filled by them;

(b) whether the percentage of ex- 
servicemen placed through employ-
ment exchanges thus works out to be
less than even three per cent; and

(c) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA); (a) and (b).
The number of registrations and 
P&tyMWftmtt effected by Employment

Exchanges during the year 1975 was
as under:—

All categories Ex-Servicemen
(in thousards)

Registrations. 5443.5 76-5

Placemens. 494 1 116

Percentage of place-
ment to registration 7-4 15-2

(c) Some of the main reasons are:—

(i) Imbalance between the de-
mand for and supply of work
seekers in general (and ex- 
servicemen in particular);

<m) Non-availability of ex-service
candidates fulfilling the spe-
cific requirements laid down
by the employers;

(ii1) Higher educational and tech-
nical/scientific qualifications
required by the employers
for certain categories of va-
cancies;

(iv) Lack of sufficient mobility.

Daily MaU Service tn U P.

3464. SHRI RAJDEO SINGH Will
the Minister of COMMUNICATIONS
be pleased to state:—

(a) whether out of 1,52,000 villages
in Uttar Pradesh, 1,31,500 villages
enjoy the facility of Daily Mail Ser-
vice at present;

(b) the time by which the fau'ity
of Daily Mail Service is expected to
cover all the villages of the State;

(c) whether there are any districts
in the State whose villages have been 
covered by the said Service cent per
cent; and

(d) if so, the names of such dis-
tricts?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI JAGANNATH PAHADIA):
(a) 1,81,455 villages out of 1.5&515
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jfcave been covered by the scheme of
■daily delivery service as on 1-4-76.

(b) Steps are being taken to extend
• daily delivery service to the remain-
ing villages as early as possible sub-
ject to availability of resources and
lines of communication.

(c) and (d). There are 25 districts
in the State in which all villages
have daily delivery. A list of these
districts is given in the attached
Statement.

Statement
List of districts 11 Utter Pradesh
having cent per cent daily delivery
service in the vilhigs.

1. Aligarh. 2. Azamgarh. 3. Bah- 
raich. 4. Ballia. 5. Banda fi Bareilly.
7. Chamoli. 8. Gonda. 9 Ghazi- 
pur. 10. Gorakhpur. 11. Harmrpur
12 Jalaun. 13 Jhansfl 14 Lalitpur.
15. Meerut. 16. Muraffar Nagar.
17. Nainital. 18. Pilibhit. 19. Pratap- 
garh. 20. Rai Bareli. 21. Saharan- 
pur. 22 Sahajahanpur. 23. Sultan- 
pur. 24. Tehri 25. Uttar Kashi

Indo-Soviet Plan for Cooperation

3465. SHRI N. E. HORO-
SHRI K M. MADHUKAR:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether there has recently been
an agreement signed by India and 
Soviet Union 'o  extend co-operation
in certain fields; and

(b) if so, the salient features of
this Indo-Soviet Plan for co-opera-
tion?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI BIPINPAL DAS); (a)
A Protocol was concluded with Soviet
Union covering economic cooperation
after the Third session of the Indo-
Soviet Joint Commission on Econo-
mic, Scientific and Technical Coope-
ration held in Moscow from March
31 to April 6, 1976.

(b) The Protocol envisages wider
economic ties in many fields and

makes special mention of new form
of cooperation in production on com-
pensation basis. Another notable fea-
ture relates to cooperation in third
countries. A broad programme has
also been drawn up for intensifying
cooperation in the fields of ferrous
metallurgy, machine-building and
power, coal and mining Industry, oil
and gas prospecting, production and
refining, and science and technology.

Indo-Nepalese Ties

3466. SHRI D. K. PANDA: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Indo-Nepalese ties are
to be put on realistic basis as declar-
ed by two Governments duting
Dr. Tulsi Giris recent visit to India;
and

(b) if so, the steps taken in that
direction by both the Governments?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI BIPINPAL DAS): (a)
and (b). No declaration or joint com-
munique was issued by the Govern-
ments of India and Nepal during the
recent visit of Dr Tulsi Giri to India.

Telephone Advisory Boards in the
Metropolitan Cities

3467. DR RANEN SEN;
SHRI H. N. MUKHERJEE:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Telephone Advisory
Boards exist in all the Metropolitan
Cities; and

(b) if so, the names of the cities
and functions of the Boards?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI JAGANNATH PAHADIA):
(a) and (b). Telephone Advisory
Committees are constituted for all the
metropolitan cities of Delhi, Bombay,
Calcutta and Madras. The present
telephone advisory committee for
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Delhi h  valid till 31-7-76, after which
4t will be reconstituted. The terms
•of the telephone advisory committees
for Bombay, Calcutta and Madras

!have expired and these are being re-
.constituted. The functions of the 
telephone advisory committee are as 
{follow*:

1. Bringing the telephone using 
public and the P&T Department
into closer relationship.

2. Giving the public confidence
that their grievances are being pro- 
perly represented and attended to.

3. Advising the Deptt on the bet-
terment of local and trunk service.

4. Giving publicity to the action 
being taken by the Deptt, to im-
prove the telephone service

5 Asfisting the Deptt. to tide 
over the present situation by invok-
ing cooperation and patience from
the public.

6 Assisting the Deptt in the
opening of new connections on fair
and equitable bash by assessing 
tneiits and the comparative nature 
of the importance of the activities
of the applicant and in conformity
with the policies of the Govern-
ment,

Xady Linlithgow Sanatorium, Kasauli

3468. DR. RANEN SEN: Will the 
Minister of HEALTH AND FAMILY
PLANNING be pleased to state

(a) whether Lady Linlithgow Sana-
torium, Kasauli (H P.) has been doing
useful work since its foundation in 
1954;

(b) if so, whether it has been de-
cided to hand over the land and build-
ings of the sanatorium to the local
Central Research Institute, and

<c) if so, the reasons therefor?
THE DEPUTY MINISTER IN THE 

MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A K. M 
ISHAQUE); Yes.

(b) and (c). The matter is under
consideration.
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Passports Issued by Chandigarh 
Regional Ptnpntt OBee

3470 SHRI N K SANGHI Will
the Minister of EXTERNAL AF-
FAIRS be pleased to state1

(a) whether as many as 8000 peo-
ple get passports every month from
Chandigarh Regional Passport Office,

(b) whether it has come to Govern-
ment’s notice that a very large num-
ber of these passport holders are being
smuggled into foreign countries with-
out valid documents by unscrupulous
agents who are either deported to
India or punished according to the
law of that country, and

(c) the steps Government have
taken to rectify the issue of passport
to such persons’

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI BIPINPAL DAS) (a)
Yes, Sir

(b) and (c) Government have re-
ceived some complaints in this re-
gard and necessary action has been
taken according to the provisions of
the Passports Act, 1967 With re-
gard to the activities of unscrupulous
agents, State Governments concerned
have been requested to investigate
and also to take action wherever
necessary

Visit by Prime Minister of Nepal

3471 SARDAR SWARAN SINGH 
SOKHI Will the Minister of EXTER-
NAL AFFAIRS be pleased to state’

(a) whether Indo-Nepalese relations
have improved after the Nepalese
Premier^ visit to New Delhi m April,
1876, and

(b) the outcome of the visit?
THE DEPUTY MINISTER IN THE 

MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS) (a) and (b)
The visit of the Nepalese Prime Min*
ister in April 1976 which was in
Keeping with the continuing high
level dialogue between two countries

wag an extremely ueefa! and benefi-
cial one The conversation covered
the full range of our bilateral rela-
tions The Nepalese Prime Minister
hag publicly expressed satisfaction
with the outcome of the visit
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Partnership between Capital and 
Labour in Production

3474, SHRI VASANT SATHE: Will
the Minister of LABOUR be pleased
to state:

(a) whether in view of the indus-
trial peace prevailing in the country.
Government are considering propo-
sals to foster genuine partnership
between capital and labour in produc-
tion;

(b) if so, the features of the propo-
sals under consideration/implementa-
tion;

(c) whether Government would
like to consider a proposition for issu-
ing bonus shares to the collective ac-
count of all workers corresponding to
all the bonus shares issued over the
years to ordinary shareholders; and

(d) if so, Government's reaction?

TBS MINISTER OF LABOUR 
(SHRI RAGHUNATHA REDDY): 
(«) to (d). Presumably the Hoa 
Member wants to know the efforts 
888 X&-*.

made by the Ministry of Labour in
getting the Scheme for Workers’
Participation in industry at shop floor
and plant level implemented all over
the country. Ag a result of the conti-
nuous efforts made by this Ministry
with the employing Ministries, State 
Governments and Central Employers
and Workers' Organisations, a sizeable 
number of units in public and private
undertakings have since implemented
the Scheme.

Agreement between Employees and
Workers in Cement Industry

3475. SHRI VASANT SATHE: Will
the Minister of LABOUR be pleas-
ed to state:

(a) whether the National Industrial
Committee on cement industry has 
requested his Ministry to ensure early
implementation of agreement between
the employers and workers in the ce-
ment industry;

(b) if so. the salient points of the
agreement and the reasons for its
non-implementation; and

(c) the steps taken or proposed to
be taken in the matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a). At its 
meeting held on the 15th April, 1976, 
the committee took the following de-
cision with a note of dissent from one
of the employer representatives:—

“This meeting of the National
Industrial Committee on cement in-
dustry held on 15th April, 1976, 
hereby decides that the settlement
arrived between the employers and 
tiie workers of cement industry on
7th May, 1975, before Hon’ble Shri
T. A. Pat Minister for Industry and
Civil Supplies should be implement*
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ed by all units a* agreed upon in
the settlement The Labour Min-
istry is requested to help the com-
pletion of the implementation pro-
cess within a month’s time and re-
port to this committee if the em-
ployers are not co-operating in im-
plementation. The representatives
felt that such a National settlement
should not go un-implemented by
a few cement employers when the
rest of the Industry has implement-
ed it.*

(b) A statement giving the salient
points of the agreement is enclosed.
The few units which have yet to im-
plement the agreement have pleaded
financial difficulties.

(c) The matter is being pursued.

Statement

ft) The Notional date of bringing
into effect the new pay scales, fit-
ments, weightage, increments, etc.
already agreed upon between the two
parties, will be the 15th September,
1973. However, actual payments m
the revised wage structuie which
would include the annual increment
due on 15-9-1974 will be with effect
from the 1st May, 1975 Hereafter,
annual increments will be given on
15th September of each year includ-
ing 15th September, 1975.

(ii) In lieu of the payment of ar-
rears for the period 15th September,
1973 to 30th April, 1975 as a result of
the revised wage structure including
the revised house rent allowance,
each employee will be paid a lump-
sum of Rs. 450. This will be in the
nature of an adhoc payment and will
not count towards provident fund
contribution, bonus, gratuity, ESI
contribution, etc. The payment of the
lump sum to the workers who have
joined service after the 15th Septem-
ber, 1973 will be prorata, on the basis
of length of service.

iiii) Actual payment of the lump*
sum as well as of emoluments in the
revised wage structure for May atld
June. 1975 will be made in July, 1975.

(iv) The employees will be paid
additional house rent of Rs. 7 per
month. Derision* regarding recovery
of house rent will be taken at the
unit level through mutual negotia-
tions and agreements, according to
the principles laid down by the 1st
and 2nd Cement Wage Boards.

(v) This agreement will remain in
force till the 1st March. 1977, coter-
minus with the award of the Labour
Minister.

Organisation of Migratory Agricul-
tural Labour

3476. SHRI B V NAIK • Will the
Minister of LABOUR' be pleased to
state'

(a) whether Government have any
scheme to organise the migratory
agricultural labour to job  or w ork
unions and instil in them skills and
manual techniques adaptable fo r
agricultural as well as non-agncu l- 
tural jobs hke road construction
house building etc.; and

(b ) i f  so, the agencies or institu-
tions which handle this w ork?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SH1U BAL-
GOVIND VERM A): (a) No. S»r

(b) Does not arise.

Foreign Pressure to dilute Non- 
aligned ffrburfpfai

3477. SHRI B. N. REDDY; Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state:

(a) whether pressure is exerted by
some foreign powers to dilute the nog* 
aligned principles; and
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(M if go. those power* and the nature 
of such pressure?

THE DEPUTY MINISTER IN THE 
MINISTRY OP EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) and (b).
The non-aligned countries are deter-
mined to maintain the identity and 
cohesiveness of the non-aligned 
movement based its fundamental
principles and to resist any pressures 
to the contrary.

Indian Job-Seekers to West Asia

3478. SHRI SOMNATH CHATTER- 
JEE; Will the Minister of EXTERNAL 
AFFAIRS be pleased to state.

(a) whether there is a rush of Indian 
jobs-seekers to West Asia and if so, the 
facts thereof;

(b) the steps taken b.v Government to 
safeguard the interests of Indian emi-
grant labourers; and

(e) whether there is a laipe scale 
racketeering in employment agem-ies 
and passport drrangenvMts and if so, 
the remedial steps taken so far**

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS) (a) Tho Gov-
ernment is aware thal as varioj* deve-
lopment projects in the West Asian 
countries are under implem ’ntatnn. a 
number of Indian technical personnel
are desirous of going to woik m these 
projects. Several Indian firms arc also 
involved m ihese projects and they
recruit Indian technicians and skilled 
labour for this purpose.

(h) All offers of employment to Indian 
technical personnel are scruvmised by
the Government to ensure that the 
terms and conditions of service are
satisfactory. Formalities required un-
der the Indian Emigration Act 1922. are 
also being completed in such cases.

(c) So far large scale racketeering 
has not been reported in this regard. 
But whenever complaints have been 
received about some unscrupulous
agents tTying to misguide nnd/or ex-
ploit people going for employment

abroad, the State Governments, have
been requested to investigate and to
take appropriate action.
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Unsafe Coal Mines

3481. SHRJMATI PARVATHi KRI- 
SHNAI'I: Will the Minister gl LABOUR 
be pleased to state:

(a) how many collieries are there 
which are declared not safe to work,

(b) how many collieries are there 
which may become dangerous to 
work;

(c) whether Government have 
taken measures to keep these col-
lieries alert against any eventualities, 
and if so, the nature thereof;

(d) whether a survey was conduct-
ed regarding accidents in collieries 
which indicates that there are 200 
accidents in coal mines annually; and

(e) if so, Government reaction 
thereon?

THE DEPUTY MINISTER IN IHE 
MINISTRY OF LABOUR (SHRI BAf-- 
GOVIND VERMA): (a) Unsafe condi-
tions were noticed in 56 collieries dur-
ing the year 1975 and in 21 collieries 
upto 30th April, 1976 during the year 
1976 (figure provisional), where prohi-
bitory orders under Section 22(3) and 
22(1A)' the Mines Act, 1952, were im-
posed. In three other cases, permis-
sion to work has been withdrawn and
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work in one mine has been ordered to
be stopped by a letter in view of ap-
prehended danger to underground
workers.

(b) Circumstances which may lead
to unsafe conditions were noticed in
74 coal mines during the year 1975 and 
in 18 collieries upto the 30th April,
1976 during the year 1976 (figure pro-
visional). In all such cases, notices
under Section 22(1) of the Mines Act,
1952 or Regulation 103 of the Coal
Mines Regulations, 1957 were given.

(c) The prohibitory orders and 
notices, as the case may be, were issu-
ed in writing and the concerned autho-
rities, including the District authorities
wherever necessary, were kept in-
formed of such prohibitory oiders end
notices. Check and follow up inspec-
tions arc made by the officers of the 
Director General of Mines Safety.

(d) and (e) Under the provisions of
the law. the collieries are required to
notify occurrence of fatal/serious
accidents in writing The number of
fatal accidents in collieries reported
during the last three years was as
follows: —

Year Number of fatal 
accidents

1973 172
1974 220

1975 223

The fatal accidents are enquired into
by the officers of the Directorate
General of Mines Safely, and on the
basis of their findings, necessary preven-
tive as well as deterrent action is
taken.

Abolition of Licence Fee On cheap 
Radios

3482. SHRI M. RAM GOPAL REDDY:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether the small scale radio
units have urged the abolition of the
licence fee on cheap radios; and

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI JAGANNATH PAHADIA): (a)
Yes, Sir.

(b) There is no proposal at this 
stage to abolish licence fee on cheap
radios.
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Demand of Stdphut

3488. SHRI DHAMANKAR; Will the 
Minister of STEEL AND MlNfiS be
pleased to state:

(a) the total demand for elemental
sulphur by various industries;

(b) whether any new hydro-
thermal process for extracting sul-
phur has been developed by
utilising geothermal energy; and

(c) whether any geological survey
has been carried out to assess the
deposits and if so, the results
thereof?

THE MINISTER OF STEEL AND 
MINES (SHRI OHANDRAJIT 
YADAV): (a) The total demand for
elemental sulphur has been estimated 
as 7.5 lakh tonnes for various mdus> 
tries for the year 1976-77.

(b) The Regional Research Labora-
tory, Jammu Tawi, has developed a 
process for extraction of sulphur using 
hydro-thermal energy from Puga 
valley.

(c) Investigations so far carried out
by the Geological Survey of India in 
Puga valley, Ladakh, have indicated 
about 2 lakh tonnes of sulphur bearing 
rocks countaing 8.65 per cent to 24.45 
per cent sulphur.

Survey of Maharashtra

3486. SHRI DHAMANKAR: WiU the 
Minister of STEEL AND MINES be
pleased to state:

(a) whether any geological survey 
was undertaken to find out the poten-
tial coal reserves in the Maharashtra 
region;

(b) if so, places where coal deposits 
have been located; add

<c) how is the problem of ground 
water, necessitating high technology to
exploit coal from deep mines proposed 
to be solved and whether divertlao ot
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river course in the vicinity of coal
fields would be undertaken if neces-
sary, extract coal from the mines?

THE MINISTER OF STATE IN THE
MINISTRY OP STEEL AND MINES 
(SHRI CHANDRAJIT YADAV): (a)
Yes. Sir.

(b) Coal deposits have been located
in Chanda, Wardha, Kamptee, Umrer
and Bandar coalfields of Maharashtra.

(c) A Technical Group has been set 
up by the Ministry of Energy to study 
the hydrogeological problems of the
Chanda, Wardha and Kamptee coal-
fields in Maharashtra. The work is in 
progress.

tJ.8 Arms supply to Pakistan

3487. SHRI BIRENDER SINGH RAO: 
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it has -"cme to the notice
of Government that U S. is again 
selling its arms worth $ 100 million 
to Pakistan; and

(b) if so, Governments reaction
thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) Govern,
ment of India have seen reports that
U.S. is likely to supply to Pakistan 
arms and equipment worth about U.S. 
$ 100 million. The supplies are said
to be on a cash basis under a policy
which was announced by the UJS. Gov-
ernment in February, 1975.

(b) It has been Government of India’s
view that large-scale supply of sophisti-
cated weapons to Pakistan could
adversely affect the processes of nor-
malisation in the sub-continent. The
Government hope that the U.S. Gov-
ernment will exercise restraint in this
matter.

iron Ore OejMMts in Haryana

3488. SHRI BIRENDfiR SINGH RAO: 
w m  the Minister of STEEL AND 
m j m  be pleased to state:

(a) whether rich iron ore deposits
have been located in the Mohindergarh
District o f Haryana;

(b) if so, the broad outlines of the 
deposits found; and

(c) estimated iron ore to be produced
from  this site?

THE DEPUTY MINISTER' IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): (a) and
(b). A total reserve of about 2.3 million 
tonnes of iron ore (magnetite) with 
high phosphorous content has been 
estimated in Mohindergarh District.

(c) Mining or production of the iron
ore is not envisaged at present.

Circular issued f°r Family Planning
by Deputy Commissioner (G) Delhi

3489. SHRIMATI PARVATI KRISH- 
NAN; Will the Minister of HEALTH 
AND FAMILY PLANNING be pleased 
to state;

(a) whether he is aware of a circu-
lar No. I/DCG/R/76 dated 29th 
January, 1976 regarding Family Plan-
ning in Delhi, issued by Deputy
Commissioner (G) Municipal Corpora-
tion of Delhi warning the employees
that if better results are not shown, the 
administration shall be forced to take 
unpleasant action; and

(b) if so, the outlines thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. K M. 
ISHAQUE); (a) Yes.

(b) To intensify the Family Planning
campaign, it was decided by Delhi
Administration to involve the staff of
all agencies, who have a rapport with 
the community like Education, Labour
Welfare, Urban and Community Deve-
lopment Departments etc. including
the staff under the Municipal Corpo-
ration of Delhi, to motivate and edu-
cate the people for accepting family
planning. The circular referred to in 
part (a) of the question was issued 
emphasising the national importance of
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the programme and urging the staff ot
of Delhi Minicipai Corporation to co-
operate in helping to achieve the set
targets. It was also mentioned that 
such of the staff, who still fail to show
results, will have to face unpleasant
consequences. The action visualised 
was a verbal warning, which, however,
has not been communicated in any
case so far.

Food Grain Vessels called at Trivan-
drum port

3490. SHRI C. K. CHANDRAPPAN: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to •state:

(a) how many food grain vessels had 
called at Trivandrum port for last two
years; and

(b) how many food gram vessels are 
likely to call at that p«>rt during 1976- 
77?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI H. M. TRIVEDI):
(a) One food grain vessel during 1974-
75 and one dunng 1975-76 had called at 
Trivandrum port.

(b) No food vessel is likely to be fix-
ed till mid September due to monsoons.

Reimbursement to PAT employees for 
Homoeopathy/Unani/Ayurvedic Sys-

tem of Treatment

3491. SHRI RAMAVATAR SHASTRI: 
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state *

(a) whether P & T Employees ot
Patna are required to submit medical
certificate in support of their illness
from P & T Dispensary only though 
they are actually under ihe treatment
of authorised Medical Attendant of
llomoeopathy/Unaniy Ayurvedic Sys- 
stems for purpose o! reimbursement;
and

(b) if so, reasons therefor?

THE DEPUTY MINISTER IN THX 
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRX A. K. M.
ISHAQUE): (a) and (b). The medical
certificates issued by the Medical
Officer of the P & T Dispensary only
were accepted by the local P St T
authorities at Patna under the Impres-
sion that the Homoeopathy/ Unoni/
Ayurvedic Institutions recognised by
the State Government in Patna had not
been recognised tor treatment of
Central Government employees. P & T
Board has been advised to issue instruc-
tions for acceptance of the medical
certificates in support of illness issu-
ed by the authorised medical attendant
in Homoeopathy/Unani/Ayurveda ap-
pointed by the Government of Bihar at
Patna.

Racket in fake medicines

3492 SHRI N E HORO: Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state;

(a) whether a big racket in fake
medicines has been unearthed by the 
Intelligence Branch of the Gujarat
Drugs Control Administration; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A K. M. 
ISHAQUE): (a) and <b). The Director,
Drugs Control Administration, Gujarat
has informed that three spurious drugs 
rackets were unearthed in April. 1976 
at Ahmedabad, Baroda end Anand. The
details are as follows:—

1 At Ahmedabad. M/s. Parekh 
Surgical Company were found 
manufacturing and selling fake 
A.P.C and Sulphadimidine 
tablets etc.

2. M/s. Chem Pharma Distribu-
tors. Batoda and M/s. Vi jay
Medical Corporation. Anand 
were found manufacturing and
selling fake Sulphamethoxy- 
pyridazine and Sulphadimidine.
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S. M/s. Mehta Brothers. An and 
were found manufacturing and
selling fake Sulphamethoxy- 
pyridazne, Sulphasomidlne and 
SulphadUmidine.

Advance to Government Employees 
for treatment abroad

3493. SHRI K. M ALL ANN A-• Will
the Minister of HEALTH AND FAMI-
LY PLANNING be pleased to itate:

(a) whether Central Government
provide special advance to its 
employees for medical treatment 
abroad; and

(b) if so, the outlines of the rules 
and regulations in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A K. M. ISHA-
QUE): (a) No.

(b) Does not arise

Folio Vaccine production units at
Coonoor

3494. SHRI C. K. CHANDRAPPAN:
Will the Minister of HEALTH AND 
FAMILY PLANNING be pleased to
state ■

(a) whether the polio vaccine pro-
duction unit at coonoor is producing
substandard polio vaccine; and

(b) if so, the facts thereof’

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A K. M ISHA- 
QUE: (a) No, Sir.

(b) Does not arise.

Manufacture of Drugs without valid 
Licences

3495- SHRI P. GANGADEB: Will the 
Minister of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) whether manufacturing of drugs
without valid licences is being strictly
checked to prevent adultration of
drugs; and

(b) if so, the steps taken it  simplify 
legal procedure for taking stem action 
against offenders in drug business’

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. K. M. ISHA-
QUE): (a) Yes.

(b) The procedure for taking legal
action against offenders is prescribed in 
the Drugs and Cosmetics Art, 1940. It
is proposed to bring up legislation for
amending the Act to plug the loopholes
and to make the provisions more
deterrent

PAPERS LAID ON THE TABLE
An n u a l  Re po kt b  o r  Ind ia n  Co unc xu
f o r  Cu l t u r a l  Re l a t io n s  f o b  1973-74,

1974 a n d  1975

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI YESHWANTRAO
CHAVAN): I beg to lay On the
Table—

(1) A copy of the Annual Report
of the Indian Council for Cultural
Relations, New Delhi, for the year
1973-74.

(2) A copy of the Report of the
Indian Council for Cultural Rela-
tions, New Delhi, for the year 1974 
and 1975.

[Placed i?? Library. See No. LT-
10786'76.]

Re po r t s  op  Co mpt r o l l e r  a n d  Audit o r  
Ge ne r al  o f  Ino t v , ap propriation

A c c o u n t s  an d  Bl o c k  Ac c o u n t s

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI- 
MATI SUSHILA ROHA.TGI)* I beg to
lay on the Table—

( 1) A copy each of the following
Reports (Hindi and English ver-
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sions) under article 15(1) ol the

'Constitution:—

(i) Report of the Comptroller
and Auditor General of
India for the year 1974-75,
Union Government (De-
fence Services). [Placed in
Library. See No, LT-10787/
78].

(ii) Report of the Comptroller
and Auditor General of
India for the year 1974-75,
Union Government (Rail-
ways). [Placed in Library.
See No. LT-10788/76].

(iii) Report of the Comptroller
and Auditor General of
India for the year 1974— 
Union Government (Com-
mercial)— rart IV—Indivi-
dual points of interests and 
a Resume of the Company
Auditors’ Reports. [Plnced
in Library. See No. LT-
10789/76 1

(2) A copy of Appropriation
Accounts of the Defence Services
lor the year 1974-75 and Commercial
Appendix thereto (Hindi and English
versions). [Placed in Library. See
No LT-J 0790/76.]

(3) A copy of Appropriation Ac-
counts, Railways, for 1974-75, Part
I—Review (Hindi and English ver-
sions) . [Placed in library. See
No. LT-10791/78.]

(4) A copy of Appropriation Ac-
counts, Railways, 1974-75, Part II—
Detailed Appropriation Accounts
(Hindi and English versions).
[Placed in Library. See No. LT-
10792/76.]

(5) A copy of Block Accounts
(including Capital statements com-
prising the Loan Accounts), Balance
Sheets and Profit and Loss Accounts
Railways tor 1974-79 (Hindi and 
English versions). [Placed in Lib-
rary. See Ho. Lt-107fl1/74 ]

Dmros AMD COSMETICS (4t h  Amd t .)
ROLts, 1976

THE DEPUTY MINISTER IN THE 
MINISTRY OP ' HEALTH AND
FAMILY PLANNING (SHRI
A. K. M. ISHAQUE): I beg to lay
on the Table a copy of the Drugs
and Cosmetic (Fourth Amendment)
Rules, 1976 (Hindi and English ver-
sions) published in Notification
No. G.S.R 515 in Gazette of India
dated the 10th April, 1976, under
section 38 of the Drugs and Cos-
metics Act, 1940. [Placed Library. 
See No LT-10794'76.]

Revi ew  & Annual  Rkpo r t  o p Myso r e  
Ir o n  a n d  Si e e l  Lt d  . Bh ad k av at i f o r

1974-75

THE DEPUTY MINISTER IN’ THE 
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): I beg
to lay on the Table a copy each of
the following papers (Hindi and 
English versions) under sub-section
(1) of section 619A of the Com-
panies Act 1958: —

(1) Review by the Government
on the working of the Mysore Iron 
and Steel Limited, Bhadravati* (Kar-
nataka), for the year 1974-75.

(2) Annual Report of the Mysore
Iron and Steel Limited, Bhadravati
(Karnataka), for the year 1974-75 
along with the Audited Accounts and 
the comments of tKfe Comptroller
and Auditor General thereon. [Placed
in Library. See No. LT-10795/76.]

1155-112 hi*.

Correction of Answer to Starred
Question No. 333 dated 30th January, 
1976, re. violation of Foreign Exchange 

Regulations by concerns

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): In
the proceedings of Lok Sabha in the
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reply given by me to the supple- 
mentaries on Question No. 333 
.answered on the 30th January, 1976, 
the following has been reported:—

"About the earlier part of his 
question, the arrest has been made
of the person for the violation of
foreign exchange regulations.*'

The correct position as per veply
given by me however, is as given 
Jbelow:—

“No arrest has been made of any
person for the violation of foreign
exchange regulations.”

This discrepancy came to our
notice on 6th April, 1976 and im-
mediately action was taken to com-
municate the position to the Lok
Sabha by the Finance Ministry on 
the 6th April, 1976. As the House
had adjourned for the recess and as 
the Deputy Minister was away
tabroad on official tour, it is regretted
that this statement could not be made
earlier. „ .  fft

11M  bn.

PERSONNEL EXPLANATION BY
MEMBER

dto tffo (iftTO hr):
tnrtair, $  m m  v m tt'ft  %

w  *  s f t r m f o r r

m *  Jf 3TTT t  ffc fff«r 4 -5 -
7 6 *tfr fa  wrenr qtq-qr

«rrf<» %■ m r b R - r
f^  «tt fa

mwtft v frrn
m tfk m  m fa  ^

«t«S8 | | q g n f f f l % w w  n
^r#^r*r«iT v fa fs 3’srt

fW T % W | if¥ t:

Oa j e md r ag ad k ar  Co mmit t e e ’s  Re po r t :

Page 93. The claim that Sarbati
Sonara has high lysine contents, is 
not substantiated.

Page 53. The lysine content of
Sarbati Sonara would not be as high
as that of milk.

After ihe claim was made that the
lysine content of Sarbati Sonara is 
higher than that of Sonara 64, vari-
ous laboratories In the world re-
peated this analysis. The cymmot
in Mexico, which is international
maize and wheat improvement cen-
tre, grew this whe<at in Mexico and 
found that it did not have higher
lysine content as compared to
Sonara 64. This fact was brought
to the notice of Indian agricultural
scientists at the All India Wheat
Workshop held at Indore in 1969.

* p t ¥s fn; «fi sn r̂arra- m

€t «ft, f. —

The Enquiry Committee appointed 
by the Government of India to review
the recruitment and other proce-
dures in the Indian Council of Agri-
cultural Research, went into this
problem carefully and arrived at the
following conclusion:

r‘It is obvious that the protein
content of wheat, as probably
other cereals, is highly variable
depending upon the soil, climatic
conditions and also the fertiliser
used and variation is well reflected 
in the published results. However,
in spite of the variations, Sarbati
Sonara seems to be clearly super-
ior to Sonara 64 and Kalyan Sona 
in respect of proiein content".

*mp fsFTT SiTT I 5  *  *TT?foT *' 
*r «Firr *rr i m few  i

snfta v
flwr «rr i sf)£fr?rt im  k  iff? %
ftcTT 1 1
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H**W : *TTT VT to

I

t(o  qraro
#  vm rifli: <fi5Rsrravif)- % \ m x
W t  ^THT qpt 5TT̂  ?rt arRT T̂PB fTt 

**r«Pt fo r r fe r r  i 

| i

The allegation has been completely
belied by the findings of the enquiry
committee. It says:

*'— However, inspite of the
variations sarbati sonara seems
to be clearly superior to sonara
64 and Kalyan sona in respect of
protein contents, but probably not
in lysine content.”

5% afnft srteto r. *rra- irsrwrsfift
«rr i *m  w * *rr?fapr *

hto *r «rr i
*r ki ftp? v

srrrto i q*rr *rre
^ t t  | ^^TFtq-J^rcT % \ *m
^ 5Tf n't «TT f r  fawrct
^ft %  ̂ *TJ# *TPR f w  t * 
WP0*H«M a(t I $  % fo tft  V
sirfsRm f^rtsr *r ^  srfr
SF55T «fr I ^  wr ^  fHT

snr <nft ^  f t  < n w  srsr
STTT ^  *£t TT U fa  ^ 7

fiRT WTT i

12.01 hn.

BUSINESS ADVISORY COMMITTEE
SIXTY-FIRST REPORT

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU
RAMAIAH): I beg to move:

"Tint this House do agree with?
the Sixty-first Report of the Busi-
ness Advisory Committee present-
ed to the House on the 5th May,
1976.”

MR. SPEAKER: The question is:
“That this House do agree with

the Sixty-first Report of the Busi-
ness Advisory Committee present-
ed to the House on the 5th May,
1976."

The motion was adopted.

12.03 hrs
DEMANDS* FOR GRANTS, 1976-77-

Contd.

Ministry op Agricultctre and Irri-
gation—Contd.

THE MINISTER OF AGRICULTU-
RE AND IRRIGATION (SHRI JAG-
JIVAN RAM)- Mr. Speaker, Sir, I
start by oxptfcssmfi my gratitude to
the Members of the House who have
participated in the debate on the de-
mands for the Ministry of Agriculture
and Irrigation. A very wide field had
been covered by the hon. Members
and I welcome the various suggestions
and advice that has been given, by the
Members and we shall try certainly
to profit by them.

It has been stated by many hon.
Members that the production of agri-
cultural commodities had been specta-
cular this year because of very favour- 
ab c weathar conditions I am afraid
that if we give credit for all this
increased production only to favour-
able weather conditions, we
will be domg a great injus-
tice to the millions of farmer*
m this country. Farmers in
this country work very hard to take
advantage of the favourable con-
ditions of weather and a major
part of the credit should go to
the Indian farmer. I take this op-
portunity to express my thanks and

•Moved with the recommendation of the President,
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gratitude to the Indian farmers for
the results that they have achieved.
But simultaneously, timely availabilitv
of the necessary inputs to the farmers
^contributed not in an insignificant
measure to this success: Whether it was
.credit or seed or fertiliser or insecticide
.or water or diesel or electricity, c&re 
was taken to see that the inputs when-
ever required and wherever required
'were made available and in time to
'the farmers and occasions had arisen 
when we had to divert electricity
from one part of the country to Ihe 
other or even stagger the consumption
<jf electricity in order to see that the 
tubewells were energised.

Sir, the production this year has 
been very large and seeing the results 
'Of the rabi hat vesting and the tempo
with which ihe farmers are bringing
their grains to the mandis, I am rea-
sonably sure that the production this
year is going to exceed the target of
114 million tonnes. According to even
■a very conservative estimate, we feel
that the production will be 116 
million tonnes. But this produc-
tion should not lead us to any 
sense of comphcency. We will have
to see that even during the years
when the monsoon is not so favour-
able, we do produce various agricul-
tural commodities not only food grains
but other commodities alsot which the 
country requires either for consump-
tion or for the sustenance of some of
the major industries of the country
like textile, sugai and jute. Timely
input for agriculture is wanted. Any-
body who knev/s anything of agricul-
ture will not raise any doubt about the
priority that water should enjoy in 
■any scheme of agricultural develop-
ment. If water is availbale, we can 
produce even with our traditional seed,
traditional manure and traditional im-
plements. If water is not available
in timef even the most uptodate high- 
yielding variety of seeds or the fertili-
sers will be of no avail and 
therefore we are giving the high- 

priority to irrigation. And
this irrigation includes major,

medium and minor irrigation. Some
Members suggested that minor irriga-
tion should he integrated with major
irrigation. I may assure the House that
there is a complete co-ordination so
far as all ihese various types of irri-
gations are concerned and there is no
danger of any duplication in admini-
stration or implementation. We have
some of the major rivers of the world
in our country. Fortunately, all our
rivers have sweet water. It is a very
good sign that all our States have
become conscious of the value of water
in the development of their States. 
The disputes tha< arise between States 
or more than two riparian States, in 
regard to the allotment of the water
of the river-well sometimes it causes 
anxiety—are a healthy sign. It indi-
cates that :?ie States are conscious of
the value of water. In recent times,
it has been possible to resolve some
of the long standing major water dis-
pute between the various concerned
States. I am sure with the goodwill
of the Members and their co-operation,
it will be possible to resolve a 
few outstanding river disputes as 
well. The States also are tak-
ing ftep? to resolve the disputes 
among themselves. Godavari has been
a spectacular achievement. It covers
5 States. It has a basin area which
covers practically 1/10 of the geo-
graphical area of the country.

It contains some of the major tri-
butaries flowing in different States.
The States have started drawing up 
projects and submitting them to the 
CWC for clearance. It will take some
time for the CWC to examine them 
and clear them. Of course, my in-
struction to the Commission is to ex-
pedite the clearance of the projects
that have been submitted. Indravati
is one of them. I have asked 4hem to
expedite its clearance. At the same 
time, it will be necssary for the Gov-
ernment of Orissa to provide the re-
quisite funds in its budget every year
in order to implement the project.

We have at the Centre set up a high
level committee consisting of engine-
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era, agronomists and geo-hydrclogists
in order to determine the surpluses 
and shortages of various areas so that 
inter-basin of inter-regional utilisa-
tion of waters of the various rivers
can be considered. Under the 20-
point programme of the Prune Mini- 
ster, we have to provide irrigation for
5 million hectares during the last four
years of this plan. Last year the
additional tend added under irrigation
was 1.0 million hectares. This year
also we expect to have 1 million ad-
ditional hectares under irrigation. We
are providing a larger amount of
money for the completion of the on-
going projects. The difficulty has been 
that the State Governments under
compulsions of various circumstances,
as the hon. members will understand,
spread their resources to thmly.
Instead of completing one or two pio- 
jects, they started undertaking a 
number of projects, with lire result
that the period for completion of many 
of the projects dragged on over a long
period of years. Wc hu\e requested 
the State Governments not to spread
their resources too thinly over a 
large number of schemes but to com-
plete the on-going schemes swiftly so 
that the water can be utilise,1 ear'v,
Iti some cds ŝ, we also provde addi-
tional resources to the States
Government, in order to expedite the 
completion of some of the on-
going - schemes

Another difficulty has been that the 
command ar*a development of the 
canals was not taken up simultaneous-
ly with the liver valley projects and 
this has caused in certain aieas the 
difficulty of wV’erlofjgmg or watei be-
ing wasted in the canal systems. Now
we have -©quested the State Govern-
ments that whenever any projects is 
formulated, the command area deve-
lopment should be an integral part of
the project itself, so that simultaneous
steps are taken for the development
of the command area and as soon as
the water becomes available, the area 
Is in a position to receive the water
and uti'tpe it for agricultural purposes.

In order to complete the develop-
ment of the command areas in various 
projects, we have succeeded in pro.
viding necessary finance through
the World Bank loan also for
some of our major projects
like Rajasthan Canal, Cham- 
bal, Nagarjunasagar, so that command
area development can be completed
and the water that has become avail-
able can be utilised for increasing
production of agriculture. W-> have
also taken another step. We have & 
Project Cell. Up till nowj what has 
happened is that whenever we have
approached the World Bank for as-
sistance for some of the river valley
projects, the actual drawing up of the
projects is started in collaboration with
the World Bank itself. Now, in order
to expedite this process, we have esta-
blished a Cell in the Ministry to draw
up projects in cooperation with the
State concerned so that we present to
the World Bank o complete project of
the river for which we seek assistance 
from the World Bank. A further step 
has been taken to monitor the imple-
mentation n£ ihe project at the project
lr\c1, at the State level and at the 
Central level so that whenever there
are any hurdles or difficulties in the 
way of timely implementation of the 
project, that can be removed and the
completion of the project can be ex.
pedited.

As I have said, we are increasing 
the allocation for irrigation every year.
In 1070-77, we have provided Rs 600 
crores for irrigation. Some disputes
are still continuing but we have taken 
them over. Narmada dispute is, ct
course, before the tribunal. But as * 
result of the effort that we made along
with the State Governments of Guja-
rat, Rajasthan, Madhya Pradesh and 
Maharashtra, the House is aware that 
four projects each of Gujacat and 
Madhya Pradesh were cleared. The
difficulty is that the Sates concerned
do not have adequate finances even
to under-take these projects. Xf these 
projects are undertaken, it will taie
at least ten to twelve years to complete
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them. So, for the next 10 or 12 years,
no work is likely to be hampered
because of the dispute remaining
pending before the tribunal. In the
easter sector, the Government of West
Bengal and Bihar have come to an 
agreement bilaterally in order to re* 
solve Borne of the disputes that wcie
pending between the two States. Ot
course, the dispute regarding the
Suberaarekha among the States of
Bihar, West Bengal and Orissa is still
pending and it is expected that in the
near future, it will be possib’ e to re-
solve that dispute also.

The importance of keeping water
as national wealth, has been emphasiz-
ed practically from all sides of the
House, And there is no difference on
that point. Water has to be treated
as national wealth and efforts have
to be made to make a judicious utiliza-
tion of ail avulable water. It is a 
fact, Sir. that a very large per centage
of water Hows into the sea. in our
country, the monsoon is concentrated
between a few weeks; and it is not
possible to utilize or conserve a’,] the
water that falls in the country during
the rainy ?e;*son. So, this can be
done only when a constitutional change
is made to declare water as a Central
subject. I have taken up '-he question
with the Slatt' Governmnt; and at
prsent it appears that the State Gov-
ernments are noi very much willing to
treat water as a Central subject. But
whether it is constitutionally declared 
or not it has been my effort to see that
there is complete coordination between
the various States, so that we can
make a judicious utilization of the 
water that is available. Members
have made suggestions for a national
grid or a grid in the southern States;
but as I have already mentioned, we
are making a study of the vairous
data of the rivers and river basins.
Unfortunately, In respect of many
rivers, we do toot have complete data. 
And for making any scientific study,
it will be necessary to have compete
data In respect of all the rivers.
Step* are being taken to see that we

gaher all the necessary data in respect
of all the major rivers of our country.
Xn respect of some rivers, it U neces-
sary to have international cooperation,
m order to avoid either devastation
from those rivers or to conserve the
waters of those rivers, for the gene-
ration of power anj for irrigation.
Many of our rivers which cause havoc
and devastation in the eastern UP or
northern Bihar, flow from one gr*»at 
neighbour, Nepal; and it is i ma-ter
of great hippiness that it ba3 b*en
possible, by mutual discussion, to 
agree that we undertake a study and
investigation of some of ihe major
rivers, for the purpose either of power
generation, flood control or imgat'on.
At least in regard to Karnaii Rapti
and Pancheshwar, it has been agreed
that we can have a joint investigation.
This vril] prevent the devastating
floods from the Rapti in UP and conse-
quently in Bihar as well I will not
repeat the agreement that haa been 
reached between Nepal and India re-
garding the Gandak or the ICosi. But
I am hopeful that it will be possible 
to arrive ;.t an agreement between
India and Nepal in respect of all im-
portant rivers flowing from that
countrv, to the mutual advantage of
both the countries. Brahmaputra
causes greâ  havoc in Assam. There
is no doubt that Brohmaputn is one
of the most turbulent rivers of the
world. It causes a great 3o?s to Assam 
every year. But unless we get the
cooperation of Bangladesh it will not
be possible to tame Brahmaputra. We
have already taken up schemes lor
flood protection. Flood protection mea-
sures in Brahmaputra region are such 
that it will be difficult for any State
Government to bear the recurring
costs which are to be met every
year, in order to maintain them I
have, therefore, suggested to the ex-
perts to conceive of schemes • which
will combine flood protec‘ion mea-
sures, generation of power as also ir-
rigation, so that some revenue can be
earned for the maintenance of thft 
flpod protection work.
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We are thinking of a Brahmaputra 

River Board also. A Bill has been 
drafted and it has been taken up with
the State Government. As soon as 1 
receive their agreement, I shall presen * 
that Bill to the House.

«fr finsr (qr^rat)
iftjr *rr$pr i

SHRI JAGJIVAN RAM. As I have 
said, it is with the State Government.
I hope the Member will oiler his good 
offices lo see that it expedited by 
the State Government.

SHRI VASANT SATHE (Akola):
Bangla Desh has good rekihons with 
China, and they have some project also 
with regard to the Brahmaputra which 
will affect us.

SHRI JAGJIVAN RAM I would not 
like to say anything about China at 
this stage. If we have good co.opera-
tion with Bangla Desh, we can solve 
some of the difficulties which arise
from the unruly behaviour of the 
Brahmaputra or the shortage of water 
dunng summer season m the eastern 
zone. In the eastern zone of our coun-
try, we have plenty of water and if we 
can harness it, we can reasonably meet 
the requirements of India and Bangla 
Desh both. I would not like to say 
more. Bangla Desh is our neighbour 
and I only hope that we shall resolve 
all our differences by discussion to the 
mutual satisfaction of the two coun-
tries.

Our flood protection measures start-
ed since 1964. The area that was being 
affected by floods is nearly 250 lakh 
hectares, and as a result of the 
measures taken since then, it has been 
possible to provide protection to 79 
lakh hectares from floods. I think this
is a good achievement. The floods will
have to be studied in the whole coun-
try in an integrated manner and, there,
fore, it has been decided to set up a 
National Flood Commission, so that 
the various problems and aspects of
floods in the different parts of the coun-
try could be studied and remedial

measures undertaken over a period ol
time. I may assure the House that the 
constitution of. this Commission is
going to be shortly finalised.

As I have said, there is complete co-
ordination in respect of minor, medium 
and major irrigation projects. In 
minor irrigation projects, we have flow 
irrigation and left irrigation. In any 
parts of the country the subterranean 
water available is of a sizable quantity. 
In certain areas it is not so large, and 
if there is unscientific expToitation of
the underground water, tl may lead to 
consequences wh»ch are not very de-
sirable. There has been too much ex-
ploitation of underground water with-
out regeneration in certain parts like 
Ilaryana and Gujarat. We have to 
take carc to see that this does not
happen and that at the same time there 
is co-ordination in the utilisation of
underground water and flow irrigation,
so that none of them is unduly used to 
the detriment in futurs years to the 
Rood of the community.

We have been increasing the alloca-
tion for minor irrigation to the State 
Governments. Every year they are 
increasing the allotment for minor irri-
gation in their budgets and over and 
above that, institutional flnanc« is also 
tieing given for the development of
minor irrigation, especially tube wells.

Next to irrigation is the manage-
ment of land. A scientific land reform 
is of permanent importance. Over the 
period of the last 20 or 30 years, we
have succeeded in effecting land re.
forms of far-reaching consequences. It
has been possible to eliminate the 
inter-mediaries between the farmers
and the States. And now when we 
talk of land reform, we generally mean 
the enforcement ot the Land Ceiling 
Act The implementation of the State 
Governments has fallen in line with the 
national guidelines and almost all of
them have amended their Land Ceiling 
Acts to conform to the national guide-
lines. The implementation ot the A d
is at various stages in different States.
I will not give the figures to tire*" the 

k House. Some land has been takqp as
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surplus practically in all States. Some
areas have been distributed to the eli-
gible persons, the landless people and 
the farmers. Even homestead
land has been allotted to a large 
number of people.

In many cases, complaints have olten
been made that in the case of the land 
that has been allotted to the eligible
persons, its possession has not been 
passed on to them. That is also al-
leged in regard to homestead land. In 
some of the States, there are legisla-
tions to give the right of ownership of
the homestead land and the land that
Is being newly allotted to them
The effort is to see that it goes
to their posession. It will be a
good thing and I will suggest to
the States that in order to alloy
this type of allegation, it will be better
to have some random survey to see
that the land that has been allotted out
of the surplus land whether its posses-
sion has been passed on to the allottees
or not; whether the homestead land 
that has been allotted to them is actu-
ally under their possession or not. if
as a result of such survey, it is found
that there are certain difficulties, then 
it will be possible for the State Govern-
ments to resolve those difficulties. I
think that it will provide an answer
to these allegations. But in all these 
matters, public co-operation is of the 
atmost importance.

Whenever any measure is taken,
which is likely to affect a great social
or economic change in the society.
When it leads to restructuring of the 
society, well, there is bound to be some
resistance and it can only be resolved
by large-scale participation by the
public, especially by the political orga-
nisations and the social organisations.
And for this participation, it is not
necessary, as some Members suggested,
that the government records should be
made available to them or that there
should be some legislation for this.
Anybody who knows anything of the
Indian village*, wiH agree that what- 
w tr  the records may show, the people

tfae vlllases know 41m fact They
W *  which famify has got what area 
W8 LS~*.

of land and whether that area of land 
is within the ceiling or it is in excess
of the ceiling. They also know which
among the eligible persons is the most 
deserving case and priority should be
given to him. If public spirited work-
ers go to the villages and try to see 
that land reform measures are imple-
mented in a proper way. I have no
doubt that whatever the records may
show, the villagers will lead to tho
right implementation. And this will
apply to both, whether it is the surplus 
agricultural land or tho homestod
land.

Then comes the question of rural
indebtedness or freeing of bonded
labour. One thing should be clear
that in the case of bonded labour,
there is no documentary evidence.
It is not by documents that labour
is bonded In a particular farm or to
a particular owner. In the case of
rural indebtedness, whether it Is 
agricultural labour or a village
artisan or a small farmer or a mar-
ginal farmer, perhaps, in more than 
90 per cent of cases, he takes some
loan from a big farmer or a money-
lender. There is no documentary
evidence. It is an oral transaction.
The money lender knows that he
will not have to go to the court to
realise his moAey. Therefore, in
many cases, he ensures, law or no
law, that he is able to realise the
loan that he has advanced. It is at
a rate of interest which is fantas-
tically high. Ordinarily, it is not less, 
than 25 per cent. It may be any-
where ranging from 25 to 200 per
cent. If the representatives of the- 
people take interest in this matter,
one can see whether bonded labour
is still in existence or not. The
proof of that is whether an agricul-
tural labourer is free to work for ‘A’
or *B’ or *C\ according to his own
choice, or he is under obligation to- 
work only for ‘A’ and he is not per-
mitted to work for *B’ or *C\ If that 
criterion is applied, I have no doubt
that one c»n find if this type of
bonded labour is still in existence 
in extensive parts of our country.
It cannot be done away with by



[Shri Jagjivan RamJ 
The farmers always used to keep a 
buffalo or cow in order to get milk and 
also the bullock power or the buffalo 
power for cultivation. My effort is to 
see that this tradition is maintained in 
an increased measure. Animal husban-
dry, for many years to come in this 
country, will provide th« power for
agricultural operation, whether it is 
ploughing or sowing or thrashing or
even transport, and there is no 
danger that there is going to be
any large scale mechanization in 
our country, because it will take 
many many years for the farmers,
and even for the scientists, to devise 
such type of machinery which will be 
within the reach of the individual far-
mers. Of course, I have been em-
phasizing, and I was responsible, for
the establishment of agro-industries 
corporations. These corporations will
undertake custom service for plough-
ing the fields of the small farmers 
who cannot afford to have their own 
tractors.

But even this is not likely to be 
very successful because certain opera-
tions in agriculture have to ie clone 
when the time is ripe for that. People 
are aware that transplantation has to 
be done, when the field is ready, with-
in two-three days, otherwise the far-
mer may lose the opportunity. Farmer 
says that as he has to depend upon 
borrowed or hired implements and it 
is likely that he may not get these 
within the two-three days when the 
field is ready, therefore, he would like 
to keep his own bullocks. Therefore, we
have laid a great stress on animal hvs.
bandry. Cross-breeding has been very 
successful by artificial insemination.
By the second generation, the milk 
yield of the cows increases very much 
and it has been so liked by the farmers
that in a State like Punjab and 
Haryana, where buffalo was regarded 
as the prize cattle for milk or ghee, a 
large number of cows have been pur-
chased in that area also. Punjab to-
day is in a position to produce milk 
powder in a sizeable quantity. In all
our small farmer and marginal farmer
and agricultural labour schemes, it la
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an integral part of the scheme to give
them either a good cow, or a buffalo,
poultry or piggery or some other handi-
craft. A spectacular progress has been 
made in that direction. Related with 
that is, what is known, as* our scheme 
of “operation floods.’’ The idea is to
establish a chain of dairies in older to
meet the requirement not only cf met-
ropolitan cities of Delhi, Calcutta and 
Bombay, but also of all the major capi-
tals of the various States. The supply 
of milk to these cities has been greatly 
increased.

We have made a spectacular progress 
also in the field of poultry nnd today 
India counts as one of the major count-
ries in the production of eggs and poul-
try. This has benefited in very large 
cases, the small and marginal faimers.
They are the people who have taken to 
this and have profited by it.

Similar has been the progress in the 
field of fiesheries. It is true that in 
relation to the extent of our coastline, 
we do not have enough mechanised 
trawlers or boats, but every yr»ar we
are making progress. The yield is in-
creasing. the earning from foicign ex-
change is also increasing. As was sug-
gested by Shri Jadeja, if any private 
paity selects their trawlers from 
foreign countries, we will have no ob-
jection in importing them, but certain-
ly we will have to see that that is in. 
the interest of the country.

About inland fishery also, we have a 
centre for inland fisheries at Barrack- 
pore near Calcutta; we have certain 
stations inside the country also. Our
country is rich so far as sweet water
fish is concerned. We have got some 
exotic varieties, which cannot be found
anywhere in the world and we will see 
that these varieties are not lost in our
craze for high yielding varities.

In the field of agriculture or animal
husband ary, we have also to see we do 
not lose some of the varieties which
we possess and the world does not
have. I have asked the Agricultural
Research Institute to see that the; 
varieties of rice that we have In tike 
country—-and we have a few thousand 
of that!—are not lost. I have asked

, 1976 DG 1978-77
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them to collect the plasma of these 
varieties and stove them. The all 
India Bice Institute in Orissa has
taken up this.

As I have said, the production this
year of foodgrains has been high and it 
has broken all previous records. Up
till now people were thinking that a 
revolution has come in the field of
wheat production. I may inform the 
House that a revolution is going on in 
rice production as well. This year
we have produce rice which has bro-
ken all previous records. Our rice
production was 44 million tonnes.
This year I expect a harvest of 48 mil-
Jion tonnes. The farmer has been
quick enough. When during the Kharif
season I reduced the target suggested
by the Agricultural Prices Commission
from 5.2 million tonnes to 4.6 million
tonnes, many people said, ‘You have
reduced the target.' My answer was
that it was done in order to give satis-
faction to the Chief Ministers who felt
that if they procured less than the
larget laid down for them, they would
have a sense of failure and if they ex-
ceeded the target, certainly there
would be a feeling lhat they have not
only fulfilled what they had under
taken to do but they had exceeded
that . .  (Interruptions) Apart from
bonus, you see failure causes frustra-
tion and success cause elation. I could
not deny this to the Chief Minister
when a request was made. But I 
was quite sure that looking to The 
harvest, wo would exceed the target
Jaid down by the Agricultural Prices
Commission. I hare no hesitation
now in announcing that we have ex-
ceeded the target in respect of rice
procurement laid down by the Agri-
cultural Prices Commission L ook -
ing to the tempo with which wheat
is coming to the market, I have no
doubt that we are going to exceed the 
target laid down by the Agricultural
“Prices Commission. There is no
■doubt. . . . .

SHRI VASANT SATHE: In the light 
-of this, could we not eleminate im-
ports? That will also have a big

.moral effect.

SHRI JAGJIVAN RAM; I am com-
ing to that, because that is a common,
place demand. What you have said is 
a commponplace demand.

The wheat crop has been affected in 
certain areas by hailstorm. But 
even after that we will exceed
the target. There is no doubt
that. The hailstorm comes xn 
such a way that it passes through
a narrow corridor and the farmer.- 
whose lands lie in that strio are
completely ruined. My sympatni<Ji, 
go to those farmers who have
suffered on account of the hailstorm.

About procurement, I may inform
the House that there are several agen-
cies in the field of procurement. Food
Corporation of India is a major one. 
but, in several States. FCI is not
operating. It is the State Government
or their corporation or some organiza-
tion they have. I have~been indicating
and an assurance has been given to 
the farmers that we will purchase all
their stocks at the procurement price.
In case of food production the pro-
curement price itself becomes the sup
poit price.

Previously, we used to lay down two
prices, the procurement price and the
support price and the support price
used to be much lower than the pro-
curement price. Since 1967 when I 
first took over this Ministry, I die
away with the support price and saic
that in case of a situation o f falling
pr’ ces, the procurement price itself
will become the support price.

Complaints come often from here 
and there that all the stocks that are 
brought to the mandis by farmers are 
not being purchased or that the 
purchasing agencies in colluMon
with the traders are rejecting them
so that the traders could purchase
tihem at a lower price and again sup-
ply tb«? same thing to the procunng
agency.. .(Interruption) Bihar is on^ 
of those typical States where the FCI
is not operating. An hon Member: 
Why?
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[Shri Jagjivan Ram]
The farmers always used to keep a 
buffalo or cow in order to get milk and 
also the bullock power or the buffalo
power for cultivation. My effort is to
see that this tradition is maintained in
an increased measure. Animal husban-
dry, for many years to come in this
country, will provide the power for
agricultural operation, whether it is 

ploughing or sowing or thrashing or
even transport. and there is no
danger that there is going to be
any large scale mechanization in 
our country, because it will take
many many years for the farmers,
and even for the scientists, to devise
such type of machinery which will be 
within the reach of the individual far-
mers. Of course, I have been em-
phasizing, and I was responsible, for
the establishment of agro-industries
corporations. These corporations will
undertake custom service for plough-
ing the fields of the small farmers
who cannot afford to have their own
tractors.

But even this is not likely to be 
very successful because certain opera-
tions in agriculture have to le  done
when the time is ripe for that. People
are aware that transplantation has to
be done, when the field is ready; with-
in two-three days, otherwise the far-
mer may lose the opportunity. Farmer
says that as he has to depend upon
borrowed or hired implements and it
is likely that he may not get these 
within the two-three days when the
field is ready, therefore, he would like
to keep his own bullocks. Therefore, we
have laid a great stress on animal hvs.
bandry. Cross-breeding has been very
successful by artificial insemination.
By the second generation, the milk
yield of the cows increases very much
and it has been so liked by the farmers
that in a State like Punjab and 
Haryana, where buffalo was regarded
as the prize cattle for milk or ghee, a 
large number o f cows have been pur-
chased In that area also. Punjab to-
day is in a position to produce milk
powder in a sizeable quantity. In all
our small farmer and marginal farmer
and agricultural labour schemes, it it

an integral part of the scheme to give
them either a good cow, or a buffalo,
poultry or piggery or some other handi- 
craft. A  spectacular progress has been
made in that direction. Related with
that is, what is known, as-our scheme
of “operation floods.’’ The idea is to
establish a chain of dairies in Older to
meet the requirement not only of met-
ropolitan cities of Delhi, Calcutta and
Bombay, but also of all the major capi-
tals of the various States. The supply
of milk to these cities has been greatly
increased.

We have made a spectacular progress
also in the field of poultry f'nd today
India counts as one of the major count-
ries in the production of eggs and poul-
try. This has benefited in very large
cases, the small and marginal farmers.
They are the people who have taken to 
this and have profited by it.

Similar has been the progress in the 
field of fiesheries. It is true that In 
relation to the extent of our coastline,
we do not have enough mechanised
trawlers or boats, but every yr>ar we
are making progress. The yield is In-
creasing, the earning from foreign ex-
change is also increasing. As was sug-
gested by Shri Jadeja, if any private
party selects their trawlers from
foreign countries, we will have no ob-
jection in importing them, but certain-
ly we will have to see that that is in
the interest of the country.

About inland fishery also, we have a
centre for inland fisheries at Barrack- 
pore near Calcutta; we have certain
stations inside the country also. Our
country is rich so far as sweet water
fish Is concerned. We have got some
exotic varieties, which cannot be found
anywhere in the world and we will see 
that these varieties are not lost in our
craze for high yielding varities.

In the field of agriculture or animal 
husbandary, we have also to see we do
not lose some o f the varieties which
we possess and the world does not
have. I have asked the Agricultural
Research Institute to see that the
varieties o f rice that we have in fhe> 
country—and we have a few thousand
of thati—are not lost. 1 have asked
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them to collect the plasma of these 
varieties and store them. The all
India Rice Institute in Orissa has 
taken up this.

As I have said, the production this
year o f  foodgrains has been high and it
has broken all previous records. Up
till now people were thinking that a 
revolution has come in the field of
Wheat production. I may inform the 
House that a revolution is going on in
rice production as well. This year
we have produce rice which has bro-
ken all previous records. Our rice
production was 44 million tonnes.
This year I expect a harvest of 48 mil-
lion tonnes. The farmer has been
quick enough. When during the Kharif
season I reduced the target suggested
by the Agricultural Prices Commission
from 5.2 million tonnes to 4.6 million
tonnes, many people said, ‘You have
reduced the target.’ My answer was
that it was done in order to give satis-
faction to the Chief Ministers who felt
that if they procured less than the 
target laid down for them, they would
have a sense of failure and if they ex- 
veeded the target, certainly there
would be a feeling that they have not
(inly fulfilled what they had under-
taken to do but they had exceeded
that . .  (Interruptiovs) Apart from
bonus, you see failure causes frustra-
tion and success cause elation. I could
not deny this to the Chief Minister
when a request was made. But I 
was quite sure that looking to ^he 
harvest, we would exceed the target
laid down by the Agricultural Prices
Commission. I hava no hesitation
now in announcing that we have ex- 
vecded the target in respect of rice
procurement laid down by the Agri-
cultural Prices Commission Look-
ing to the tempo with which wheat
is coming to the market, I have no
doubt that we are going to exceed the
target laid down by the Agricultural
"Prices Commission. There is no
doubt. . . . .

SHRI VASANT SATHE: In the light
•of this, could we not eleminate im-
ports? That will also have a big
•moral effect

SHRI JAGJIVAN RAM: I am com-
ing to that, because that is a common-
place demand. What you have said is
a commponplace demand.

The wheat crop has been affected in 
certain areas by hailstorm. But 
even after that we will exceed
the target. There is no doubt 
that. The hailstorm comes in 
such a way that it passes through
a narrow corridor and the farmer - 
whose lands lie in that strip are
completely ruined. My sympatni?s
go to those farmers who have
suffered on account of the hailstorm.

About procurement, I may inform
the House that there are several agen-
cies in the field of procurement. Food
Corporation of India is a major one.
but, in several States. FCI is not 
operating. It is the State Government
or their corporation or some organiza-
tion they have. I have~been indicating
and an assurance has been given to
the farmers that we will purchase all 
their stocks at the procurement price.
Tn case of food production the pro-
curement price itself becomes the sup- 
poit price.

Previously, we used to lay down two
prices, the procurement price and the 
support price and the support price
used to be much lower than the pro-
curement price. Since 1967 when I 
first took over this Ministrj. I dir. 
away with the support price and sair
that in case of a situation of falling
pr-'ces, the procurement price itself
will become the support price

Complaints come often from here 
and there that all the stocks that arc
brought to the mandis by farmers arf1 
not being purchased or (hat the 
purchasing agencies in collusion
with the traders are rejecting thorp 
so that the traders could purchase
tlhem at a lower price and asjain sup-
ply the same thing to the procuring
agency. ..  (Internvptiov) Bihar is 0110 
o f those typical States where the Ft'I
is not operating. An hon. Member. 
Why?
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[Mr. De pu t y -Spe ake r  in the Chair]
SHRI JAGJIVAN RAM; Because 

the State Government does not want
There are several States like that. 
Whenever such complaints come I ask 
the State Governments and also our
agencies to make a surprise visit to 
these various mandis in the districts 
whether it is Bulandshahr or Meerut. 
Some complaints were made and those 
were brought to my notice regarding 
Chandausi. I immediately asked the 
FCl authorities to taken necessary ac-
tion. They had even before I had asked 
them taken some action against one or
two inspectors, who were not conduct-
ing themselves m a proper manner. It
has been taken up with the U. P.
Government Chief Secretary and Food 
Secretary to have a surprise visit in 
all important mandis and to see that 
the farmers are not put to any incon-
venience We have also suggested to 
form non-official Committees at 
mandis centres. T would suggest that 
Members may also visit some of the 
important mandis and if there are cer-
tain lapses those may be brought to 
o*ur notice and to the notice of the 
State Governments. It is not our in-
tention that the farmers are put to 
^ny harassment or inconvenience in 
any way.

About credit, I may inform you
that after moratorium on debts in 
rural areas, it was obvious that we
w ill have to have some al-
ternative agency for providing
credit to the agriculturists and 
with that end in view a Committee
was set up under the leadership of Shrj 
Shivaraman. They have studied the
whole problem and they have submit-
ted a Report. I may assure the House,
as soon as we examine that Report,
steps will be taken to see that neces-
sary credit becomes available in the
rural areas either through the State
Governments or the commercial banks
or the co-operative societies or the 
rural banks that are being established
in various parts of the country.

There has been a fall in the price of
agricultural commodities. The fall
has been from the phenominal rise

that had taken place iu j-espect of the
price of the agricultural commodities.
The Agricultural Price Commission
generally takes into consideration the
cost of production and then deter-
mines the price. There may be diffe-
rences of opinion regarding that but
we also sometimes change the recom-
mendation of the Agricultural Price
Commission where we find that it is
necessary to do so in the context of
the social conditions in this country.

Recently, we have added Shri Ran- 
dhxr Singh, as a Member of the Agri-
cultural Price Commission and I think
it will provide some satisfaction to the 
agricultural community becausie he
himself is an agriculturist.

The question was raised and Mr
Sathe has also asked as to why, when
we have such a good crop, we are im-
porting the food grains? In the first 
place, let me make it clear that any
grain that comes under PL 480 is not 
a gift

As a matter of fact it is not the com-
modity that is given to us. We make
purchases of wheat or gram in the
American market at 1he market price
and payment is made by American
Government and it is treated as a loan.
The only accommodation is that we
do not have to pay here and now. It
has to be paid in instalments spread
over 30 years ai a rate of interest 
which is a very attractive rate of inter-
est from our point of view.

SHRI VASANT SATHE: 30 years
will begin after 10 years, +hat is. 40 
years from now.

SHRI R'. S. PANDEY (Rajnandgaon) • 
Commitment might be before the 
purchase is made, without knowing
whether there is to be bumper crop.

SHRI JAGJIVAN RAM: It was
not unknown. We are not groping in
the dark. Whatever we do we do de-
liberately. It is because we have to
build up some sizeable buffer stock. 
A Committee has gone into this. They
suggested that we should have a buffer
stock of 10 million tonnes. In the- 
lean period we must have at least t
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million tonnes extra. in the coming 
yew, by the end of April, there
be In our stock 14 million tonnes, so
that it can ensure a buffer stock that
will be the proper buffer stock for a 
country of our size. So, by the end
of April, we have to see that we have
in our stocks 14 million tonnes. This
we cannot do even with the bumper
crop this year. We have at present
just 11 million tonnes, whereas it
should be 14 million tonnes. So, we
have to build up this buffer stock as 
quickly as possible in order to provide
for future contingencies.

Some hon. Members said this that 
even during the years when monsoon 
is not very satisfactory we will pro-
duce enough and meet our require-
ments of foodgrains, and other agri-
cultural commodities.

SHRI VASANT SATHE: Do you
have adequate storage capacity?

SHRI JAGJIVAN RAM: At pre-
sent we do not have adequate storage 
capacity in the public sector. We have
the storage capacity in the three sec-
tors, the Central Warehousing Corpo-
ration, the Food Corporation of India
and the State Warehousing Corpora-
tions and Cooperatives. There is also 
the private sector. For the last 3 years
there has been hardly any addition to
the storage capacity either of the Food
Corporation or the Central Warehous-
ing Corporation. As the House is 
aware, recently, we have taken powers
to increase the paid-up capital of the
Central Warehousing Corporation 30 
that we can increase the capital of
the State Warehousing Corporations.
We are expediting completion of the 
storage capacity needed in the public
sector. At present, in order to meet
the fortunate position that we have in 
the production of foodgrains, we have
acquired whatever storage capacity is 
available In the country. The army 
has been very cooperative with us and 
whatever accommodation was available 
with them was made available to
us. We have taken whatever han-
ger was available with Civil Aviation
and we are going to use them. We
also utilise whatever storage capacity

is available in the private sector. We 
have provided temporary expedients 
like raised platforms, wooden crates on 
them, stack the bags on them and 
cover them with plastic covers or tar-
paulins. In this way, I think we will
be able to meet the situation.

Some friends raised this question and 
it appeared in the newspapers also
that we have sued some of the grain 
trading companies of the USA. Well,
as we have taken the matter to the 
Court, 1 would not like to discuss this 
matter in any detail here. I think the
House we excuse me because the rea-
son is obvious.

Now, a question has generally been 
raised that when the food position is 
so comfortable, why can’t we remove 
ell the restrictions now placed on the 
movement of foodgrains. Firstly, I
may tell the House that whatever res-
triction exists on movement, applies
only in relation to two grains, wheat
and rice. So far as other foodgrains
are concerned, there is no restriction.
But, what I find is that the traders 
are not entering the field of other
grains. In the padMwe did not lay
down the price ^Pbarley and gram. 
But, this year, with the bumper pro-
duction, it was apprehended that Ihe 
barley prices may fall below—very
much lower— and also gram prices 
may slump. So, we fixed the price for
barley and gram. I was expecting that
with this bumper crop the private 
trade would think of purchasing barley
ana gram from the producing centres 
and taking it to the deficit areas or con-
suming centres through the usual trade 
channel. But, they have not done 
so. Every time the demand is for
removing restrictions on two grains— 
rice and wheat. (Interruptions) But,
smuggling has completely disappeared.

There is no smuggling from Andhra 
Pradesh. Traders are finding that it
is not worthwhile to smuggle food-
grains. That is because the price va-
riation in the adjoining State is not
such that it will attract any smuggler
to do that
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[Shri Jagjivan Ram] 
Well, Maharashtra can pay some 

higher price for Andhra Pradesh rice. 
But the difference is not such as will 
attract. any smuggl~r to do that. The 
price difference between the Tamil 
N adu and Kerala rice used to be such 
that smuggling used to take place from 
Tamil Nadu to Kerala. But, this year, 
that is not possible. As a matter of 
fact .I was told ~at smuggling was tak-
ing place at a particular border from 
Kerala. 

SHRI C. H. MOHAMED KOYA 
(Monjeri) : Then why don't you do 
away with the Kerala zone? 

SHRI JAGJIVAN RAM: As I have 
said, it is a very popular suggestion. 
But I have also to see that I maintain 
the public distribution system. In do-
ing away with the zones, if the putlic 
distribution system is also done away 
with, then, perhaps, my responsibility 
will not be there. 

SHRl P. VENKATASUBBAIAH 
(Nandyal): Why don't you add Maha-
rashtra also in the Southern Zone for 
the movement of foodgrains? 

Why not include Maharashtra also 
in the Southern Zone? 

SHRI JAGJIVAN RAM: It is not in 
the Southern Zone. What can I do? 
I cannot change the geography. 

SHRI P. VENKATASUBBAIAH: In 
order to make foodgrains :ivailable in 
Maharashtra at a comparatively c:hea-
per price, why not Maharashtra be 
included in the Southern Zone? There 
can be reorganisation of the zones. 

SHRI JAGJIVAN RAM:. Well, that 
is exactly my point in mentioning about 
the zone so that ihe zone v;ith a 
high purchasing capacity does not be-
come responsible for increasing· the 
price in the zone with low purchasing 
capacity. 

Maharashtra is fortunate enough to 
have a high per capita income. It has 
a very high purchasing power. Do 
you want to disturb the economy of 
Andhra Pradesh and other places? 
Maharashtra has never been in the 
Southern Zone. When one thinks of 

southern zone, one thinks of four Sta-
tes of Andhra Pradesh, Karnataka, 
Kerala and Tamil Nadu. Recently, I 
told some press correspondents that 
if all these states agree, I shall 
have a very favourable consideration 
)f such a proposal. 

Similarly, with regard to rice, Pun-
jab, Delhi, Jammu and Kashmir aud 
Himachal Pradesh constitute a single 
wne. But still there is a large stock of 
rice. Both Haryana and Punjab have 
large stocks of levy free rice. These 
have been allotted to West Bengal and 
Maharashtra. Maharashtra is not 
quickly lifting the rice. Recently a 
question was put by the hon. Member 
to use my good office of requesting the 
Maharashtra Government to lift the 
levy free rice that has been allotted to 
them. I do not know why they have 
not done it as yet. 

I think I have covered the major 
portions. About the fall in prices, as 
I have said, we are still maintaining 
our procurement price. 

The price of any commodity in a so-
ciety has to be judged in the social 
context. If w·e fix a very b;gh price, 
it has to be seen whether the commu-
nity can afford to purchase that com-
modity. Some statistician suggested to 
me that relation to per capita income 
tn our country, 12.9 per cent of the 

·oer capita income is required to pur-
chase one quintal of wheat whereas 
in the western countries it is 1 per 
cent of the per capoit.a income which 
is required to purchase one quintal of 
wheat. As such, the House will agree 
that the price that has been fixed is a 
good price in the soda! context. 

Now, I will say a v.·ord about forests. 
We have to protect the forests as the 
health in agriculture and the health in 
soil conservation is dependent on for-
ests. Further the forests provide many 
things which are required to sustain 
fhe society. There should be proper 
exploitation of our forest wealth. The 
forests ;provide not only timber but 
many minor fruits. They can provide 
many things which can produce edible 
and non-edible oils. We have not ex-

... 
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pktited our forests from  these angles.
There had been indiscriminate felling
at trees which should be prevented and
we have been emphasising the State
Governments to stop this. We have
undertaken social lo n ft r y  as well
where we are emphasising on the far-
mer to plant a few trees in a portion
of his land or in the areas near the
roads, etc.

Similarly, land use is very important
and it was suggested that a land use
commission should be set-up. Whether
it is possible to set-up a land use com-
mission or not, I would urge, there
should be  complete coordination bet-
ween the various agencies which use
land— whether it is for agriculture, ir-
rigation, forests, or urban land Jeve- 
lopment and industrial use. There
should be complete coordination bet-
ween these agencies and some autho-
rity may be established to see lo ii.

SHRI R. S. PANDEY- What about 
the suggestion regarding planting of
trees on the land which is available by
the ^ e  of the railway tracks?

SHRI JAGJIVAN RAM : I have
said, near the roads and the railway
tracks. As a matter of fact when it 
was done, Punjab made a verv sood
progress. It is still going on When
you drive on Ihp roads of Puniab you
w ill feel as if vou were passinq
through a garden or like '.omethinq
that.

About sugar, I do not think I have
much to say as Shri Shahnawaz Khan
has covered most of the points.

Tfto m ( m r  ) : trV,
«JRT % 'nsft % AiA'fl %

I
SHRI -JAGJIVAN RAM : l  do not

think I have to say much on it. A
decision has been taken.

: '3ww wrartT w t  t  ?
SHRI JAGJIVAN R A M : We should

not try to raise the idea of review  here
on the Floor of the House. A  decision
has been finally taken and has to be
implemented. I do not know what is
the motive of the hon’ble Member in 
raising this issue o f  revievr here.

rTwpmsriFT srontiiv
«rr —-

SHRI 0AGJXVAN BAM: That is
linked up with implementation oi the 
decision. I have said that the decision
has to be implemented.

tff wrftif : m  «m«r $ 1 $ *
vr inft * <rrcr $ 1

* jftarntf** «rr fa
*n«r?r ## arfe wttfv <mr *nprr i
SHRI JAGJIVAN RAM: I f it  is

connected with this decision, we will
see that it is implemented,

About( sugar, I have not much to
say. In many parts of the country, m 
a large number of sugar, factories, the 
machinery and other things have be-
come too old. As soon as we take them
over the country naturally will expecl
better performance from us. That will
require a huge investment m order to 
modernise those factories. As soon as 
it is found possible to have the funds
for the purpose, necessary steps will
be taken in the matter.

So far as the fixation of levy price
is concerned, there was a methodology.
It was determined by the Taiiff Com-
mission and it was unanimously ap-
plied to all the factories. Now there is 
no more Tariff Commission, and the
whole matter has been referred to the
Bureau of Industrial Costs and Prices
to go into all aspects of the sugar in-
dustry «nd produce a methodology by
which the price of levy sugar w< uld 
be determined.

There are local problems which have
been brought to notice by member:' I 
may assure them that I will ask the de-
partments concerned, whether Agricul-
ture or Irrigation, to examine them nnd 
to take appropriate action in the mat-
ter.

One word about research. Our re-
search scientists have contributed in
a spectacular manner to the increase
not only of foodgrains hut of other
agricultural commodities, whether it is
cotton, sugarcane, pulses or oilseed3. I 
have asked them now to undertake a
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study of minor millet crops which for
hundreds of years have been grown
in drought prone areas or in areas
where rainfall has been very scanty. I
hope in the very near future it will be 
possible for our scientists to produce
high-yielding varieties of those millets
also, whether it is kodo or kutki or
anything else.

SHRI VASANT SATHE: As xegards 
the two institutes which you have set 
up in Nagpur unfortunately ihc scien-
tists have not yet gone there. Would
you kindly have that expedited?

SHRI JAGJIVAN RAM: I have al-
ready asked them to go. That is about 
cotton.

Again I will express my thanks to 
hon. members for taking such keen
interests in agriculture and allied sub-
jects. I assure them that we will try 
to profit by Ihe various suggestions that 
have been made for improving the
functioning of the various departments
under my Ministry In conclusion,
again I convey my heartfelt grnutude
to the Indian farming commun'ty lor
the brave way in which they have in-
creased production, and 1 hope 1hey 
will maintain the tempo of production
in the same way.

MR. DEPUTY-SPEAKER; Theie
are a number of cut motions moved by

some hon. members. Unless any mem-
ber wishes any particular cut motion
to be put separately, I will put Them) 
all together to the House.

MR. DEPUTY-SPEAKER; That 
stage is over now.

I shall now put all the cut motions
to the vote of the House.

AU the cut motions were put and 
negatived.

MR. DEPUTY-SPEAKER: The-
question is:

' “That the respective sums not ex-
ceeding the amounts on Revenue Ac-
count and Capital Accounts shown in 
the fourth column of the Order Paper
be granted to the President to com-
plete the sums necessary to defray
the charges that will come in course
of payment during the year ending
the 31st day of March, 1977 m res-
pect of the heads of demands enter-
ed in the second column thereof
against demands Nos. 1 to 10 relating- 
to the Ministry of Agriculture and' 
Irrigation.”

The motion was adopted.

[The Demands for Grants, 1976-77 in respect of the Ministry of Agriculture and Irrigation, 
which were voted by Lok Sabha, are shorn below.— Ed.]

No.of Amount of Demand for Grant Amount of Demerd foi Gtfri*
Demand Nanv of Denvird on accourt voted by the House voted by tht House

on 23-3-1976

1 2 3 4

Revenu’ Capital Revenue Capitol
Rs. Rs. Rs. Rs.

1 Department of Agriculture 35,83,000 ..  1,79,16,000

2 Agriculture . . 10,84,74,000 92.74.33,000 54.23.73.000 463,71,62,009

3 Fisheries . . 1,95,84,000 27,23,000 9.79ji8,ooo 1,36,12,000
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4 Animal Husbandry and
Dairy Devc lopment 6,14,51,000 64,33,000 30,72,57.000 3,21,66,000.

5 Forest 1,76,62,000 13,33,000 8,83,12,000 66,67,00c

6 Department of Food 62,11,78,000 3,91,38,000 310,46,92,000 19,56,92,00c

7 Department of Rural 
Development 11,75,02,000 1,17,56,000 58,75,09,000 5,87,80,00c

8 Department of Agricul-
tural Research and Edu-
cation 1,26,000 •• 6,27,000

9 Payments to Indian 
Council of Agricultural 
Research 7,58,44,000 37,92,19,000

10 Dctirtm rt of I ngarion 2,24,71,000 1,13,08,000 11,23,54,000 5,65,42,00c

Mi m &try  o f  In d u s ir y  and  Civ il

Su ppl ie s

MR. DEPUTY-SPEAKER: The House
will m w  take up discussion and voting
on Demand Nos. 60 to 33 relating to
the Ministry of Industry and Civil Sup-
plies for which six hours have been
allotted. Hon. Members present in the
House who desire to move their cut- 
motions may send slips to the Table
within fifteen minutes indicating the
serial numbers of the cut motions they
would like to move.

Motion moved:

“ That the respective sums not ex-
ceeding the amount^ on Revenue Ac-
count and Capital Account shown in
the fourth column of the Order
Paper  be granted to the President
to complete the sums necessary to
defray the charges that will come in 
course of payment during the year
ending the 31st day of March, 1977 
in respect of the heads of demands
entered in the second column thereof
against demands Nos. 60 to 63 relat-
ing to the Ministry of Industry and 
Civil Supplies.”
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N o.of Namo of D mind Amount of Demand for Grant Amount of Demand foi G im
Demand an account voted by the submitted to the vote of the

House on 23-3-1976 House

I 2 3 4

Revenue
Rs.

Capital
Rs.

Revenue
Rs

Captal
Rs

60 Ministry of Industry and 
Civil Supplies 56,66,000 # 2,83,31,000

-6 l Industries , 3,71.89.000 24.6o.59.ooo 18,09,47,000 123,02,93,000

62 Village and Small 
Indusnts . 5,46 50,000 5,61,16,003 27,32.48,00c 28,05,79,000

63 Civil Supplx s and Co-
op ration 1,12,19,00c 4.67,27,000 5,60,98,000 23,36,33,000

SHRI KRISHNA CHANDRA HAL- 
DER (Ausgram) Mr Deputy-Speaker
Sir the report ot the Ministry of Indus-
try and Civil Supplies gives a \e*j 
distorted and one sided picture about 
the situation prevailing in our ndustn
Tne speech of the Minister on various
occasions smacks also of complacency
m regard to industrial development
The assessment of the Mimstrv how-
ever does not tally with the speech o£ 
the Finance Minister while introducing
the budget as well at the statement 
made bv several other ministers includ-
ing Mr T A Pai who admitted that 
there was a big phenomenon in our
economy today which was known as 
fall m demand In realitv it only
means that we have entered the reces-
sionary phase of our economy and the 
wheels of the industr\ likelv to 
move a bit slowly in the da vs to c me 
A phenomenon of so-called surplus pro-
duction is being observed in several 
sectors of industry and the hon Minis-
ter is not realising or perhaps he does
not want to admit in public that the 
economy is facing an acute crisis which
it is not easy to overcome This phe-
nomenon is not an accidental one It
is the result of the policies pursued
by the government over a period of
vears If the same policies pre con-
tinued in future, the situation is likelv

to worsen The government can igi 010 
tnis aspect only at great peril Th 
whole report does not make a compre-
hensive su vev of the closed 1 nits thro 
oughout the countrv rendeung thou-
sands of worker1! lobless Even though
some closed units are taken over b'i 
the government they have taken onl\ 
a pa-t of the employees who were on
duty earlier thus adding to the sen
ous problem of unemployment in our
countrv We know that thousands of
workers aie laid off in different indus-
tries especially m the automobile m- 
dustrj in Hindustan Motors textile
and engineering industry When vou
are creating new industuos vou are
also displacing a large number of old
small-scale units resulting in waste of
our industrial capacity Another pro
blem which the government has not
taken seriously is the question of un-
utilised capacity When you boast so
much about the continuously higher
rate of growth 'o u  totally ignore the 
considerably higher unutilised capacity
prevailing in industries It is estimat 
ed that the unutilised capacity is res-
ponsible for the l^cg of indu*trml pro-
duction to the tune of Rs 800 crores
per year

The Government 'las faileJ t~> taV-e 
adequate steps to ensure that the un-
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utilised capacity is tully utilised with-
in the shortest possible time. The new
industries are coming up while the
unutilised capacity also continues to
grow. This shows the chaotic condi-
tion in our planning which is primarily
responsible for the unplanned develop,
ment of our industry. There is no
wonder that the Fifth Plan is yet to
be finalised, though the plan period is
already running now. One wonders
what will be the utility of the plan
when it is not finalised at all? We
have already entered a phase of un-
planned economy. One of the major
causes of the unplanned industrial 
growth is the policy of taking turn-key
projects from western capitalist coun-
tries. These plants of larger size are
not always suitable to Indian condi-
tions. The superior technology is im-
posed in backward conditions which
leads to frequent break-down o f plants
and growing dependence on foreign
countries for spare-parts and interme-
diary goods. The Government failed
to take into account this aspect and 
now we are faced with a dilemma. Mr.
Subramaniam in his budget speech
emphasised that small-scale plants had 
developed in China but he failed to
explain why so far we could not
develop our own industrial technology
and become self-sufficient in that res-
pect Even now if we adopt a path 
of genuine self-reliance, it may be
possible to save the economy
from further deterioration. But the 
report of the Ministry is totally uncon-
cerned about it. We continue to de-
pend more and more on foreign aid 
and spare-parts, though it is possible
to develop indiginous technology. To-
day multi-national corporations start
a plant in the country and produce
something and give the mark of ‘made
In India’, then the Government consi-
ders it to be Indian production. If they
are in a position to export their pro-
ducts and earn profits we take pride
that our exports are increasing. But
in reality the grip of these multi-natio-
nal corporations is increasing day by
day with the result that the country's
genuine national economy suffers a 
very serioug set-back. Despite occa-
sional empty warnings to these nsuttt*

national corporations, the Government
has not pressurised to Stop the loot by 
these corporations of the natural re-
sources and cheap labour in India. 
The dilatory tactics adopted by the
Government of India to implement the 
recommendations of Hathi Committee
on drug industries, is still fresh in our
minds. Though more than a year has
passed the Government is still study-
ing it and foreign drug cartels are 
allowed to mint money nt the cost of
the Indian consumer. Has the Gov-
ernment made any study as to how
much these multi-national corporations
control production in our economy to-
day. and how much exports these
multi-national corporations are control-
ling. A  study of these problems may
prove to be useful from the point of
view of genuine self-reliance of the 
country. Recently, the profitability of
these multi-national corporations has 
increased phenomenally and their ex-
ports of profits in a disguised way
have grown up considerably.

The foregin banks have yet to be 
nationalised and they are allowed to 
help multi-national corporations to ex-
port profits in a concealed manner. But
the government does not’ want to take 
any steps to check the loot by those
foreign agencies because this will
affect the aid-givers in Washington, 
London, Bonn, Tokyo and others. I f
you take drastic steps against these in-
ternational cartels, they ’vill in return
retaliate and squeeze the economy.
Therefore, you continue to talk radical 
things against these foreign capita-
lists only in words while you do not
take any step towards them. The
foreign cartels understand this and take
tile warnings lightheartedly. After
all, 8000 crores of rupees worth fore-
ign aid which we have received is
bound to have its impact on your econo-
mic policy. In this connection, I sub-
mit that these multi-national corpo-
rations should be nationalised imme-
diately.

Despite your talk o f building social-
ism, the private sector continues to
prosper and earn huge profits. The
pubHc sector has reached the so-called
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•commanding viable heigbts only but

have not yet become economically
viable. The earning irom public
sector are only a small portion
o f the foreign debt payment liabilities
of the Government of India. These
are the realities we get from the dis-
mal picture of the performance of this
Ministry during the last one year. To.
day in most of the sectors of economy
the market is shrinking because the 
purchasing power has gone down con-
siderably. The people uelow the 
poverty line continue to increase by
leaps and bounds every day. The
number of present unemployment is 
swelling with the result that the regis-
tered unemployment in the urban areas 
has gone up to 94 lakhs, an 
all-time high figure. With such
a ghastly picture of our situa-
tion, how can you expect the
domestic market to increase by intro-
ducing mechanisation, modernisation,
automation and other job-raving de-
vices’  You have " brought down the 
employment potential of the industry
with the result that job opportunities
are dwindling. All these factors com-
bined to reduce the internal consump-

tion  of commodities produced in India.

The situation in rural areas is parti-
cularly disturbing with fall in prices
of agricultural commodities and the
poor peasant is practically ruined and
is compelled to resort to distress sale
of his produce at a very low rate and 
even at an uneconomic rate. This
pauperisation of the rural poor had 
edversely affected the domestic con-
sumption and today we find that tho-
ugh production has not gone up subs-
tantially. the prices are coming down.
Therefore, the fall in price should
not he considered as a sign of prospe-
rity—it is a sign of growing recession
and fall in demand due to growing
pauperisation of the most of the popu-
lation.

Therefore, w e see a spectacle of
everything surplus in the country

though the per capita consumption of
these items is among the lowest in the
"world. Even 7 million tonnes o f  steel

is considered to be surplus white in 
China SO million tonnes is considered
to be inadequate. Less than 100 milli-
on tonnes of coal is considered to be 
surplus in India while in China even
400 million tonnes of coal -is considered
to be insufficient. I am pointing it
out to you that the optimism t-hown by 
you is an optimisim ol poverty and 
will not lead to any further develop-
ment of our economic resource'-. With
declining construction activity, there
is no demand for steel in the country.
The engineering industry Is also in the 
grip of a serious crisis. In Howrah
alone out of 1200 engineering units
about 400 have been closed down.

Sir, you know that the density of
population in West Bengal arcl parti-
cularly in the eastern region k  the 
highest in the country and unemploy-
ment problem is also the highest. So,
I demand that concrete steps should 
be taken to save the small scalc indus-
try in the country and particularly in 
the eastern region

You are talking about export of
everything. Even potatoes onions, 
bananas, mangoes, sugar and similar
other items are being exported whose
consumption should be increased in 
the country. Everything is unnecessa-
ry when the profit motive for the capi-
talist is the supreme goal. But you
should also keep in mind that the capi-
talist countries in the world are joining
a sever recession and market for Indian
goods in this country will lie limited.
T3ven the goods of the third world coun-
tries have well competed with Indian
goods and cut throat comoetition is
also likely to amerge sooner or later.
And, therefore, if you are really seri-
ous about the development of indepen-
dent industries within the country, you
must give stress on internal market
instead of merely striving for export.

Before I conclude, I would like to
emphasise that in the long run, you
will never be able to achieve sustained
economic growth if you continue the
anti-labour policy. Today, industrial
relations are being spoiled by the em-
ployers and the > Government. The
public sector employees have been



357 1978-77 VAISAKHA 16, 1896 (SAKA) DG 1976-77 158

-made a special target o f  attack lor
.some time. You may carry forward
this policy by intimidatory tactics, by 
using MISA and gangsters against
workers, by vicitimising trade union
leaders and retrenching militant work,
ers but in the long run this policy is
bound to fail. I would, therefore, sug-
gest that this policy should be revers-
ed, if you are really serious of build-
ing up an independent economy for

Jndia.
With these words, I oppose the

^grants.
SHRIMATI PARVATHI KRISHNAN

'(Coimbatore): I beg to move:
‘‘That the demand under the l:tad

‘Ministry of Industry and Civil
Supplies’ be reduced to Re. I.’-
[Need to set up an deflective public

-distribution system for supplying all 
essential requirements to common peo-
,ple at controlled rates (5)]

“Thai the demand under *he head 
‘Ministry of Industry and Civil
Supplies’ be reduced to Re. 1.”
TNeed to open fair price shops in

villages for the supply of articles of
•essential items to rural poor at cheap
rates (6)]

SHRI DINEN BHATTACHARYYA
^Serampore); I beg to move:

“That the demand under the head
‘Ministry of Industry and Civil
Supplies’ be reduced to Re. 1.“
[Failure to make our industries self- 

sufficient and competent tr meet the 
needs of the people ( 15)]

‘•That the demand under the head
‘Ministry of Industry rnd Civil
Supplies’ be reduced by Rs 100.”
[Need to supply all requisite raw

materials for the small scale industries
•(16) ]

“That the demand under the head
‘Ministry of Industry and Civil
Supplies’ be reduced by Us. 100.”
tNeed for the development of anci- 

lary industries to cater to the needs of
big and key industries (17)]

“ That the demand under the head 
‘Ministry of Industry and Civil
Supplies’ be reduced by Rs. 100."

[Need for building up infra-structure
for industrial development in back-
ward areas ( 18)]

“That the demand under the head
‘Ministry ot Industry and Civil
Supplies’ be reduced by Rs. 100. ’

[Need to take effective steps for
building up more agro-industries (1*01

"That the demand under the head
‘Ministry of Industry and Civil
Supplies* be reduced by Rs. 100."

[Need to build up more efficient 
management cadres for big and medi-
um industries (20)]

SHRI S. M. BANERJEE (Kanpur;. I 
beg to move:

“That the demand under the head 
‘Ministry of Industry and Civil

Supplies’ be reduced by Rs. 100.”

[Need to review the working of pub-
lic sector undertakings (21)]

“ That the demand under the bead
‘Ministry of Industry £>nd Civil
Supplies’ be reduced by Rs. lOO.”

[Need to have workers’ representa-
tives on the various Boards of public
undertakings (22)]

“That the demand uncW the head 
‘Ministry of Industry and Civil
Supplies' be reduced by R?. 100 ”

LNeed to give financial assistance to
Tannery and Footwear Corporation,
Kanpur (23)]

“ That the demand under the head 
‘Ministry of Industry «nd Civil
Supplies' be reduced by Rs. 100 ’ ’

[Need to have public distribution 
system at all levels (24)]

“ That the demand under the b-ad
‘Ministry of Industry rnd Civil
Supplies' be reduced by Rs. 100.”

[Need for diversification of produc-
tion in some of the public undertakings
(25)]

“That the demand under the head
‘Ministry of Industry **nd Civil
Supplies' be reduced by Rs. 100.”
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[Functioning of multi-national cor-

porations in India (26)]
SHRI C. H. MOHAMED KOYA

(Manjeri): I beg to move:

“ That the demand under the head 
'Industries’ be reduced by Rs. 100.”

[Necessity of approving the Kerala
Government’s Scheme for Coir outside
the plan (27) ]

SHRI LILADHAR KOTOKl (Now- 
gong): I rise to support the Demands 
of the Ministry of Industry and Civil
Supplies. I would have very much
liked that this Ministry, at the present
point of time, should have been given
better allocation because of the tall 
order that this Ministry has to carry
out.

The main quideline for this Ministry 
is the Industrial Policy Resolution of
1948 which was modified and expanded
by the Resolution of 1956. Before 1 
go on to that, I would straightaway 
submit that in the new context of
things and the present tempo that has
been generated in the country, the
urge of the people for removal of
poverty and the balanced development 
of all the regions of the country, it is, 
perhaps, necessary that this industrial 
Policy Resolution should be further re-
stated.

I congratulate the Ministry for the 
good work that it has done since it
was re-organised on 11th October, 1974.

Even before the promulgation of the
Emergency and the 20-point program-
me of the Prime Minister launched on
1st July last year, the various measu-
res that this Ministry had initiated 
and implemented, had resulted in an 
appreciable improvement in the indus-
trial growth of the country. From
the figures that we have in the Annual 
Report as also in the Performance
Budgets of the three departments of
this Ministry, one can very easily see
the accelerated rate of improvement, 
in the situation which was rather dis-
mal during the pre4Emerg«ncy period. 
The rate of growth of industrial pro* 
duction in the economy was as lew as

0.21 per cent in 1973-74. In 1974-75. it
rose to 2.5 per cent. And &dting the

year 1*975-76 It will be neatly 5 per
cent. But I am referring to thd ear-
lier year where some of the measures
taken, had shown some improvement. 
I am quite sure that if these measures 
are sincerely taken up and implement-
ed, it will be possible to go a long' way
in the actual and full implementation
of the Industrial Policy Resolution. 
And that is why I had suggested that
this Ministry would require a greater 
allocation than what has been provid-
ed, in the budget before us.

It is pertinent, I would submit, to
diagnoze why our economy was at a 
low ebb before the Emergen .:y. For
any kind of economic development, we
require peace and a congenial clim-
ate—which was totally absent. And in
the words , of the Prime Minister, if
I may quote:

“A campaign of law-breaking,
paralyzing national activity and in-
citing our security forces to ^disci-
pline and disobedience, would have 
led to economic chaos and collapse;
and our country would have become
vulnerable to fissiparous tendencies
and external danger."

And later on, she says:

‘•The Emergency provides us a new
opportunity to go ahead with our 
economic tasks.”

Here, I am concerned with the econo-
mic tasks relevant to this Ministry. It. 
is also necessary to-day to maintain, 
the discipline that has been generated,, 
if we really want to remove poverty..
For the removal of poverty, this Minis-
try will have to play its role. This
Ministry will have to take the initia-
tive, because it will have to play pivo-
tal role and give correct directions to
the economy. Even In regard to agri-
culture, it is the industry which Ijas 
to come in, in a big way to modernize
it. Unless we modernise agriculture—
I would call it industrializing agricul-
ture—-it win he difficult to attain the- 
production that would be necewwury fo r
our country t© stjffMta and i**d its-
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population, as also to supply agricul-
tural raw material* to feed the indus-
try. to a large extent. I would, there-
fore, submit that it is within the pur-
view of the Industrial Policy Resolu-
tion itself that this Ministry has to 
play a very pivotal role. I am not
satisfied—if I may submit with all
humility—with the performance, com-
mendable though it is, in the present
context. Ih the context of the low ebb
which it has reached, it has definitely
made an appreciable improvement,
but i ate not satisfied with what it
has done go far.

If we analyse the Industrial Policy
Resolution, its goal and the obligations
under it of this Ministry and the Gov-
ernment as a whole, both at the Centre
and in *ftie States, and we try to see 
what is actually happening in the
country, we will have to come to this 
inevitable conclusion that we have yet
a long way to go. That is why I am 
submitting that this—Industrial Policy
Resolution may have to be re-stated
with a view to focus concentrated at-
tention 0n the means whereby the re-
sources and other things that are ne-
cessary for this Ministry to deliver the 
goods will be made available.

This Resolution is still the bi.sis of
our industrial policy In this country it
has not been modified. Parliament ap-
proved it. Its main object is that we
must establish a socialist pattern of
society in a democratic way, which is 
popularly termed democratic socialism.
What is socialism? It i<* removal of
the disparities between man and man, 
region and region, class and class, com-
munity and community. Therefore, if
we see the standards of economic life
of the people, for example, in the
Notheastern region . . .

MR. DEPUTY-SPEAKER: Instead of
this philosophising, why not say some-
thing about the performance of this
Ministry?

SHRI LILADHAR KOTOKI: *Po
achieve that £oa*. tbis Ministry has 
to play a pivotal role.

MR. DEPUTY-SPEAKER: I don't
think they ever dispute that.

SHRI LILADHAR KOTOKI: There-
fore, I am saying greater attention 

m  LS—6.

has to be paid to it so that we can do
it within the shortest possible time.

This Ministry, as I said, deserves
congratulation because of the very
appreciable results it has achieved
within the short span of (me year
after the emergency. I will not go
into the figures, they are there in the
various Reports.

MR. DEPUTY-SPEAKER; Ten 
minutes have gone in philosophising,

SHRI LILADHAR KOTOKI; I am 
sorry I did not know the time.

MR. DEPUTY-SPEAKER; I am just
guiding you.

SHRI LILADHAR KOTOKI; I am 
thankful to you. That is why I am 
not going into details.

Therefore, I hope I will not be mis-
understood when I say two things at
the same time, that I congratulate the
Ministry and yet I am not satisfied 
with its performance. I want it to go
in a bigger way.

Before I conclude, I have to draw
the attention of the Ministry to two
projects that are pending in our re-
gion which has been looked upon with
great hope. They are the paper and 
plup projects at Nowgong and Cachar.
From the Report I find that from the
date of investment decision taken by
the Government, it will take three
years to be commissioned. I will ask 
only one question. When is this de-
cision going to be taken? The land 
has been acquired, preliminary action 
has been taken, tenders for certain
things have been called for, but we
still do not know when the actual im-
plementation of the project will take
place. I will be very grateful to the
Minister if he can giv'a some indica-
tion of it.

The five States and two Union Ter-
ritories in this region are coming up
with a new enthusiasm and new hope
for a rapid removal of backwardness.
It is within the Industrial Policy Re-
solution that steps should be aken by
the States to remove tfas backward-
ness. And here my submission to
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Ministry would be that they should 
take the various proposals given by 
the Northeastern Council and the
component State# of that region and 
the Ministry should take the initiative 
not merely for technical an<j indus-
trial matters, but for the entire econo-
mic development of the iHgion be* 
cause even small village industries 
and co-operatives as a whole come
under this Ministry.

Even agricultuial credit that was 
discussed on th* other Ministries’ de-
mands is pertinent here because the 
credit is with one Ministry but the 
other things of co-operation are with
the other Ministries. Therefore, these 
anomalies should be removed.

The last point is regarding textile
and that forms a very important item 
in the 20-point programme. Here 
again tba things are not in one hand 
or there is no coordination as such.

Therefore, my submission will be
that for these vital sectors where so 
many people are concerned, wherte he 
main objectiv s of the Industrial 
Policy Resolution with which this 
Ministry is directly responsible are 
concerned, then® should be greater 
amount of realisation of the situation 
and I hope, that the Government, as a 
wihole, will attach some importance to
it for which I have made by humble
submissions.

With these words, I support the de-
mands.

Before I conclude, may I pray:

faTnm* \ 

wrf% *

it

The essence is this: let everybody be
happy; let everybody be free from any 
diseases or ailments or sufferings; let
every one sjse good only in others,
not the bad points; let there be good
of all and let there be no suffering.

With this prayer, I resume my seat
and hope hat the Ministry will be
«bls to fulfil this task.

SHRI S. M. BANERJEE (Kanpur):
Mr. Deputy Speaker, Sir, I must take
this oportunity to congratulate the
Hon’ble Minister for certain things
for bringing about Packaged Com-
modities Act, for bringing -about Pro-
duction of items of mass consumption 
in the public sector, for opening of
National Textile Corporation depots
in various towns and for efforts being
made to break-up monopolies. When 
I say this, I also have in mind the
good job being done in the public un-
dertakings. 3

Before Mr. Pai took over the public
undertakings in this Ministry, sharp 
criticism was going on throughout the
country about the working of the
public undertakings and against na-
tionalisation or taking over of any
units by the Government, by any cor-
poration. He has proved that the
public undertakings have come to stay
in our country and if we are really
serious about reaching tHq goal of so-
cialism or creating a socialistic pattern
of society, then public undertakings
have to grow, the public sector has to
grow. It is heartening to learn that 
all the public undertakings practically
under his Ministry have wiped out all 
the losses and have started earning 
profit. I do net call it a miracle, but
a joint effort made by Mr. Pai and his 
Ministry and the strenuous, honest
and sincere work done by the work-
ing class is the cause of this miracle
which is generally done in a society.

SHRI K. S. CHAVDA (Patan): Over
Rs 280 croi<as loans have been con-
verted into equity and that is wfcy the
public undertakings have not paid 
interest.

SHRI S. M. BANERJEE: This par-
ticular thing, I will not say.

SHRI K. S. CHAVDA: I am not
not against public sector, but this is
also a fact.

SHRI S. M. BANERJEE: Do not
fight with me. X am a small fry. I
know that there are so many filings
said. This Is a manipulation of the



Account. But today nobody can show
* Huge? to the working of the public
undertakings like HAL, and 3HEL
whether it is at Hardwar or at
Bhopal or at Bishikesh or whether jt
is HEC; they are all working satis,
factorily, according to the Minister.
They have also started over coming
teething trouble and havte started 
functioning well.
14.49 hrs.

What about Scooters India Ltd.? It
Is doing a good job. There was a 
criticism that scooters will never come
out of it. The same thing was said 
about Shaktiman trucks. The scooters
are on the roads today. I am happy
that it is before schedule. If this 
efforts goes on jointly by the workers
end the management, the time will
come when there will be more de-
mand not for the Bajaj scooters but
for the scooters manufactured by our
own undertaking, Scooters India Ltd.

Much has been said in this House
about multi-national corporations.
My hon. friend, Shri H. N. Mukherjee,
had moved the Resolution in the
House the 0ther day and there was o 
lot of discussion on that. I know,
during the course of conversation
with me, the hon. Minister said that
he would prefer a national concern,
may be a monopoly concern, to a 
multi-national concern and a small
concern which can possibly deliver
the goods to a big monopoly concern.
If that is his view, there is nothing
wrong in it. There are multi-nation-
al concerns, like, Hindustan Lever
Ltd., Philips and so many others. It
is a fact that the time has come when
we have to nationalise those concerns.

Take, for example, Hindustan Liver
Ltd. They have contributed nothing
to our economy or to our country.
Hindustan Lever Ltd. formed with a
capital of about Rs. 2 crores during
1956 has remitted to Unilever London
about Rs. 22 cruras and have assets in
India to the tune of about Rs. 48 
crores. This la a pcacious loss of
foreign exchange. Therefore, we
have suggested that sudhi multi-na-
tionals should either taken over by
the Govenftnent without any com-
pensation or should be asked to dilute
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their equity capital to 60 per cent
Indian and 40 per cent foreign as
required under the Foreign Exchange
Regulations Act Immediately, failing
which C.O.B. licences should not be
issue to them.

I am happy that the hon. Minister
is investigating the various aspects of
it which were brought to his notice
by me and by many of my other fri-
ends.

Even in the case of Philips, certain
allegations were made by some of my
friends and those were brought to his
notice. There was an investigation
made into them and certain expansion
licences, certain expansion program-
mes were stopped.

Then, it is said that there is a re*
cession in the country. I do not find
any cause of recession. Th* big mo-
nopoly houses are not doing their best
to make the 20-point economic pro-
gramme a success. We have asked
the workers to tighten tbeir belt and
to work more. There are no strikes
in the country today. Even on the
question of bonus, there may be a
minor trouble here and there. But
that is nothing. The workers are co-
operating. It is the big industry that
is not cooperating.

A recent review of the price trends
by the Industry Ministry shows that
whereas the fall in prices of food
articles during the calendar year 1975 
has been 11.2 per cent and that of in-
dustrial raw materials has been 20.6 
per cent, the drop in the prices of
manufactured goods has been only 1.4 
per cent. The weigbtage of manufac-
tured goods in the index is 29.4 per
cent and, if machinery and transport
equipment which form a separate 
group is included in the manufactured
goods group, it comes to 37.8 per cent.

What does it mean? It is the turn 
of the industry sector to cooperate
with the Government in achieving
progress and economic stability of the
country. They have not done it. The
industry can avoid wasteful practices
of paying inflated commissions to their
agents and charging inflated amounts
of personal expenses. The industry
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should also eliminate noQ-essentkl
expenditure, such as, putting up pala-
tial bungalows and all that.

The other day, I was mentioning 
here Mr. Alok Jain. He is a great
nian, a worthy son of a worthy father,
and I have nothing against him per-
sonally. He is today not running any
industry; all the industries are closed.
Jaipur Udyog is closed; a big cement
industry in Sawai Madhopur employ-
ing nearly 7000 workers, is closed; the 
Jute Udyog, Kanpur is closed and the 
Plastic Factor, Calcutta, in West Ben-
gal is closed. This gentleman has a 
palatial building. Not only has he 
this palatial building in Sardar Patel
Marg, but he has a beautiful car— 
which we call the Limousine—and a 
rose garden worth Rs. 3-112 lakhs.
This rose garden is said to have been
made at the instance of a good film 
artist. Now, a person having a rose
garden worth Rs. 3-1 [2 lakhs is not
paying wages to the workers and is 
asking the Government again for
more money. I am told that Rs. 5 
crores have been paid to him, and I
don’t know whether this money has 
boen properly utilised. I am sure 
that Mr. Pai, with his experience and 
with his dynamism would definitely 
be able to see whether the money will
be properly utilised or not—whether
the 7,000 workers in Sawai Madhopur 
will be paid, whether the one and a 
half lakh workers in Kanpur will be 
paid, and what will happen to the 
plastic workers. I would request the 
Ifinister to kindly *ae that the work-
ers are not cheated and that they
don't exploit the society as a whole.
Not only are they cheating the work-
ers but they are starving their fami-
lies. They want to kill them with a 
double-barrel gun, one aiming at the 
Government for more concessions and 
the other aiming at the poor workers
and compelling them to face starva-
tion. This is exactly what they are 
doing.

In the context of import technology, 
1 was happy to know one thing about 
Coco Cola which hat a very great

lobby in this country which is 6MS- 
cult to break through. 1 am ta$d that
when they wanted to import certain 
articles which they use—it is their
secret—the Ministry did not permit
them to do so. If this is true, I must
congratulate, the Ministry, including
Mr. Pai, for showing a firm hand. For
once, the Coco Cola lobby has been
defeated, not by the Fanta lobby or
the Limca lobby but by the Members
of Parliament. I am happy that the
Members of Parliament are united on
this question that they should not be
allowed to import this particular item 
—whatever it may be.

Then, the contribution of the indus-
trial houses to the present export
effort is less than 20 per cent, and the
contribution of monopoly houses,
which consume a lot of foreign ex-
change, is less. There should be a 
go-slow in licensing new capacity to
them. I only want to show you how
their profits have been increasing.
The combined gross profits of 101 top
giants (I am calling them only giants 
and not sharks) amounted to Rs G IS .2 
crores in 1974-75, recording a substan-
tial rise of 43.7 per cent. Pre-tax pro-
fits increased by Rs. 143.6 crores to
Rs. 466.2 crores and net profits went
up from 176.0 crores to Rs. 248.8 
crores, recording a spectacular increase 
of 41.4 per cent However, distribut-
ed profits did not keep paoa with this 
trend in after-tax profits, presumably
because of the statutory restrictions
on dividend payments. As a result, 
the retained profits shows a record 
rise of 90.0 per cent, to Rs. 172.9 crores
in 1974-75.

So, this is the trend of their pro-
fits. There is now control on every-
thing and even compulsory Sterilisa-
tion is being thought pf, but thwe
no control on profits. I think some 
young man should rise and say that 
there should bq restriction on profits
also, like cotnpulsoiry sterilisation ..

MR. DIPPUTX-SPEAKER: You want
sterilisation Ol, pr($i-inaking?



,A N  HON. MEMBER: There should 
be totaj sterilisation of the entire 
•eount&t

SHRI S. M. BANERJEE: May be,
but Members o f Parliament should do
At first.

Now, I was mentioning this only for
jrour information and for the informa-
tion of the House. I am making a 
.sincere request to the Hon. Minister to
kindly see that the industry also plays
its role. When the budget was pre-
sented in the House, when the tax was
reduced from 77 to 60 per cent and 
when certain concessions were given
tto big houses, a question was raised
by my Hon. friend Shri Indrajit Gupta,
.when he was speaking on the Budget,
.as to what is the guarantee that these
people who are given these concessions
will also play a role in the successful
implementation o f  the 20-point pro-
■gramme. My information is that they
will not. The hon. Minister should
apprise this House of how he is going
to  check the monopoly, how he is going
to  control the whole thing.

There is a proposal by the Indian
Jute Mills Association about block
closure of jute mills. About twelve
textile mills are closed. I hope, the
National Textiles Corporation, which
lias taken over 103 mills, will take over
these twelve mills also.

Then I  would like to know what is
happening to the various undertakings
which have been taken over, whether
^Government has taken a Anal decision
to  nationalise the Indian Iron and 
Steel Company, Bum  and Jessop or
whether they will continue to remain
as ‘take-over’ only. I have told the
lion. Minister very clearly that we will
cooperate with them, the working class
w ill definitely cooperate with them. I 
would like to know whether Govern-
ment has taken a final decision to

nationalise them.

Then I come to the industrial estates
which have been built up in various
States. But what is the point? A
small entrepreneur goes there and
spends the entire earnings of his lile.
even tW m on ey  got by mortgaging his
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property, with a view to starting a
small scale industry. He gets a good
building for the factory, but there is
no electricity at all. r There are no
concessions given to him. There is
absolutely no electricity, with the
result that the entire earnings o l his
life are sunk. I am talking of small
entrepreneurs. The big industrial
units can afford this luxury. I would
request the hon. Minister to call a
meeting o f  the Industry Ministers of
the States and tell them about this. I
am talking of U.P., Tamil Nadu and 
other places. Everywhere industrial
estates have been built up very nicely
like show-pieces.

The small entreprenurs have spent
their entire money, and the whole
money is sunk. I would request that
some light should be thrown on this, 
how it should be done, how the State
Governments can possibly help
people.

Then I come to the public under-
takings___

MR. DEPUTY-SPEAKER: You start-
ed with that.

SHRI S. M. BANERJEE: I started
with that; I will also end with that...
I can go on harping on that. (

MR. DEPUTY-SPEAKER: Please
conclude.

SHRI S. M. BANERJEE: I will only
say that the formation o f the various
Committees, at the Board level and
also at the shop level, with a view to
implement the scheme of participation
o f labour in management should be ex-
pedited.

The hon. Minister was perhaps, the
first Minister who took the decision
that the representative character of a
particular Union should be judged
after a ballot, and ballot was taken in
HMT and fortunately we won and the
INTUC lost; in Haridwar, there was a
ballot and we won and the INTUC lost;
in Bhopal, we were defeated and
INTUC got the majority. We accept
our defeat. I am, therefore, not saying
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that this system should be stopped.
The hon. Minister started it. Perhaps
he did not know that, ultimately, the 
INTUC would not agree to this. They
say, ‘No; verification should be there*. 
Verification is with inflated member* 
ship. That does not give the correct
picture.

1 would request him to select certain
good workers, technically qualified, 
who c«in understand finance also, as 
members of the various Boards,
whether it is HMT or HSL or BHEL, 
or any other undertaking. This should 
be done at the shop level. We are pre-
pared for it; let there be a ballot, and 
whosoever wins becomes the represen-
tative Union.

About one particular unit which has
been taken over in Kanpur long ago, 
the Tanning & Footwear Corporation,
the hon. Minister, Shri Maurya, was
kind enough to go through its work-
ing very closely; he had exhaustive
discussions with the officials. Even
today I may tell you that, unless some
money is given, about Rs. 60 lakhs to
one crore, to this unit, it w ilt not be
able to function. I will tell you why. 
They have been told that there is no
capital as such; they have to sell the 
shoes and pay the workers. The cost
of the Flex shoes has been reduced by
Rs. 7 a psflr, just to manipulate the
cost of living index.

Do we expect the Managing Direc-
tor, Executive Director or the General
Manager to ask the workers and those
contractors who supply the raw hide
to wait till he is able to sell the shoes? 
Do you expect the General Manager
or the Executive Director to go and
see the Kanpur market? It is not possi-
ble. Flex shoes were popular shoes
and everybody wanted them. That is 
why, I would request the hon. Minister 
Shri Maurya, when he intervenes in 
the debate, to reply to the points rais-
ed by me.

Then, I would also like to know, 
what is the future of Xnchek and Na-
tional Rubber* These two unit* are 
completely mismanaged and are clos-
ed Is tbe Government going to take

them over? Whenever we ask 
to take over, I know, Shri Pai will
say, that he is not the only person, the
Cabinet has to take a decision, and I
am sure, the Cabinet will take a deal- 
sion to take these over. In azty unit
which is taken over, it will be our
endeavour and duty to see that that
particular unit becomes a shoe-piece
for the country.

With these words, I would request
the toon. Minister to kindly reply to
my points and I assure him of all co-
operation from the workers, but let
him also give weightage to the workers
and proper status to the workers.

SHRI P. VENKATASUBBAIAH
(Nandyal): Mr. Deputy-Speaker, Sir, 1 
join with my hon. friend Shri S, M. 
Banerjee who has paid a full-throated
complement to the hon. Minister, Sftrf 
Pai, for his dynamism and for having
given a new impetus to the industrial 
growth of our country. It is really a
phenomenal growth under his able
leadership that we were able to record
a growth rate of S per cent in such a
short period. We know, Mr. Pai, who
has been heading various organizations
and wherever he has been, he has been
doing magniflciently well and also for
the good of the country. He has not
only injected dynamism, but has also
injected pragmatism consistent with
our social objectives. I am confident
that under his stewardship, his Minis-
try will further grow in stature and
also in taking suoh measures as to
give impetus to our industrial growth.

Shri Banerjee has been mentioning
about the working o f the public sector
projects. As a matter of fact, the
public sector projects were on the red
and huge amounts have been invested
with no resultant profit and the pro-
phets o f dooms and frustration have
been going on criticising the working
of the public sector projects in order
to further the interest of private sector
in this country. They have now been 
silenced.

In spite of Hie fact mat we have 
made several strides in the indwttrial 
growth of this country, the regional
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imbalances still remain. The regional
imbalances were sought to be removed
by encouraging industries to be set up 
in indusrlally backward areas and also 
by offering certain incentives to the 
entrepreneurs to set up industries in 
those areas. But I am unhappy and 
I am sorry to state that they have not
been taken lull advantage of for vari-
ous reasons and the incentives that 
have been offered are often going to 
the pockets of those big industrialists
who are trying to exploit the situation 
because of laok of facilities provided
to the entrepreneurs of that area. The
most important factor is about laying
a strong foundation for the develop-
ment of the infra-structure in those 
areas. That has to be taken up. I 
know the limitations under which this
Ministry suffers it has to take up the 
assistance and help of the State Gov-
ernments. I would only say that by
his drive and energy, Shri Pai should 
be able to persuade many of the State
Governments to go in for a strong
infra-structure in those industrially
backward areas and to facilitate the
entrepreneurs of those areas to take
advantage and start industries. Many
difficulties had to be encountered previ- 
ously by the small entrepreneurs of
the local area in obtaining licences and 
Shri Pai has taken several steps to 
remove all these impediments and not
to make these small entrepreneurs
victims of bureaucracy and red-tapism.
I am glad a headway has been made
in this connection.

1 would also like to point out that
at one stage, if I remember correct,
Shri Pai mentioned about constituting
a separate Industrial Development
Bank for Backward Areas. I do not
know at what stage the matter stands 
and whether he is pursuing that idea.
If it is done, that will give a great
help and fillip to industries coming up
in tkose areas.

I might also mention in this connec-
tion that in backward areas, especially
in our Rayalaeeema area—be knows 
that—there are vast mineral deposits 
which remains umnsfoited. These 
tt&M&kl deposits ought to be taken ad-

vantage of and for the be.iefit of the 
local people, certain capital intensive 
industries have to be set up in those 
areas. But the mobilisation of the 
required investment is a big problem 
for setting up of those industries and 
naturally one has again to seek the
assistance of big industrialists. So, 1 
would suggest that wherever there is 
possibility of mineral-based indus-
tries, capital intensive industries com-
ing up, it will be better for the de-
velopment of that area, to induce the 
State Governments or the various in-
dustrial development coporations of
the respective States to go in for joint
ventures in such areas so that the
mineral wealth that is there hidden for
centuries can be exploited to the best
advantage of that area.

The second thing is about the agro-
based industries. Of course, agro-
based industries have to be set up and 
the growth should be consistent with 
our social justice. Agro-based indus-
tries ought to be set up in such areas 
where the indigenous raw material is
available. For instance, there are
several sugar factories that are coming
up and also textile units coming up.
These have to be given proper institu-
tional credit. In this connection I
know that several corporations have
been set up. For instance, the Na-
tional Textile Corporation has been set
up and several sick mills have been 
taken over by the National Textile
Corporation. But it should not be a 
sort of dumping ground for inefficient
and losing concerns which have been 
exploited fully by the erstwhile Indus-
trialists who have dumped them into
the lap of the government. Such a 
tendency should be avoided and even
the NTC which has taken over the
sick textile mills Should modernise
them and the mills should be nation-
alised and they should never be given 
back to the industrialists.

About the paper industry also, I am 
glad fHnt Paper Development Corpora-
tions have been set up and these Paper 
Development Corporations have been 
qy tgnad with the task of developing 
the infra-structure in those areas-
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Paper industry is also a capital-inten-
sive industry. But there are certain
dmall units which have come up based 
on raw materials like bagasse. Such
small units must be given proper en-
couragement and it should be seen
that they are set up as extensively as
possible.

An important point is about the
industrial estates which have been set 
up in every State. Unfortunately,
previously the entrepreneurs who
utilised the industrial estates had a 
bad reputation. These were not set 
up and based on indigenous materials
but were based on the scarce raw
materials which they could sell in 
blackmarket without going in for
manufacture of goods by making use 
of these industrial estates. I would
suggest to the hon. Minister to make a 
thorough survey and come befoie this
House to tell us as to what is the utilisa-
tion of the industrial estates m this
country and what will be the best 
method of making its full utilisation.
In making the industrial estates ad-
vantageous to the small entrepreneurs
there should be a co-ordinated effort
and a package sort of programme
where the small entrepreneur should be
given all assistance by the State and 
the Central Government in setting up 
a project.

Supply of power is a great problem.
He should not be made to run to the
Electricity Board or the State Govern-
ment foi supply of power for his small 
unit. There should be a package pro-
gramme of giving electricity and water
required for the small unit and every
effort has to be made to make full
utilisation o f the unit.

Salt manufacturers in Andhra
Pradesh are facing a serious crisis. 
The problem has come up very re* 
cently. Andhra Pradesh has been pro-
ducing 3 lakh tonnes of salt per year
and Naupada area in Andhra Pradesh
has been producing 30 per cent o f it.
These people have been having a tra- 
litional market to export salt from

Andhra Pradesh, to the neighbouring
States o f Orissa, West Bengal, Madhya

Pradesh and South Bihar. Bat because
there has been an increase in the pro-
duction of salt in Tuticorin and also
Tuticorin provides a long season o f
production of salt and also the Ship-
ping Corporation found. it convenient
to get salt from Tuticorin, now I am
told that the Railway Administration
has taken a decision to stop the export
of salt from Andhra Pradesh to these
areas by rail. This has created a 
problem. The Salt industry has come
to a standstill. Many manufacturers
will be thrown out of e m p lo y m e n t .

There will be several lay-offs and the
salt producers at Tuticorin are dump-
ing their salt even in the zones wbich
had been allotted to Andhra Pradesh. 
They are sending their salt, for in-
stance, to Orissa. In order to save
this industry in Andhra Pradesh, the
hon. Minister should take steps to
remove the restrictions on rail move-
ments and allow these manufacturers
to export salt to the areas that are
adjacent. After all, Bengal is 400 miles
from Andhra Pradesh. Now West
Bengal has been removed from the 
zone of suoply from Andhra Pradesh
and has been tagged on to Tuticorin
where they have to travel J.000 miles
to get salt.

SHRI M. RAM GOPAL REDDY
(Nizamabad): He is attending to this
problem. You may please go to an-
other subject.

SIIRI P. VENKATASUBBAIAH: I
am glad that he is attending to this
problem.

The meat processing industry is an
industry which has to be given encour-
agement. It has got export potentiality
on a large scale. I suggest that this
Industry should be set up in the public
sector. It is necessary that this indus-
try must be given a fillip.

In order to provide certain benefits
to the small entrepreneurs, Small Scale
Industrial Development Corporations
in several States have to be geared,up,
They must be give sufficient encourage*
ipent to gnftble tthem, to have an 
auxiliary industry.
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I suggest that the industrially back-
ward areas which have already been 
identified must be given proper atten-
tion. Unless this is done we will not
he able to remove regional imbalances
in the country. I wish to bring this 
to his kind notice. Even in a State 
like Karnataka which is considered to
be an industrially advanced State what
we find it, and this has appeared in 
the newspapers,—the incentives that 
are offered are not being fully utilis-
ed. People are not moving to back-
ward areas and backward areas remain 
where they are. I would therefore
suggest to the hon. Minister that he 
-should see to it that these regional
imbalances are narrowed down and 
that industries are set up there and 
local entrepreneurship given proper
encouragement and facilities. With 
these words I thank you once again.

SHRI K. S CHAVDA (Patan): The
Ministry of Industries is in overall
charge of the Industrial (Development
and Regulation) Act. The Act (as it
exists today) covers only those indus-
trial undertakings which employ more
than 50 or 100 workers depending
upon the use or non-use of power and 
•certain undertakings which invest
more than Rs. 10 lakhs in plant and 
machinery. The definition of facto-
ries was initially adapted from the
Indian Factories Act but the Factories
Act was amended so as to cover any
unit having more than 10 or 20 wor-
kers depending upon the use or non-
use of power. But the definition un-
der the Industrial Development and 
Regulation Act was never amended.
As a result, there have been mush-
room growths of foreign companies
who have been coming through the
back-door and exploiting the situa-
tion to their own advantage. I would
like to know from the hon. Minister
whether he is going to amend the IDR
Act and if so, whether he will bring
this Bill before the House during this
seattamu

- There is Another aspect which I wish
to prefer to and this is regarding loan
licence arrangements. Under this 
asraftgement units without installing
any machinery or employing workers

less than 50 or 100, depending upon
the use or non-use of power, come in
They try to get their products manu-
factured through another unit, both of
them not coming within the scope of
the IDR Act. The major beneficiary
of this are the foreign firms. Also,
there may be to certain other provi-
sions of the IDR Act which may
he evttded or overlooked by these 
companies. I would like to know
whether the Government has conduc-
ted any study in this matter. If so, 
what are the conclusions arrived at?
If not, it is high time that Government
should undertake such study
immediately so that it can come
to a right conclusion and make neces-
sary changes in the Act and the rules
made thereunder.

My third important point is this. A
umforu! procedure has not been adop-
ted in the matters of granting permis-
sion letters and C.O.B. licences to
different industries, particularly, in 
the foreign sectors of drug industries.

Therefore, undue advantage is given
to some of the industries. In this
matter also, the major beneficiary is
the foreign sector. The Hathi Com-
mittee felt that permission letters and 
C.O.B. licences given are illegal as 
they have no legal backing at alL 
Therefore, the Central Authority
should review the grant of permission
letters and C.O.B. licences so that they
can go on a firm footing and mistakes
can also be rectified and a firm deci-
sion can also be taken for the future
policy.

There is no doubt that Government,
in their policy announcements, from
time to time, have been giving several
special concessions for the growth of
the industries in the backward areas 
as also in remote areas. But, the ap-
proach has not been uniform and the 
treatment given is different from
State to State, therefore, the growth
has not been so rapid as is required
or anticipated so as to keep pace with
the growth in the development of in-
dustries in the country.. Government
should consider setting up an agency
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Hhich could coordinate ttoe efforts for
the development of industries in vari-
ous areas of our country.

Another important point is in re-
gard to the constitution of a licensing
committee. This Committee has been 
functioning under the provisions of
the Industries Development and Regu-
lation Act and the rules made there-
under. This Committee consists 
mainly of vested interests with the
Secretary of the Ministry of Industry 
as its Chairman.

I would like to suggest that the
Chairmanship of the Licensing Com-
mittee should rotate yearly among 
the Secretaries of different ministries 
concerned. Coca Cola Export Cor-
poration was established in this coun-
try under mysterious circumstances.
The details regarding that—whether
it was legal or not—have not been
furnished, despite the fact that I and 
many of my colleagues had repeated-
ly asked for that in this House as well
as in the meetings of the Consultative
Committee. I had also asked for the 
composition of the Coca Cola Export
Corijoration. That information has 
not been supplied upto now. This 
may not be necessary for the Public
but, it may be necessary for
this House or Government be-
cause Government has to take
a decision to grant an indus-
trial licence for expansion depending
upon the composition and the scope
of manufacture in this country. This
is one important aspect which Gov- 
vemment cannot overlook.

In this Coca Cola Export Corpora-
tion, 126 penong are employed and the
outgo of foreign exchange is Rs. 128 
lakhs and Rs. 1 lakh of foreign ex-
change is being incurred on each per-
son employed by this Coca Cola Ex-
port Corporation. How can a poor
country like ours afford to *P®nd *°
mufth of foreign exchange on such a
non-priority item Hke the C°*a Cok
which is a luxurious thing?

Sir, according to the Industries 
(Development and Regulation) Act 
with the change in brand n*m®» ®be

article becomes a «new article’ under
Section 8(d) (d) of the Act, In thfe
cigarette industry although units were- 
licensed to produce a specific brand
only, yet they have been producing
other brands thereby violating the
provisions of the Industrial (Deve-
lopment and Regulations) Act. This
has enabled monopolising the licences
and concentration of power in a few
hands in the cigarette Industry. Over
and above this our country is losing
valuable foreign exchange.

A centralised procedure for the
issue of industrial licences and letters
of intent is presently in force. This- 
system has resulted in issue* of wrong
letters of intent and mis-representa- 
tion of the minutes of the licensing
committee, directly or indirectly, de-
laying the projects Therefore, for a 
similar item, either all the proposal*
under consideration at a particular
time should be linked together or none
of them should be linked, and all
considered separately.

Lastly, Sir, full details are given by
the companies in the industrial licence
application as S.I-A. is not conversant
with the nature of industries with
which the other Ministries are con-
cerned. In the case of C.E. Fulforel
it has never submitted full details in 
their industrial licence application 
and the Secretariat of Industrial Ap-
provals processed their application
without full details. This should be
enquired into.

Since my time is over, I will only
make a few suggestions and then sit
down. Indian entrepreneurs not
covered under MRTP and FERA
should be freely allowed to set up
industries in backward a m i declared
by the Central Government, irrespec-
tive of products having import con-
tents of more than 5 per cent.

Such units In the backward areas
Should be allowed land, power and
water at subsidised 'ritee by State
Government The central and itate
financial iratttoiiort tfaft&d be iflwe- 
ted to allocate assistance up to M
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cent of the total requirement of the
project including working capital at 
a rate ranging between 5 and 7 per
cent depending upon the core and
non-core sectors of Industry.

Firms other than those covered by
MRTP and those covered under FERA
should be allowed to diversify their
products to the extent of 25 per cent
of the installed capacities for newer
products having import content of
more than 5 par cent so that they have
freedom in the product-mix and are 
in a position to remove obsolete items 
from their existing range. This would
help in fuller utilisation of industrial
capacities, which are hitherto lying
idle between 30 to 50 per cent.

Foreign firms having more than 50 
per cent equity (direct and indirect)
were required to obtain COB licences
as per notifications of 1970 and 1973, 
irrespective of their investment in
fixed assets. However, certain firms 
have not obtained COB licences be-
cause their employment is less than 
50 where power is being used and less 
than 100 where no power is being
used. The clause relating to employ-
ment of labour may be suitably
amended to bring foreign firms in
the purview of I (DR) Act.

Foreign firms having installed capa-
cities exceeding approved capacities
in respect of bulk drugs should be
•regularised only on fulfilling the con-
ditions attached to the approvals
granted while granting the permission
for manufacture. No excessive capa-
city should be regularised in the case
of formulations which don't require
any sophisticated technology for 
manufacture and these could be easi-
ly taken up by firms having foreign 
equity of less than 26 per cent This
would avoid buiM-up of assets and 
reserves on unauthorised productions.

The Hathi Committee has held per-
mission tetters and OOB licences issu-
ed as illegal. Therefore, the Ministry 
ef Industry should declare the produc-
tion e«rh«dlng bulk drugs achieved 
im kr tiMfce Moenees a» uaftulfeorised 
•Bd me that amounts of created

on account of this unauthorised pro-
duction and repatriation made by
foreign firms are refunded.

Dumex was purchased by Pfizers in
Panama (USA). This is not a change
of name but change of ownership. AH'
such cases of foreign firms should be- 
reviewed and necessary action taken.

Definitions of a ‘factory* and ‘wor-
ker* are different under the Factories
Act and the I (DR) Act. According
to FERA, foreign firms are those hav-
ing more than 40 per cent foreign
equity while according to the I (DR)
Act, firms with more than 50 per cent
foreign equity are foreign. Such con-
flicting matters should be reviewed
and made uniform. This is necessaty
to check activities of multi-nationals.

Most of the proposals of Indian 
firms for manufacture of formulations
having import content of more than 5* 
per cent in the drugs and pharmaceu-
tical industry have been rejected by
the Licensing Committee during the
last 4 years on one pretext or the
other. The Hathi Committee has 
found that permission letters end
COB licences were issued to foreign- 
firms for a number of similar items.
I would suggest that all proposals of
Indian firms for formulations rejected
during the lest 4 years should be re-
viewed and approved as Government
have not made any pelicy announce-
ment not giving formulation? to
Indian firms.

COB licences to Indian firms may be
givem on the basis of installed capaci-
ties, as certified by the concerned
sponsoring authority, as has been
done in the case of Messrs. May and
Baker for the manufacture of Metro- 
nidazol etc.

•ft Ti* ftfS HTf ( t f i?  ):
HTT *rPTCTT g

?rr«r m* unrtf 
i  —
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v m m : w f  ? I  ant a lenient
.to everybody.

m f w rit*  m i
, s *  Ks snft W  *fa % 

Iwroqrt srarf ^rr w t t  5 farwm*
g*ft«r fam*r frf«t vx
TnPTr tit % *t S  5TTT

I  1 *rr$ mf*%far*r
•TO tftrT T^T figym ft *nrfarcrr
*% | I
<f f$*r s ra f t  sn»>s «f$ $  war imtit 
.PW #  TTT| f  1

ar?r *rr?RT s'ptt h  n ftra^c
Titffrswafft srasfrlh 

%fipT % wr? j[fP7 jtrt, xjcfhr
* w 8f «rrar t »

tr% IfSR irq^R T^r s fW y
tit ^nrtrr t s #  | f ,

%* |, =#ft %, t s ? |  1 ^ m
5PTT% % fart? *PTW tit 3PR<T T®<ft 
I ,  ^ r  ~* % T  5CTPR ^ft^3fT tit T̂FTcT 
ftcft t, ^  % f̂ rqr *tw 5{ft
ftrftf 1 %far*3rgcr?ft q*fr %ycffir 
*ft f  sfr TrfffsFT̂ Tflr strtsrw qr. trrerv- 
fw  ?$r 1 1 ?TT<r q$ ^  | far
$*ntr qfinarww o tr s t  %rm
|?n | vrfm  *rW»ra> ^ rw r
*ft *r®®r §m | 1 Srfoir sfr ?s*£r*r 
frrft % 3ttt merrfTcr qff
f  ^ t ^ ^ f^ s R R T T f^ r m r  t 1 
?rW T g^Twsrff anr | sftefa?- 
h f t  «ft35T$«nf $ 1 ? r> ff^ ^ r
3TFfr SfTf^ 1 ^trpt if)- *srar 

tffc*rpr sr*r' w t W  Tt ift
&rcr 1 ft»$ sftaRrtfasI' gfl- 

| 1 w w  W ’tn’-r ix  *.*rrf,
V? #  ?ffa*T T O

fW t * f ? * t

7 $  f  I r e  ft ggffT qg?»r i w f f i

t jt  '# 1 ai(yj«r attat #»,y*r ^ -1 ■w  & I wt k w  ™  f i  <5*. b t inr
jn to#T ,vt w  wrr | irlr
f*raft Zfftqi tit iff iwr i  , WfT
arr s r  ^rr t  , ^ 3rtirH *f% T O
f«*rr f  imnr <r  ff
fstf^T *k T® i  I 1973-74-
^ 5*nrr Pawm 0. 2 <rr 1974 
75 ^ 2.0 Jrfcfw j«rr 1
1975-76^ SSfflr̂ RT ^  *Rf I 3WVf
wr<r « r
#r«Fr after ?| «r, firsrR 
^r^f, §rf<R
t«F?t ^ ^ w  ^  f?^  wt
jg*pr*fa *nT¥ ^ i f w
^•ff r̂ 1

#  % frwr-ffw *r fw r r
tfTJTT ^T r̂r i  far % q^r %
srft ?r? %?pc7 lo t i^ r  %*r^ ^ r f t
^fr*r #35«Rffg y r w r y r ^ rt ,
mrer ^ # fa ^ r  t  38 sfIt
t*t ^fa?rf%r r̂ 44 'nrff? crtt ?nr
^ r̂nf)1 % vren% % 28

s 3?rrrr w  «nr#iT
flrsnT»r | »

?nrf 1 ^ ? t v f f t  qmf- 
m  t  ^wt t, vVrftRTW %
*̂r arvn: %■ ararr %frr,

?irep:»r ?r?r?i f̂ |, ^ir
faf̂ r *rrs?rr w f  tit ^t
3P>r %?rrqt<TT 1 q| w r r  ?fnr
far q f tit
q W*&t fW SI%  ttti?

ftrrt i

: < 0 m %ww
|, ..fW^ w b  ^  Ip'iw^r #

:|T W
■ sw #r^ hviw W r s t  ^-nfr trwiT
..f'.'•*'•• .•jiwt'.l'' j|£'̂ .'.̂ S|Ll/ ’•fT f  fV  5WT fVmtfr W 5®t**
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^  ^ >fiT^wrfwT| 1
( w r m  ) sfow ,, f a m
<ro?nr$, fn r4 r  I

t  , *f?ft aft vt * 9# *i*s »ft 
t o  * w  £ , SrfV?r ftrcr% ^ h t t
*Tf> , ST0T W t  9TW *TR *TCT ft,

?ft for vt*rr *$»rc ? w f t v
W5T *Ft WTfft ^ firCR Tff«T

1

t  «TSift ^ T r ^ e r r  $ fa  <rtft- 
*t>w?r g?TR?r^®T $, ftf«Rsnr$fe

zr  if fare: »fr swrcsr t  t 
q f *rt ^<m r snmr |  1 *  s w -
STVT "FT f t  fa**T< rr£  I

1974 19 7 5 #
3 3 * ; i t e  7 5 srrar 9 f r m  * f t e ? w * m

<t̂ t p T  1 tprrft tw rs^r
***ft frpr t t  srrarPr-f %  i f<re% 
st$t w * r  ?fr?rr qSTfsn* %  gwflr 
^ T T  W? ^  *Tnft TBf ^  1 f̂fT -̂ 
W T  W R -1 Wt«T2T 7 5RT5T 
aft arRT^tffir, *FT, 1975%3j;JT W <̂ T 
*rft3 *i$r i r i^ m R  WTOft, 1976

*r e«Fd^ 2o*tT&*ftz?:m  i «r^r 
j S r w  ? m  *r*f ?mfr I,* i i f a - R  

P̂rqr aft cft̂ r-ifFr srlr tffar ir 
?s?r% w i &rr

- . -v r» __ — .. . , ^  . - a
TT^RVTW IWWT, 5RT ̂ T?f f  4K+R1
5?ssfr^T 1 ^ 3 r t w  ^rr
srraT «rr, fr?rtf% ^  % r  uimftcft 
3RT3T StTT «TT I ¥ * *  « R  %R
wftarcf *rft ?rnr%

^ r f f % % ffr?nft ?rsftft *?t

I  1

f *  t(* wm * $ wr^5r 1
*«r*r ^?r9qT5r *rrr% s k k t w

r p r t t t  vr  *ft $ i **irt?nrSrft
fTR*T Tft, $  ̂  *T *TcT ^
•PTcTT g «£* *Wf fRT

^  ^  jfr |f?nrT ?̂t wr ?^V 
f«nrfhpr «ftr TftraT, % 

’f r f  f s r m ^ R f T  ft»Tr sftr?r*r 
«r̂  t  fw? îr v js  *x  ^  f ,
*pt 1 1 lJ»TONft t.t *t?rw w
t  ? W ' ? !  3tst v  1%^ «rrnr ^
* r  PTHT *ftT  t?JTFft v r  wrct | r 

5rT?ft «r>r fm rrm rtf v  f?#- 
' T T ^ ^ f t  ?5T frfsrtT j r t p t  I  I

$, % m  » f t ir m f t  
f ^ r r r  wttstt ifnrr 1 1  ^  5TRr*ft £
3 T tff«T T  i-fT W  *T3T|Tt f%
jfrnr^T w  «T?fr, ^snr *rh: f»rr»r. 
^rrt ^  gm > 1 ( } f g r ^
t  «rfWf irsi'isr 

9FT fT%n «_

Cf irrc ^ ir̂ arrcT 7̂ m«r v ?
?rrrrr g f̂ r ff^T ?rfcrfT?tf tot fr«n̂ r 

f^rrqwfiPT f«Fir ^rrr
#  ifrt ^  n  w*crr | 1
ffl«FT spROT *Tf 1 %  qfi^F
«ftr s u it?  f a x  Tt?ff *r f t  w t 

TT WTFT ferr 3TRT ^
*rgt f o i T W  1 n'wt w%teq «ft m  

vtSr f v  « m  * r *  fts ftifa tT O
T *  SJTlrT fe lT  ’FIT ^ flT  , rfj m *r
§ *n rr ^ t t r s t  «ftr  «rt vfs R r £ m  1

%?rr«r ?rnr *r$ifr h^t?t ?
%  f̂cT *ft ; *r » ^
^ T F ft t  * i f  t
apKTcr |  i irefcKt fsRpft 3 ^ R t 
| 1 ? f t w f V ,  g?|jft f t  ^ f t  ^ri55T 
CfTRTT «TZcft arm # I V ©  IW tffft

fJTTt fcsr *r f t  vr?ft ^  i ^f¥?r 
?t r w  *rsf?r^f

s r ^ r r  | ,  ^arfft » r # f  «rt%  ^ t  « « r r r  
$ »n t B̂T # «n ft ?rft $ 1 « r r fw  

i-^iror g* # inft# Groft
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% srra ?rfr jft 1 1  *
^  f^r^r t .^ tt 

to rr  J fff^gifN r

t i r f * ^  **Mf w i* $ m  3  m r
•qr srcsrrarrs* <rtr $*rrcr 
srcrsrc sr??rr t |  i

?^srwfiKfi|€t «R tft WTRTRTR
f*n  I  I *r£nr *  f<?r<T i^r

fsnrronir ^ t »  *r v m
« r a w  #  | flfc m

V[X ©TFT ^  fw r *WT I  I 
*P»BT gr«fr>TT% , *ftr 3?AT WffCf %
«bt*t TT^*ram?*ft; «?f^sRnr 
•g^fnr%Tr»ffif^ ,# f w

•VTWI T* <TT̂Tf v fw r ,
4^-sr T^*rrf,ir srcfe *t tot^st fqr
1 1  v r  f«wvf *rr flT*r̂  f*r
fV »̂r ?f ^  fW rr t r t  | «ftr
^fT ff^HT 5TRT I  I Ig¥ OTt»T ^
*rs m m * WK* arSTfr 1 1  *rr «rfa?r
?TO T̂TrTT I, *% S® ST̂ TT | 
TV ^ K t fTT I  ifft **r
%T <fT fa s t  3TT flRTrTT | I

MR. DEPUTY-SPEAKER: The
Hon’ble Member may please try to

•conclude now.

m f : *T«ft ?ft *1%
vfavr | |

MR. DEPUTY SPEAKER: I am
»ot trying to stop you. There is a 
large number of speakers in the list.
Even the Ministers of State, I have
been told, should not take more than 
20 minutes because tbare is a limits-
'tion of time. You have taken 13 
minutes and now I am giving you 15 
{minutes in all.

fh| m l :
%*TT £ I

T rtft fw r  v>*jwr
t , w m  *x | i
f*r*r $ fr*3teTf<i«rr t  %**r
sr* S v® % W  Sw f  i t t  $stf*rcr

1973-74 $  299. 2 AT, W
f%*«mrr, 1975^ ^ 255. 6 ^ ^
urft iwt i ?w % 'm fr r -

^THTf?sr|, 1973-74 *  *$
205.6 «rr, %f«R n^TRT, 1975%

253. 3fT*WT I f^^FT^TcPW
1975 % flnar rr

^€ffw?r vr *res | tftr
w f t a r r ^  | 1

tfrfoflf ^ T T f?  »fr**rjf | 1 
4.33 to t?  ftrffrw sfl’Rr5R*rfT *nrr 1
t .  *» _ _ _ _ _  ■ - f  r- . _«f t o : sthr t̂ st r ; 

^ ^ fprw % I w r  t  • sT̂ rn:
%?ft% 3ri% %

*r ew cfff rr^r?tr 1975 ?r 
«rl?r, 1976 *r 50 ^  srftT-^r:
*n? w f )  »rt t  1

aUnTT ^ T̂ r |
?*  f  5T *FT# I, TT
JT?>fi?T?r *ft v*r 5«rr | 1 m fi-
^rftiT «rTnc anrcsr 

t| I  I

15.90 hn.

MR. DEPUTY SPEAKER: Now,
come to your conclusion.

•ft TT* fas *|f : t  I W ?
<i?»T«irTT$r$ 1 ig?r % ftnrrr
f  vfh: «pr«̂  sftf f
% w n f $  f f « w  t|r|’ 1 Prt

iftlT W5PTT ?ft ^ fif#W
W'flT I

v t  wwf % wfw uĤ pV *rWf f t
f W ^ ^ N - TOT jf I
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SHRI ERASMO DE SEQUEIRA 
(Marmagoa): Sir, in a country such 

*s, ours which is short of monetary
resources but is surplus in man-
JK>wer, one would expect that uni • 
full employment is achieved, any
sane government would concentrate
on labour-intensive techniques rather
than on capital-intessive ones. It is 
nto secret that in the earlier stages of
the Indian economy, most of the ex-
perts who were advising us, whether
from the World Bank or from deve-
lopment agencies of USA or Russia,
kept on telling us that we should first 
build an infrastructure which involves
intensive investment of capital and 
then move on to build a consumer
economy which would provide em-
ployment for our man-power. Today
everyone of them admits that they
made a mistake in giving us this ad-
vice. They are today talking of sim-
pler technologies and larger utilisa- 
ttaa et Man-power for the develop-
ment of what are called developing
countries. But even when we know,
that the advice we took was against
•ur interest, and they have also rea-
lised that it was wrong still it is we
who, insist that we are st)U doing the
right thing, and continue on this col-
lision course, which means continuing
poverty in our villages, continuing
unemployment for our millions, and 
slums in our cities.

What is our industrial policy? Look
at your fiscal incentives. Whether it 
is the Income-tax Act, the Wealth-tax
Act or any other, they are all slanted
in favour of utilisation of capital, and
purchase of machines. There is not
a single incentive in any Indian fiscal
law today for the utilisation of man-
power. If this is not an economic
crime, I do not know what is.

In a stage in our growth in the fifties
and sixties, when we required the
largest turnover of capital, which was
a scarce resource, for the creation of
growth, w« removed money from
quick turnover through taxation, and

put it in the bottomless pit of long
gestation m the capital intensive in-
dustries that we built in the public
sector. We have neglected agricul-
ture and continue to do so, to tha ex-
tent that the percentage of our capital
budget that is going into agriculture
is diminishing from year to year. In
regard to this year itself, when the
Finance Minister had sevwal hundred
crores which last year he used for
purchase of fertilisers and which this
year he did not need for that purpose,
instead of using it for intensive agri-
cultural development he gave Rs. 15 
crores to it, and put the other hund-
reds of crores into heavy industry.
Why in these circumstances, are we
surprised that we have unemployment
in our villages, slums in our cities,
cycles of plenty «nd starvation in
food, and growing unemployment?
All of a sudden, the government
wakes up and says, since economic
growth has not kept pace with popu-
lation growth, the answer is a drastic
change in the population policy and 
this fascist idea of compulsory sterili-
sation.

Why are you going in the wrong
direction? Why don't we first look at 
what are the economic policies which
we can reverse to provide employ-
ment, before we suddenly put a stop-
per in everybody’s reproductive
machine?

It is not a secret that the World-
Bank and *he development agencies,
specially in the United States, have
been pressurising us for years to-
wards compulsory sterilisation, and 
we are now giving in to that pressure.
We are selling our interest to them.

I want to ask of Mr. Pai one ques-
tion. If we bring down as drastically
as they are suggesting, the growth of
our population, are we not mortgaging
the generations to come in this country
to their capital-intensive technology?
If we are, then why are we doing it?
There is no reason for us to do it.

Our strength is man-power. There
are techniques today which will ea- 
able us to fully utilise this manpower,
a«d to fully keep the growth in our
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population fed and! better developed 
from year to year, without any drastic 
measures, and witbdn our own compe-
tency and without reliance on this 
capital intensive technology. Why 

t we use them instead of giving 
in to that pressure?

We gave in to that pressure when 
It was the question of devaluation.
That was a mistake. Let uS not make 
a second one now. If the control of
slums requires such a drastic measure, 
then let us ask the United States to
start with their ghettos and their 
slums, and show us the way, before 
they ask us to do it in ours.

If it is production with employment
that we want, and this is what we
need, because there is no sense in
having mens production when three- 
quarters of our people do not have the 
purchasing power, then I say that this 
Government must seriously think of
a ban on all import of machinery ex-
cept, machinery meant for defence or
export production If it is a question 
of self-reliance that we want, and the 
Government says it does I say that 
it is time to ban all foreign Collabora-
tion except exclusively for export or 
where we need it for defence. If our
obiective is to make our villages self- 
sufficient, then it is time for Govern-
ment to think of a ban on expansion 
of production of consumer goods by
machine where it is possible to pro-
duce these goods by manpower. And
to give you three examples, I would 
say, shoes, garments and pottery.

SHRI DHAMANKAR (Bhlwandi):
Gandhian way!

SHRI ERASMO DE SEQUEIRA:
Yes, we must go forward with
Gandhiji. There is nobody else in 
this countray who can fkae us forward
Unless we go in for a moratorium on 
capital-intensive investment. I feel
that there is no need of any further
population growth in India. The un-
employed millions that exist today 
will sweep us all out of this HJall, and 
out of any kind of Government,
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It this Government js serious 'about 
the widespread industrial and econo-
mic prosperity, there is only one
possible way to do it and my friend,
Shri Dhamankar is perfectly right
when he says that the answer was
given to us by Gandhiji, when in one
talisman he said that if the policy hr 
good for the poor man, accept it; it
it is not, throw it away.

And as for industry it was very
clear and I think everybody is com-
ing to this thinking today—that it
only the concentration on cottage in-
dustry-dispersed through th« villages
of India, with small and large scale
industries developed only to comple-
ment the cottage industries, it is only, 
this that can keep this country mov-
ing forward at a pace where every
citizen is assured every day of a 
better life.

But this Government has forgotten 
Mahatma Gandhi Whom it is fol-
lowing now, is quite clear, from the
fascist measures that are now being 
thought of.

MR CHAIRMAN Now Mr. Narain 
Chand Parashar. Every Member has 
got ten minutes I will ring the bell
at the end of the 9th minute; end 
finally at the end of the last minute.

PROF NARAIN CHAND PARA-
SHAR (Hamirpur)- I rise to support 
the Demands for Grants of the Minis-
try of Industry and Civil Supplies.
At the very outset, I may state that 
I do not agree with he observation 
made bv the friend from the opposite 
side, Mr. Sequeira, that the policy of
population control is a fascist techni-
que I think, on the other hand, that
fascists have always sought to whip
up their numbers; and Hitler's famous
slogan was that the Germans were the
fittest to rule over the world; and as 
such, he wanted living room for them 
in the world, so that German® can 
expand. So, they wanted to expand.
What the Government here is follow-
ing, is not fascist technique. On the 
other hand, the effort is to bring 
within control, the entire population 
of the nation, so as to make it possible
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lor us tp live on our own natural re- 
jottrces and to stand on our own feet.
I  say, with all the emphasis at my
command, that it is one cf the wisest
measures taken by the Government,

to stress the importance of this 
new approach, which will make uf
Utilize our resources better and in a 
more planned manner. With these
words, I come to the Demands pre-
sented by the Minister to this House.

SHRI ERASMO DE SEQUEIRA: I
did not say anything about population
control. 1 was talking about compul-
sory sterilization.

PROF. NARAIN CHAND PARA- 
SHAR: What is compulsory sterliza-
tion? Let the hon. Member just look
at what he had said. Anyway, while
I am happy with the progress made
and indicated by the Minister in his
Report, I am also a bit unhappy over
what has not been said, because like
ttie dumb millions, the backward
areas of the country have been for-
gotten in this Report, to a large extent.
I would just refer to one of the re-
commendations made by the Esttmates 
Committee of this House, which had
struck at the root of the problem.
What is the cause of the backwardness
of 233 districts out of a total 350 dist-
ricts in this country? When a larger
number of districts are backward and
a few cities have become proud to
claim that they are making industrial
progress, it is time for us to pause and 
think. It is time that each Ministry,
and much more so the Ministry of
Industry, takes into its hands the
task of the industrial development of
these backward areas. The Estimates 
Committee had rightly said that it is 
the absence of infra-structure which
is responsible for the backwardness of
these districts. I read from its 69th 
»port. The recommendation is 2.22, 
at page 23. It says:

“The Committee note that the
absence of inf»-structure of facili-
ties is the main reason for the
backwardness of large areas in the
country. The Committee are con-
vinced that until and unless suit-

able measures are taken for provi-
sion of communications, power,
roads and other basic facilities
necessary for economic progress, it
would not be possible to make any
substantial progress in the develop-
ment of backward areas. They are
convinced ctier a study of the pro-
gress made in advanced States that 
the development of infra-structure
is an essential prerequisite to any
industrial growth."

With this idea in mind, may I draw
the Minister’s attention to the figures
that are available to us? What ere
the figures for backward areas? I
says here:

“In quantitative terms, out of a 
total Fifth Plan outlay of Rs 140.95 
crores, Rs. 35.00 crores have been
provided for "Development of Back-
ward Areas”, Rs. 45.00 crores for
Rural Industries Projects, Rs. 120
crores for setting up branch insti-
tutes in backward areas. Small scale
industries have been recognised as 
a positive tool for the industrialisa-
tion of the backward areas.”

So, out of a total of Rs. 1.40 crores,
it is about Rs. 70 crores or 80 crores
for the backward areas. Considering
the population of the backward areas,
considering the number of backward
areas, considering the number of
States in which there are backward
areas, the industrial projects have been
concentrated in a few States. These 
States, mainly in the plains are en-
joying all the infra-structure facilities
bestowed upon them by a Government,
which was not national in character,
which wanted to develop certain areas 
and neglect others. As you know, the
people of those areas engaged them-
selves in fighting for freedom, or
joining the army or things of that
type. Since that Government deli-
berately followed a policy of neglect
of certain areas, these areas have re-
mained mostly neglected. I would
stress on the Minister to take up this 
problepi in right earnest, in collabora-
tion with the Planning Commission it

868 LS—7



IKS 1976-77 MAY 6,1876 001976-77 19*

[Frol. Narain Chand Parashar]
it is possible, and without collabora-
tion with the Planning Commission,
if collaboration with the Planning 
Commission is not possible, f  am 
saying this because we know the way
of working of the Planning Commis-
sion. A Committee for Development
Strategy for Backward Areas was set 
up as far back as 14th October, 1972, 
and the hon. Members of the Planning 
Commission have not found any leisure 
to submit their report of that Com-
mittee so far, though four years have 
passed. So, we have no hope in the 
Planning Commission. It is for the 
Ministry of Industrial Development to
decide whether they regard ■‘he obser-
vations of the Estimates Committee 
as valid enough that the provision of
infra-structure is the primary pre-
requisite for the industrialisation of
the backward areas.

Wjth this object in view, I had put 
one question, Unstarred Question No
1781 dated 7th August 1974 with re-
gard to the setting up of the infra-
structure whether the Government
have recommended the creation of
the infra-structure like the railway
lines, for ine industrial development
of any hilly or backward areas in the 
country, and the reply of the Minister 
■was that the Working Group had 
taken into consideration these things 
and that the Himachal Pradesh had
suggested the taking up of three rail- 
way lines, including the - one from
Nangal to Talwara/Sansarpur Terrace.
But unfortunately, when another 
question was put to the Minister 
on the 14th April, 1976, Unstar-
red question No. 2415, it was stated 
that in the provision of the infra-
structure the sanctioning of the new
railway lines was not considered by
the Working Group.

Now we come to the conclusion that
Himacha] Pradesh is backward just
like Meghalaya, Nagaland, Tripura
Mizoram are backward, because there 
is no railway line in those areas, the
Industrial Development Ministry ask-

ed a working Group of the Planning

Commission to work out the detail*
about the provision of the infra-struc-
ture but ultimately it boils down to
this that it was not considered at all
Now we do not want money. Away
with the concessional finance, away
with your licensing' policy. Give us
the infra-structure so that these areas,
which are backward areas and regions
of this country, are able to stand on
their own feet.

Now you issue licences and quotas
to established industries so that they
may set up their units in backward
areas. What happens? People with
money, with capital from outside, have
one board showing they have an office 
in a backward area, and another unit
in their own State, which is an indus-
trialised State. The result is they eat 
away all the quota issued even to the
backward areas and the backward
States remain where they were. They
take away all the raw materials from
those States and transfer them to the
units in their own States. What is the
result? These backward areas are de- 
nudded of the raw materials they are
exhausted of their rich minerals and 
the poor people of those areas have to
go to cities in the neighbouring States 
as labourers, thus adding to the slums,
I say that you do away with this kind 
of policy and have in its place a ra-
tional policy of industrialisation of
the backward areas by the provisions
of infra-structure, if you are really
serious about this. If you are not se-
rious, then of course, I have nothing 
to say.

Now I would come to some specific
points. Our State can be the cement
State of India. I am saying this on 
the basis of facts and figures. One fac-
tory has been set up by the Cement
Corporation of India at Raj Ban in 
Sirmur district and another has been
sanctioned in Bilaspur. Here I woutd
read one reply given by Shri Maurya,
who is very keen about the develop-
ment of backward areas. The reply
says:

“The State Government have re-
ported that limestone deposits sore
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estimated at 18 million tonnes and
3 million tonnes respectively at
Kangra and Champa district of
Himachal Pradesh.”

These are areas which are represented
by my hon. friend Shri Vikrarn 
Tdahajan. Now, what is the difficulty
in extracting cement?

The only difficulty is the communi-
cation gap. "When we ask the indus-
trialists to set up any project they
say there is no road and so they can-
not do it. The deposits in Champa dis- 1 
trict cannot be extracted because the 
aroads are not there and the railway
line is not adequate.

The State Government persuaded a 
very famous industrial house to set 
.up a factory at Samloti. 3at since 
there was no broad-gauge railway line 
in that area, they set up that project
at Pathankot, which has got a broad- 
gauge railway head.

The result of this is that factories
are not set up where raw materials
are available but only in those areas
where the liifra-structure, mainly
transport, is available. So, I would
suggest the prevision of infra-struc-
ture in the backward areas of Hima-
chal Pradesh. I would also sugge3; the 
setting up of a few forest-based indus-
tries in Himachal Pradesh, which is a 
lorest State, specially in Hamirpur.

Here I want to ask a question. Have
the Ministry of Industries taken any
action against those industries which
have been given certain units in back-
ward areas, bat which have tefused
to set up such units in backward areas 
*nd have gone on adding to their in-
dustries in the advanced States? What
is the action7 I want to refer To an 
answer to a question of mine given
by Mr. B. P. Maurya saying that 
Messrs fialtarpur Industries Ltd.
were given an industrial licence tor
vetting up a newsprint projegt at 
Sfeilla in Himachal Pradesh with a 
capacity of 60,000 tonnes per annum.
But that Arm has been dilly-dallying.
<3Phey are trying to push it backwards

by writing one letter or another, and
their latest excuse is that they want
all the timber resources or raw mate,
rials in the State to be committed
to them so that they can produce. This 
is not a wise policy, if any condition
is not honoured by an industrial house
it must be punished and some of its
licences in the advance States should
be cancelled. So, I request the hen.
Minister to look into the industriali-
sation of backwara areas more serious-
ly from the point of view of provision
of the necessary infrastructure and
by taking suitable action against re-
calcitrant industrialists.

I congratulate the hon. Minister and 
his colleagues, Mr. Maurya and Mr.
Sharma for the good work they are
doing.

«ft fa ?  wpt t

«sft f)ro tro in f ^  3PTWT

m  «rr sftfor wrarcr ^ if
^  STPTT sftr ’SHfatT <qf̂  if

^ T T  g  I JJo trsTo %

art «Ft? JHTF %

n iti f  1

firfasrfa^ % tftit tft
®Ffpft *TR Wdt $  I
f *  ?n$ 1 1 *f?r
qt N«m  «n**ft it sftfV f t
*PTRT w  vtfr W t ?ft
* n m  Sr 1 1 3*% v m  farsrft

«ft nr faetft fsnrar
fa*rr vt *ttx  3?r vt
*roft «ft 1 fs fa s  $rr?r 
ft  «rar fa mfire f^ ft
•ft *r*rnr w fr  1 1  x* f^rf^r n 

frffcw m  m  «trti
fir ?t t  :
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[« ft  fa * wf t t ]

^cf ar?ft fa aj$r?wifar snrrar * t  it

vm ^  I  f«F 1J *titx $  
w ft «n: «ra #  *r *p*
frwr sfk vm wres a^ $> fa  far^t
v rn r  $ i faraft irrftn:

t  «rtr $ 1 1

*i$ | fa  # sr> »»«ft%?rasfr 
& 3*T qft TTf<^Tq1 3*  TffSfrflfl
far *n$ fo r  s r w t f  if q #

$ *ftr $* awr =3*f% to  <m*>>
fa  " T O t a rf % fa N  ^  i

t  TO TnnmT g fa  to  fa  »r*rfV  ̂
£ 1 tnrc *ft wz % srft ir 
am # ffir i

'arra to  t  fa  *w aner **r- 
F ^  *ft sp^ft <rft fa f f a
faOrarr «ft ars^r «ndV «ftt
fa* m  gwrf aitr ^ *ftr t o *
3 *  ¥t im  «r»K? % *y sftte
t r o r  f??Tr i afgr tnc ^  w>ft

f r  v pt  f*rrt TOt ?ro*tt5
sirsre *fhc evm n ?nn^  «ftr
<rc =̂mr?r aftfgpj i f  to

r̂rf?nr fj fa  «R*fk ^ srro 
$ 'tk piftfW N ’R mf«m *5t 
prrsr?r fi$  st arr <rafr i 
W  f^E fatfV *ft $TrT %
% f*n? TOt TO Vfcf TT̂ fTT
•fift srrf̂ tr |

?«<t wt?t *f to  R̂pnr n̂r̂ cTT
i  fa  f*rm ***  *?t suffer |
«tVt t o  **»*& ctprt $r *M
IT « f f  | r a f t  ^  %
m m  1 1  5f a r ^  f 1 t^r
?fr f*n^y ■jtt*  tt^q^hi TrfWt ft

*rtt * « t t  unrr | P w
^ t^r ^  ft*rr t  t

?»T XC&I ITsftiT t  «CT5 %■
frnr ^ f  ^ tt t t  <tPstv  ^w c

TOT W  fT  T p  | i T O
« ? w  ?r ^  i

^ * n r r  7 ,2 6  i  w ;  v r
11 TO 16 *rrar «rwftwf
q w i ^ w ^ a  *  t $ t  1 1  3 1 2  w f t z
t t s n f R r  fta rr 1 1 p r c r  ®*rnn 
?nr?TO <t^r> %mx £rft
*a rTf^  I

m  ^f^rr #  ^
ffT^r «ft i to  ^rasnw fto r
% «it^ If «ft i to^ <o ' f w
s fr r  qtaR^r ^ r  |  a * #
fatr fTO
sp m  a R r n  '^rrf?^ i ^ ’RTT%

*R5iT i  f a  sft
spir>f8€V3r |  ^  ? *t srfH^r ?n rre  ^  
ar* l i  f^ m %  ^ T  fa ? ft  %  % 5TT5T ^  
T |  i i t f t  aricff ^  ?t^b ?5f ^ r r a r

3 r t ?  5 f f ^ n r  ^ s f f  «pt i t * t t  i * r  
ff e ftfs r a  ^  eft a f a  arr?fff*r 
?r|f ?> ft i $ f**r 5>»ft *ftr
yt fara q fa ^aft I ^  W r f
if <BWTT W  | fa  *Tf*̂ F f«ft?-
W*ra if ?ar f̂ttff afT HRT iTSTC 
i f  qTfjif^rrtrjr %% ^  v t f w  « F t  
I  ? n fa  q f*5 T V  f « f E 5 a j ? R  f a ^ a i  
tfcTC 3% I 3T* HTT m fa
if f̂laff TO mfcfafapT T| f
?ft »n*^ TO I  fa  i f* * *

t ^  t » 
v i t  ifa iR  f ^ ^ n r f t R W
«BTtRT anff |  ^  H T T  « F t l T T ^ W  ^
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? >  » wx v r

spr^y 'tffe fsfarc ’ $>rr i

^  tr̂ rr̂ T ^ ^  vf^rr f  fv
fprrfr JTî *r firOrear?: %

% i ^?rr fa  jtst t  af*r?fK % 
<rsrotnr° Sr cfcr srrar *rrs
* p n r  ^rfw r *tpt *m*t q*h

apnsri’ff Sr *r srra *rf?«rr srtW  i «tttvt 
% ata *rra w  2TWJ «rr i 72 

^3JK trftfrf 3TT 1 1 itt^ * 5*
qrNr

irf?irr«r3# f  i znr^r *£a*r §  v rrix  
i «rrw«rf?tf*r r&mi *rf?r 

$tsr*crr | i 5*rfc*f^*3i3r?r*Rr
if ̂  T̂TcfV fa  3r^r*nr-
flir% ^ ^ n rr^ ff!T ?  i sr.stfrfirfa^
m%* f * r * w f a i f $ * r r
mi «ppt ^ f  fm ^

T<E3rr *r r « r  f r  1 «rfa rr 3̂  wrr
STPS $ I *Tf aFR3Tfrr
ir fr  |  1

f?r qwi I  fa  v t f  5*nf sifrsr
-|[W *R* ’TN’ faTC Jf

srw 1 *r? f*rr^ <$jrc*fef 
t f r  q f q j f W V  *r t  f a  f» r ? T W t arfrar 
Wtkri % JT3RN? «f5f «rr 1 f

^ w ffr  | %  zrf ^ fa  ffr?rr?r, 
fnrftprrc $  ^  vpmti* iftx  **t*t
5 T^rit 5r*r?r i  xftK $*rf fn?rr

«r$f h w  |  1

f*n^ «rrff <rf*?r* w d ftn p r
t  1 Sr*fr»rar |  

T v  v n n r  ^ ^ n r r  s f r f^ f a q T a r p r  
1978 % %fk*rt 

13 ? r v*ft ?fr*fV 1

*nWT ^rrfpr «rr fa  «TTT m fw
v & 4 d x .v p n r  Ht ^% irr

m srusft «ft 5r«r& 1 

sftajs *m r =frf^ 1 ff f f^ r  t m
x$ f |  1

SPTTT ^?TT jf fT V r ^ ^ fa fr  spT%
| ft? 3T<jTi% f  I «̂r̂ TT 5TR
vm  snr^  t v r  m% 1 1

^tq^c 9iW %«rw ??r^t a r ^  % 
w m r  «fhc gr?n% % fatr ^ |  1 

tf ?r sf?f *ta*rr 1 1
ftm ns? t «nr fswRr^ ^  1 1
^ ^ q r r | at | 1

TfF t  r̂ r 5*T apt WJrr ^T Tfr |
vnnit r̂r%tr«rr fiF?<Tw v r
«rrr ^  vnnr vt tivft ?rm  ̂ 1 «nr ift 
%rt exiTPKr |  %  ffrr ar̂ t vpnr m

^rrw R  aft far ^rf*rr aft^T q r  |
ar?f q r tI1 ^ > ^ ^ R T d ?rn it t t  <tt 

f f t  ?ifr 1  w tfv  ?rr
*Ht ^ tfm  * §  ^t»rf | i *ftr

^r^5R «?» w r?r^  | ■Ff'faSsRrflr
f ,  m$t ^ar^nr f  1 

S*r vr^r ^rrd ?r^ qr^^r »fte?r w  
^  <rf (  ft r  ^  tnr ^»w

fimen1 |  1 ?ptt̂  «rwrf vt ift w rt 
^ rrf^  iftx zwft wrw 1

anrflirsfN;% wnr iprrdr ^rfrf ’Tff f f

^  ?rarcnff5r5*wt w  %f*ra ^

<t f fk  ^nrt cnr r̂# «Ft ^ ^

^ 1 ?r? ^ r  ft  ^1 f  1

aif?r t  ?rrfV Tsnft̂ rr
jfter % 35* fa«r 1 **r

vnrsirnrf ?rrf  ̂ 'wnfl’̂  ^

^ w t lr  ^ ^ T « r r ^ r r ^  t
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SHRI K. MAYATHEVAR (Dindi-
£ul): Mr. Chairman, Sir, I rise to 
support the Demands relating to the
Ministry of Industry and Civil Sup-
plies. I apprcci&te the good worlc 
•done by the Ministers. I would like
to make a few suggestions for the 
favourable consideration of the Gov-
ernment.

We are having a mixed economy m
•our country. In the mixed economy,
we have got both the public sector
■and the private sector. The Govern-
ment of India should protect more
the interest of the public sector than 
of the private sector. In Tamil Nadu 
and elsewhere in so many States, I 
have seen that the Private sector is 
enjoying the Government help and the
Government protection. Sometimes,
the Private sector is able to override
the public sector in many placcs This
should not he allowed to happen.

Previously, in my constituency there
•was a private bus company the TVS.
How, according to the 20-point econo-
mic programme launched by our
beloved Prime Minister, the Tamil
Nadu Government aided and helped
"by the Government of India formed
the Pandyan Engineering Corporation
in the same town, in Madurai town,
in Tamil Nadu. I do not want to men-
tion aiy names. .But there are certain
olftciali' who are against the interest

the public sector, who are helping

the private sector which is manu-
facturing the same engineering goods.
The private sector should not bo al-
lowed to affect the interest of the
public sector.

The public sector is our sector. It
is the people’s sector; it is the Gov-
ernment sector; it is the national
sector. It is our nation’s property;
it is the public property. It should
not be allowed to be affected by the
private property owned by the private
sector. It is high time that we na-
tionalise the private sector. If we
do not nationalise the private sector
now under the able and efficient
leadership of our Prime Minister. I
doubt very much if we will be able
to nationalise any private industry at
all in future. Having one bird in 
hand is equivalent to having thousands 
of birds in the bush We arc having a
very good Prime Minister now; fortu- 
nate’y, we are having Emergency now.
There are almost all the powers in the
hands of the Government in the in.
terest of oublic, not in the interest
of my party or any other party. It is
in the interest and the security of cur
country. Therefore, this is an op-
portune time to nationalise the private
sector in Tamilnadu and throughout
India.

In Tamil Nadu, the then Govern-
ment misused all the licences and 
quotas within their competence and 
powers.

Previously, there was some Indus-
tries Minister in Tamilnadu who issu-
ed licenceB and other thinks only to 
their own community people or if not,
to their own DMK Party people or, if
not, to those who were putting lakhs 
of rupees into their pockets. There
is going to be an Inquiry Commission
appointed by the Government to go
into this. So, unfortunately for the
people of Tamilnadu, the industrial
progress whs morally affected by the 
then Tamilnadu Government and 
therefore, it is the duty of the Gov-
ernment now to support the damaged
or injured portion of Tamilnadu, so
far as industrial progress is concerned.
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Then, in Tamilnadu, the sugar in-

dustry is very much affected. I come
from a farmer’s family connected with
the sugar industry, and I have come
across many difficulties. The cert of
production pf sugar is more than the
sale price in the market This is cne
aspect, so far as it relates to the 
planting of sugar-cane in the field.
The other aspect is that there is so 
much corruption in the sugar industry 
and in the Sugar Corporation in Tamil-
nadu. The Sugar Corporation was 
founded by this Government, and so
I would request the Hon. Minister of
Industries and Civil Supplies, Mr. 
Pai, and the State Minister and all 
concerned to take serious note of the 
Sugar Corporation in Tamilnadu. Day
before yesterday, when I went to that 
office, I was told that only those peo-
ple who are paying large sums of
money are entitled to get any molasses 
which is used by so many industries 
allied to agricultural activities. There-
fore, I request that the sugar industry 
may be serioiuly looked into by the
Government of India.

Then, to attract foreign exchange,
we have the tea industry, coffee in-
dustry, pepper industry and so on and 
so forth: *o many industries are
available which can attract foreign 
exchange and the foreign market. But
our name and fame in the tea industry,
coffee industry and pepper industry 
has suffered because so many export-
ers and the business community people
have committed the heinous crime of
adulteration of tea, coffee, pepper and 
so on. They are adulterating all
those industrial goods which are earn-
ing foreign exchange or the foreign
market. To keep up our industrial 
achievements and our balance of
power in the foreign market, the Gov-
ernment of Indi.i should take severe
action against adulteraters and other
economic offenders.

Now, there are so many areas which 
are backward in Tamilnadu. The 
Government led by Mr. Karunanidhi 
neglected almost all those areas. Du-
ring the 1978 by-elections, the then

Chief Minister and the then industries. 
Minister had promised to start a cotton
industry there. In fact, it had been
promised even during the British
regime in 1947 Itself; it was later'
promised by the Kararaj regime and 
then by the Karunanidhi regime. But
all the three regimes neglected my
area because my area people were- 
voting only for some leaders of their
choice and not for the DMK. So, I 
request the Government to start this- 
industry which sll the three regimes
had want only and purposely neglected
in the past. Both the Ministers arc
equally efficient and able and it is
these people who can take interest m
the development of industries in my
area for the beneflc of Tamilnadu and
the country as a whole. I appreciate
the activities of the Government ornt* 
the steps taken so far by the Minister.

asrfor sfhc frnrfafr 
r̂trff w N ftr if

r̂nrcTT | fa  ft $  ft
srrsri f  , era ft $  far?TT tfen w

^  t f n -  a s f t  t?tt gf, sfar 

ft % wrf«nF sfte ft*
Prat fW f % ft ^ t t  i  t
% r ^  sflfRTT XZJ $,

<nf*rciY
w  arpr qr $?rr 

t$ t  ft , s fa  t o f t  <tw ffar 
*rar crt *rreft *nf f ,  w  ft

tft, fipjff *?>,

% aft TOPT *ri1»w» ft fa s t
i N f f  sptst

I, fa  *sr 3  r i f  w
»ranr % i ^ *f?r

I  i

arftf ft f f ,
«nrfMr infNni
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v a t  # «ftr
*^raao*rr 233 ft 1 ^dt
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*p3t£t if  i ft  *T|f W W I  !35J*ri 
«nrr «rr 1 wt»r «tr% ft fa  t*«ri
*1 *r?rtff ft fa
t f« *r i3 f*r ft ¥  r $ f r f t i  3ifa»r * f r f t * r i  
3f sr^f fa *n  »nrr |  1 5<r w r  
aft »foft f i r  w xfw  s t s t * *
? f ,  $ 5ft irtor sfk  *n?ra «iflra ft 1

%■ «»**ft5ft 1 * f* m rra T
g fa  3*  fc s m  3*  fasff fFt^T 
sr^tft 1

m  ^«r^%?ft w^rr«n?.?TT^ 
fa  *n? 5f?r ®rrw w R <r ft 1 
Sf^t ?np «[fcl T T  ^ T H  I  ,  ^ T  3fT ?,T 
q v  srprfc  ̂ %** *r *wrfar<r ft 1 **r 
% 9 fk  ŝft ^ q - q r  «n fs^ 5 r  s # * n ?r
«pr*t | ,  * ft  w r ^ n r  % <Farar
ft I t j w f t i  * f a Qftit&qWR *ft  
*? r ifgrr^nr tft  { ^ r  if ^ tm  £  1 
mz **% * f ^ q - ^ j » r ? t * T * r a p t ,  f a a
qft «rmT r̂r>rsft*r *rftro f s  f , ?ft *s r  
*g*r %m * ?  t o  *V ft, ?>*rr̂
$  ^ffr §> ^r^ft ft ifr* **r»  w p r c
«nfefa*<I <ft tfRft f t  ff*<ft I  I

qfar* tf«r£faw ifam*r % 
in^ifa f t i  t ^ r r g f a
*r$ta*r *ro% yrsw  if q*? ann9 f a  **r 
<rf^r«p ®(?t aTT*M%f $ t f a £ t

5rvg^t f f  ft VTTZTT̂ -
f l i l  ^ *tffl£ t W  80 STfajfRT s t t f S H
5t T5T | *it «f̂ T 1 * «  fanrr % 
nyariw  w w  | 1

*ftt ** F r m - ^ r  t f f ^ r  m 
9RV8T ft, wnwwi wrsw&rar

f  1 n

w n w | fa  w w w t ^ f t  ftm  f^ff- 
faf ifsftnfipt, v*r *r̂ f Mtf̂ pf; 
iftt vnppRF R̂f Pws Jr kitIVh f t f t  
^  wrf^r, ar̂ t f s ^ r  f , «r^
tjfararft ^Rft"4r ^  w p r  ^

t t  'Stth Prem  strtt r

trf̂ rnr %■
f ^  ^ m tit | 1 |
Pp *rw  % ^  i&ft if
6 - 7  <n*fa«f1f «Pt t̂ niyifa f
% P ft w n r - ^ r if 4 9 -5 0  

vrsfWf wft f*ra<rr ft t
wt wwwi r fv m  ■r  it ft i
sr^Tcr ft sft N r ft  fir r̂ r̂
sqr̂ T *rns*ft vnr *ft 1 $9rfarr
5*TTW-?%?T '̂̂ TF̂ t cM- t̂ f̂ HT5r % fa 5̂
w§ ?r w ^V  | 1

«ntft^> M3r^«^t^t«rTcr ^f«rr 
^TfcTT % I if 3r?T %
ST'q̂ RT 3T5?t ft s j ^  T̂«F %
1 «R^f ^  »T?TT 7 W  m  ft I 80
arairrsfr 3̂ r  «pt *wt ft 1 
* m  q f t  ? m ^ | * ft  ift
?s^ t 1 fafcw i  f^ tv  r̂ 
a r e  ft fftr*ST « i?em  ft,
W  if fWt % *rm f̂ nn?r *f̂ t fX t 
’BT.f^r tflT IPT^RT #  ?TT«P %
^  ^frt 5> T^t ft eft *& t .q ^ 2 T
5TiW ^  ft » f  ^  ansRTf 
s;?r%tfW^faT fti

9 5 ^ ff^ r V  ^

«r*P̂ 5fe %wWRT T tT fH  PRT ft fa
art q »tHif*fy*ft t w f  ft

*Ft ^ ft , !ft»T m
mpf  i f q y ^ n w T T ?  *

» "The Government recognise the- 
need for developing th« backward' 
areas of the country to bring about.
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marked improvement in the lwiqg
conditions of the poor. In the Five
Year Flaws the attainment of eco-
nomic self-reliance and the removal
of poverty including development of
backward regions have been iaid 
down as the basic objectives of
planning”

W  ? *T ir v tf qrsrc ^  T? 3TRT> I 
STS! I  fa  fa w  tfjr̂ sr fjtt

■em«T ?f «nsr It sarm z ftt  3ft 
'vrfa* % Are* f^ r  trr fHr£ |
^’rot t o  f*wr vTT̂nri i

$*TttIT̂ Tart &Jff«rarvT?ftt
*Tf<T % »TT#Pft*r *ft **T if
flftf, ?riri* *r?r tor arf̂ T 
| I rwft TOPTRr $*tft Xtmum
t  I fcr?: apr Vfr fjt̂ T I  , f̂f*T 
*Snr, s s  i?t wrfa£t

**** *Tft F̂Tt 7%
wrrerar »r>r *t?t  jsut 

t  <1 w  *̂ t TTTi *ft sqrR^jptW^TT
It «

f®  fWJT <r?er wrr v r f  *ft fa
qfeffPT i  fW? #*?nrSfc arty HT

vntffar* 1 1 ?r>T
sr*rn$ «t fa  flre% srer farcnarr % «rer 
w anw^rfa* *<ft m

^  f  stt i tf?ft n^nr aw awra 
^  at v i  % 5f ^ i

m  $t so * >  tfsrf vrr
^?r if w5tt% *r% Jr i tptaiftorir

tft flfsrr 60 | i T*r*r s*n  ̂
-vtit f  qvifv fa% f3  *t Sr v* <rt #
v j f l *  ^ T f  fa  **#  W ^ fsq ; 3fr> **r 
% fa ?  % art ijv>nf>r*tft tv<r# £ i

*rr£t ^rtiff «wr«r $ * m r  
v^rr |, # *j?r xm r *r*r v t  1 1 

*w ftff % fa ff %  *rro% Sf & r

«Cf *r*t % viw*faih[ f  i tmsr t*t
$ * r l  « r #  &T«%ar 

% fan  *?fft w*rrm | , |ift aflf*raffe*

fc f*K f V *« T  I  I « t  f V  fj?r
?pc s v  ? r ^  W  ^  sr^ $> | ,  ^
* frrft w > r w«^t ?rcf & «f r  »r  t |
1 1 f««r ^  vi£  if 'rtr I ;  <w 
Pw  v i  fprr | w m
l i

**zx <hur vt aiTcT f  j r t t  r̂?crr 
jf I v v  v r  2T#a i 9fTV ( ,  faTTT ? Tf 
<n^^, fafnrr <^t, t o t  ?r t̂ v r  a w  i 
i r n r * * r * f * * r f r v * 2 m v  
f t  S tum  ^R?r 11  are % 'fi’ftsT »T̂ rr 
% *t | *? w r?r *ftr are |, ^
1 1  f ^ r r S v t
ift fsq; w* f lr fa
f3p| fee *n? | fa?rft W snft
% sarft ^ f  xftx ^
^ t k *  am% % i vnr vnr % 
f » in»d rft 9t?t «r*nrfnf ift v r  ^
1 1

fWtf *f ** «n* *  j f  fa  ?*rit
v̂r vt vr? y® tr??rT>f »ft jr*t% w«fr 11

%r **r ?Pt m f  vt w t 5T?n: fa*r <Tff»T 

K R ^ v v n r^ rrcv n ^ v r
^  |  % fa*  > p ttW  ^ t fa *  q r  ftsr 

tstfcqs v ’aft wr #  1 1  «rrr ?r v s  % 
ftwi i  fa eo farrc WNre vr# ^

v r  vt v m  ^ i Stfaif w f t  
V * * $ * far? !  fa  <$!%£

fajpfr w fi vrtf#,
»> . a  __•» ___jM ■» • ... .» — «v_ ^  . ■ n
fwrtr vf\ viw Tv 9Wt
m x  iftr i?v spft ^wpft *^wftr”
3ft vift | faipft wpt annW  ? ^
iv-^rr « w t  ^rr m  mfa f t
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m w  w m ft? arnrs ffcwnr 
Ufa fft titanm | trtr

vk tgt 1 1

ar̂ t ?rrr qw Î *r «f t  wrre
I , art m f a r  w* *rorrc
w r  | *r»fr 25 t o  sift, v«ft so
srrar *?t w f t  sntft f
«?*r <F» €t *ft art «rfffqt f  T*nr> ?T>r 
'TCI’ * f , 3 ?flft *ft *T«tft
$ *ftr <rnr snr ^?Fft tfwr 3r 'srflrat 

ftr fcrcwt ift ^r?t?r fft 3 *wt arg 
f*r^ arrq; tft ff w m m  g‘ *ffcff
m p w  srt **r $  «r% utt f t  *wrer
$t arrfcft i aqFeflr aft * t  f * ¥Rr ?n̂ 5
*ft CTTFT̂  ^t SPRcT I  I

SHRI NAWAL K1SHORE SINHA 
(Muzaffarpur): 1 rise to support the
Demands for Grants of the Ministry of
Heavy Industry and Supply. In the 
background of the 20-Point programme 
of the Prime Minister and under the 
able stewardship of Mr. Pai who com-
mands a rare combination of virtues
and with a very competent team of
Ministers, Mr. Sharma, Mr. Maurya 
and Mr. George, this Ministry has 
achieved a break-through for which
they will be long remembered in the 
anuals of history of industrial develop-
ment of India. There is hardly time
to narrate and recount all the achieve-
ments of this Ministry but by now the 
country is well aware of the achieve-
ments and it will be unnecessarily tak-
ing the time of the House if I repeat
them.

It may, however, be difficult to shove
under the carpet the stark fact that 
some industries have closed down for
one or the other reasons. I am glad 
to know that the IDBI is taking care
of those industries which are closed 
down for want of funds And they have 
provided Rs. 300 crores for five years
for Iheir rehabilitation. These 5 years
m«y be too long a period and I would 
plead that this must be reduced.

The most remarkable has been the
performance of the public sector under-
takings. Even before the declaration 
of the emergency, they showed a turn,
over of Rs. 10,000 crores and doubled
their profits in 1974-75. I am sure 
their profits will go further up in 1975- 
76.

When we are talking of industries,
of this Ministry, a reference must be
made to our Engineering Consultancy 
Service which is now operating far be-
yond our borders. We are now m a 
position to export technology to many
foreign countries who have problems
similar to our own.

When we are talking of industries,
it is difficult to forget and it will be
quite appropriate to think about anci-
llary industries to which some of my
friends "have referred. It is a real help 
to our new entrepreneurs, particularly,
to those who are unemployed. The
concept of ancillarisation enunciated in
the report is particularly attractive
and deserves commendation.

It is well-known that a large num-
ber of our young men are every year
coming out of our Engineering Colleges,
Polytechnics and Industrial Training 
Institutes. All of them come out with
a bias for joining some kind of ser-
vice. Very few of them have any pror- 
livity or capability to start any new 
industry. There may be some psy-
chological and pathological cases and 
we are not to bother about them. But 
our education is also such that it pre-
pares them only for service and not for
direct employment. May I suggest to
the Minister that he should try to
change The curriculum and teaching of
the Engineering Institutes and intro-
duce as an essential input an element 
of managerial skill and business acu-
men which may prepare them to start 
industries rather than hanker after ser-
vice? I am glad that Banaras Univer-
sity has already undertaken some such 
task.

The development of backward areas 
in the field of industries leaves much
to be desired, to wbich many of my
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triends have referred. Most States 
have shown no progress at all. I have 
some definite suggestions to make to
Mr. Pai. Some States have taken ad-
vantage of incentive schemes while 

•others have not

The Central Government cannot he 
blamed for all that. The hon. Minis-
ter has already laken up this matter 
■with the State Government with a view 
to carry out on in-depth examina-
tion of the working of this scheme. 
May I say that unless Government of
India provides some special incentive 
and relaxation for backward areas, the 
general concession available for these 

areas of all States are not going to 
make any dent in the existing indus-
trial stagnation of these areas.

1. All industrially backward States 
should be made eligible for central sub-
sidy which should be increased from
15 per cent to 20 per cent.

2. Concessional rate of financing 
'Should be fixed at the same iate as 
in Rural Industries Project loans
at 7 per cent.

3. Priority financing arrangement 
should be made with the National Fi-
nancing Institutions and a time-bound 
programme for sanction and disburse-
ment of loans on well-defined priority 
should be chalked out, and implemen-
.ted.

4. The debt-equity ratio should not 
be the same for backward and non-
backward areas.

5. Railway freights of raw materials 
and finished goods to and from the 
'backward areas should be subsidised.

6. Licensing policy should be liberal-
ised in favour of the backward areas.

7. States should be allowed to take 
additional measures for a more rapid 
growth of industries in their backward 
areas.

I may be permitted to say a few
"words about co-operatives. Some 

thought is being given to restructuring 
-them. During the last 29 years or so

several experiments have been tried.
If the hon. Minister goes through 
them, he will find that apart from
other handicaps, changing pattern of
structure had also much to do with 
stagnation of the movement. I will not
go into the details. The recommenda-
tion of the National Commission of
Agriculture regarding the Farmers Co-
operative Society is unexceptionable.
But care must be taken to see that the 
working facilities of village level socie-
ties are not taken away. It is equally 
important that small- and marginal far-
mers find free and easy access in 
these societies. In some States they
have been deliberately kept out. The
situation must be qualitatively and 
quantitatively changed in the present 
context.

Now a word about power to nominate 
on the Boards of Management of Socie-
ties. We have seen what havoc it has 
wrought in Tamilnadu under DMK 
rule. One of the first acts under the 
President’s rule was to supersede the
apex and district level co-operative so-
cieties. Elections with due reservations 
must be allowed to prevail.

Steps have been taken in the direc-
tion of integration of credit structure
of Ihe co-operative financing institu-
tions. Some difficulties may have to
be encountered but it is essential that 
the'integration is full and complete at 
the village level so that the farmer
may not have to run from one door to
another for meeting his various credit
requirements.

So far as the Agricultural Marketing 
and Agricultural Processing So-
cieties are concerned, dearth of work-
ing capital and harsh regulations pas-
sed by the State Government are block,
ing the way to expansion and progress. 
Some guidelines in 3uch matters must
be issued to Banks and State Govern-
ments.

Before I conclude I would like to 
bring to the notice of the hon. Minister 
some cases of the Bihat State Indus-
trial Development Corporation vribtich
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-ure pending clearance:—
1. Cement Plant at Jadunathpur.

This project is no longer depen-
dant upon a bridge over the 
Sone river.

2. Aluminium Project.,
The State has a very large re-

serve of Bauxite which is 
being processed outside the 
State. The National Indus-
trial Development Corpora-

tion has found the project
feasible.

16.00 hrs.
If clearance is given for this project,

then bauxite will be of some use to ihe
people of the State. The industry will
be able to get going. Even the Nation-
al Industrial Development Corporation 
examined it and found this to be justi-
fiable.

3. There is another case of sponge
iron project which is pending before
the licensing committee,

4. The IBCON Ltd., project at 
Jasidih is pending for want of funds,
I understand. These funds have to be
provided by the Industrial Develop-
ment Bank of India. This is located 
in the tribal area and the corporation
is attaching very great importance to
it.

5. Then, last but not the least, I
wish to mention about the bagasse- 
based paper plaints. The Hindustan 
Paper Corporation should participate
in this j oint venture. We have
bagasse in sufficient quantities in 
the suger factories and these are fine 
Taw materials for producing paper I
hope that the hon. Minister for Heavy
Industry will look into these cases and

■clear these cases as early as possible.
THE MINISTER OP STATE IN 

THE MINISTRY OF INDUSTRY AND 
CIVIL SUPPLIES (SHRI B. P. 
MAURYA): I rise in support of th»
Demands for Grants of the Ministry 

"Of Industry and Civil Supplies. These 
demands are being considered at a 
time when there is considerable evi-

dence of an acceleration in the rate of
industrial growth. There is no doubt
“that the economy is now poised for a 
tnajor breakthrough in the industrial

field and is emerging out of a period
of relative stagnation of the recent
According to present indications, the 
rate of growth in 1975-76 will exceed
4.5 per cent as against only 2. 5 per
cent last year, excluding the small-scale 
sector. What is even more signi-
ficant is that the quarterly data show 
a substantial improvement in successive 
quarters of the year. The rate of
growth in the first quarter was only
0.7 per cent; it improved to about 5 
per cent in the second quarter and
5.5 per cent in third quarter. Ihe
latest data available for the month 
of January as well as our estimates for
February show that in these two
months the rate of growth is likely to
exceed 7 per cent. The acceleration 
in the rate of growth of this magnitude 
has been achieved despite a fall in pro-
duction of cotton textiles; which have
a large weight and certain other in-
dustries such as passenger cars, jeeps 
etc. An equally important feature of
the industrial sector, which is a mat-
ter of deep satisfaction to us is the 
acceleration that has taken place in 
production and performance of public 
sector undertakings under the Central
Government. These undertakings ex-
cluding the NTC mills have shown an 
increase in production in real terms of
over 15 per cent during 1975-76. The 
undertakings controlled by the Depart-
ment of Industrial Development have 
shown an increase of 43 per cent in 
value of production.

As the House is aware, the public 
sector has now emerged as the domi-
nating sector in industrial growth, and 
the undertakings controlled by my 
department of Industrial Development
have fully participated in this process. 
In many other critical sectors where 
the public sector is now dominant, high 
rates of growth in production have 
been achieved, as for example, in 
steel, coal and electricity. Equally 
gratifying has been the progress of
both the public and private sectors In 
production of fertilisers. As a result
of the gains made in these important
areas, today there Is no shortage of
these iTnnortant inputs for industry and 
agriculture.
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Another area where significant gains 

have bttoi made in production and with 
which my Department is directly con-
cerned, is cement. The total produc-
tion o 1 cement during the year 1975-76
i6 likely to be of the order of 17.2 mil* 
lion tonnes as against about 14.7 mil-
lion tonnes in the previous two years.
This acMevemnet fulfils an important 
targt that we have set for ourselves 
last yeai, namely, increase in ihe pi in-
duction of cement of more than two
million tonnes. As a result of this 
expansion m the production of cement, 
not only have we been able to meet our 
domestic requirements fully and dis-
pense with distribution control, but
have also emerged as an important ex-
porter o1 cement. While we are happy 
with the acceleration in the rate of
growth iq industrial production in 1975- 
76 as the hon. President had an occa-
sion to point out recently we cannot
remain satisfied with 4 per cent to 5 
per cent rate of growth. As both the 
Finance Minister and the Minister of
Industry and Civil Supplies have also 
emphasised earlier, it is also imperative 
for us to endeavour to achieve a rate 
of growth of 8 to 10 per cent in 
1976-77.

The objective conditions for achieve-
ment of this order exist to-day and 
the responsibility is now squarely, with 
the industries to realise this promise.
On the supply side, there is no prob-
lem today either in regard to avail-
ability of steel or coal or power or fur"
nace oil. Similarly, Government has 
provided various tax and other incen-
tives apart from streamlining clearance
procedures, for an acceleration in the 
rate of growth. I expect that indus-
try would now get on with the job
of production. I have no doubt that 
the industries will live upto this na-
tional task.

I would like to indicate in 8 little 
more detail the performance cf the 
public sector undertakings under the 
Department cf Industrial Department
as well as the pi ogress made by some 
of them in respect of Plan programmes
of expansion. The hon. Member, Shri
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Haider had been, kind enough to ex-
press his views. But so far »s his;
views are concerned̂ , they arc limited
to these of his party. It ehould be
appreciated that we had been able to
increase the production. I will take up
one by one. He had been pressing that 
the installed capacity what, the nation 
is having is not being utilised com-
pletely. I wish it he and his follow-
ers wherever they are, or could co-
operate, I am surf>, we could go with
a better result on the development as 
well as on the progress made by some
of them in respect of the plan pro-
gramme of expansion. Of the thirteen
undertakings under this Department*, 
ten are industrial undertakings, two
are promotional and one j3 still in the
construction stage. Among the public- 
sector undtertak'ngs. Under thir De-
partment, the Oement Corporation of
India with two operating cemcnt
manufacturing units under it has been 
able to increase the production from
2,73,000 +onnes in 1974-75 to 3,43,000 
tonnes in 1975-78 or an increase of 26 
per cent. The Cement Corp*>rat!on ot
India is also implementing a number
of new schemes The third unit ot
the Cement Corporation of India at 
Bokajan in Assam with an annual 
capacity of 2 lakhs t°nnes per annum 
is expected to go into production be-
fore the end of thh < urrent year. Two
other projects,—one for expanding
capacity at Mandhar by manufactur-
ing 1.8 lakhs tonnes of sla? cement
per year, and another for setting up
a new unit at Faonta (H.P.) with a
capacity of 2 lakhs tonnes per year,
are expect 3d tc be completed towaids
the end of 1977.

i m DG 1876-77 *34.

For the Fiftn Five Year Plan, three
new projects have so far boen fanc- 
tioned one at Akaltara (»n Madhya
Pradesh), one at Neemuch (also in- 
Madhya Pradesh, and the third at* 
Yerraguntla (in Andhra Pradesh),
each with a capacity of four lakhs* 
tonnes of cement per annum. Orders
for the equipment for all three have- 
been placed and civil works commenc-
ed. These three projects are expected!



225 DO 1976-77 VAISAKHA 16, 1898 {SARA) DG 1976-77 226

to be commissioned between the middle
of 1978 and Januarv 1979 in a phased 
manner. With these expansion sche-
mes and new projects completed by
the end of the Fifth Plan, the tcrtal 
capacity of the Cement Corporation of
India is expected to go up to nearly
22 lakhs tonnes per annum as com-
pared to only 4 lakhs tonnes today.

Shri S. M. Banerjee mentioned about
Jaipur Udyog. This plant was, no
doubt, closed down but with our
efforts, especially urder the leadership
of our senior Minister, it nas started 
working again. So far as the personal
living of Mr. Alok Jain is concerned,
we are not concerned ~vitfe it. The
position at present is that two months
wages for the months of July and Au-
gust, 1975 were disbursed to workmen
on April 13, 1976. First kiln was fired
on April 28, 197b. The Second kiln was
fired on May 3, IT'73 Both these kilns
are presently producing clinker in the 
range of 800 to 900 tonnes per day.
The third kiln is expect to be lighted
by around May 15. 197U. The pro-
duction during th2 mouth of May is 
expected to be around 40,000 tonr.es 
of clinker and about 45,000 tonnes of
cement. The bank has released an 
ad hoc sum of Rs. 2 crores, out of
which Rs. 142 lakhs have been ul^ised
and the remaining Rs. Et8 lakhs are
being utilised by wny i'f payments for
further coal supplies, wages and es-
sential stores as well as packing mate-
rials and other miscellaneous item?.
The bank is being requested to release
a further sum of Rs, 167 lakhs as 
a Bridge loan to meet the requirements
of the first quatter, that is, for the
months of May, June and July, 1976 
during which period the money ex-
pected from other sources will start
materialising. We are sure that the
plant will be in full production after
a short time.

Sir, Mr. Kotoki mentioned about
two paper plants. Before I come to
his point I would like to mention a 
few words about the working of the
Hindustan Paper Corporation. The
668 LS-—8.

Hindustan Paper Corporation has as 
of today only one on-going unit at 
Mandya (in Karnataka) where produc-
tion has increased by nearly 28 per
cent between 1974-75 and 1975-76.
The Hindustan Paper C'-rpor&lion is
also currently implementing a number
of projects. A paper mill with 100 
tonnes per da/ capacity is un^er cor- 
struction in Nagaland and is c-xpected 
to be completed by the end of 1977 
or early 1978. A newsprint project
in Kerala with a capacity of 80,000 
tonnes of newsprint per annum it ex-
pected to be commissioned by the 
third quarter of 1973. Two schemes
for setting up paper plants at Now gar g
and Cachar with fan annual cap?city of
1 lakh tonnes of paper each ha' c
been sanctioned this year and work
on these two projects has now com-
menced. They are expected to be com-
pleted in around three and a h&lf 
years from today and we expert both
plants to >32 commissioned before the
end of 1979. The Hindustan Paper
Corporation is also investigate g some
other schemes with a view to
laying the groundwork for future
investments over the coming years
not noly for paper and newsprint, but
also for special quality papers.

Before I so 1o other projects I
would like to mention a few words
about NEPA mill. It started with a 
capacity of 30,000 tonnes a year. Sir,
we are not seif-suftlcent in novvs- 
print. The need of the day is
180,000 tonnes a year We increased
the installed capacity :n NEPA Paper
Mills from 30,000 tonnes to 60,000 
tonnes a year. Our plan is to go up 
to 75,000 tonnes a year This year the 
production had been 52,000 tonnes or
just a little more than that.

The Hindustan Cables Limited ha?
two units, one at Rupnarainpur in 
West Bengal and the other at Hyde-
rabad for manufacture of tele-com-
munication cables. For different types
of cables the output at Hyderabad
during the last one year has increased
by as much as 256 per cent. I would
like to request ohri Haidar again to>
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appreciate cur work. At Rupnarampur
it varied from a marginal increase for
co-axial cables to 382 per cent in-
crease for copper-coated steel wires.

As regards the Hindustan Photo
Films it had been running at a loss 
from its very inception. But I am glad 
to inform the Hou.se tha; Messrs. Hin-
dustan Photo Films Mfg. Co Ltd.,
Ootacamund whidi had been incur-
ring losses since its inception has now
turned the corner ana has for ihe 
first time, in.irle a profit of about Rs.
64 lakhs during 1975-76 against the 
loss of Rs. JG7 lakho in previous ytars.
The turno/.^r or the company during 
1975-76 was about Rs, 23 crores, which
is about 00 pur ceii* higher than the
annual turnover of about Rs. 13.8 
crores achic^d during 1974-75 The
company hopes to improve its perfor-
mance still further with an expccted
turnover of Rs. 25.81 crores and a pro-
fit of over Rs. 2 crores in the current
year, 1976-77. j

The various other production units
tuider the Department of Industrial
Development hpve singularly shown
increased output except for two units. 
Sambhar Balts Limited has shown a 
steep decline in production, as an 
hon. Member was also mentioning due 
to unprecedented floods which led to
all the salt works being completely
submerged. In the NEPA Mill? produc-
ing newsprint, there has, unfortunate-
ly been a slight decline in production.

Our plan v/ns to produce roughly
55,000 tonnes, rather we had a target
o f 60,000 tonnes the extended capacity
goes to this extent. But because of
various reasons, specially shortage of
power and steam, we could not
achieve this target

PROF. NARAIN CHAND PARA- 
SHAR: What is the fate of the
newsprint plant at Bhakra at Nela in 
Bilaspur district.

SHRI B. P. MAURYA: I will r«0t
be able to say about it; my senior
‘Minister may reply to it,.

Shri S. M. Banerjee was mentioning
about ZAFCO: It had h'?u a white
elephant, You know better than me
about that. Hon. Members know that 
the Tannery and Footwear Corpora-
tion had been taken over by Govern- 
ment in February J8i?9 with a view
essentially to safeguard employment
potential In this unit. Ever since,
this unit has been incurring losses 
largely because of the outmoded and 
obsolete equipment and declining
Defence orders for tho manufactuia cf
ankle boots. The Corporation has 
also been saddle^ with problems of
lower utilisation of installed capacity,
heavy interest burden on the loans 
given by the Government, increase in
the prices of essentia! raw materials 
like raw hides etc. However, we have
been taking vigorous and sustained 
action to solve the problems of the 
Corporation. Among the measures 
taken I may mention the mortezni.Sc.- 
tion programme under which we have
already spent Rs. 131 l^khs. A sche-
me to modernise the tannery of the
Corporation costing abo’ it Rs. 3 crores
is under preparation in the Corpora-
tion.

We have recently revamped the top 
managema.it of the corporation with
a view to make it more purposeful
and bring *n high calibip of manage-
rial capabilities. We ari> also consi-
dering certain proposals made by the 
Corporation for conversion of out-
standing government loans into equity
so that ihe corporation gets relief
from the payment of interest on loans 
and also in the process make the pro-
ducts of the corporat.om more com-
petitive both internally and i‘Xteinp.1- 
ly. Hon. Members will be pleased
to know that the corporation’s efforts
to increase their exports have met
with significant success in recent years
from a level of exports of Rs. 9 34 
lakhs in 1971-72 exports hnve risen
to Rs. 209 'akhs in 1975-76 At the
same time we realise that exports can 
be built only on a sound domestic
production and sales and with this
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end in view, the corporation is mak-
ing efforts to diversify its domestic
production not only for civilian use 
but also for defence. In tbe ultimate
analysis, the corporation’s perform-
ance would depend °n its ability to
make quality products at competitive
prices. I may add that even now ca&h 
losses of the corporation have de-
creased from ri maximum of about Rs. 
88 lakhs in 1974-75 to about Rs. 14 
lakhs in 1975-76. I have every rea-
son to hope that the corporation
would break even during the current
year and earn profits from next year
onwards.

Four of nve ho,i Members men-
tioned multinational corporations. Shri
Halrer, Shri S. M, Banerjee, Shii
Chavda and Shri Aga Shri Aga refer-
red to the story of a cat. I am also 
tempted to say a story but I should
like to give the background of the 
definition of multinational corpora-
tions. The term ‘multinational corpo-
ration’ has been defined in various
ways. According to a rather narrow
deflinition ‘a multinational enterwise’
is a parent company thrit controls s 
large cluster of corporations of vnious
nationalities. At the ether end of the
scale there is the broad definition
adopted by the United Nations in a 
notable recent study of 1973, entitled
‘Multinational corporations in world
development’. This study uses •the 
term multinational corporations m
the broad sense to cover all the enter-
prises which control assets, factories,
mines, sales, offices and the like in two
or more countries. Incidentally it 
may be mentioned that of late the
term ‘transnational corporation’ has 
come into vogue. The growing con-
cern the world over, particularly in
developing countries, for regulating
and controlling the activities of mul-
tinational corporations is reflected in 
the formation of a commission on
transnational corporations which is a 
permanent body set up by the Econo-
mic and Social Council of th* United
Nation* by its Resolution 1913 of
December 1974. The commission has

taken up the task of drawing up a 
programme of work on the full range
of issues relating to transnational cor-
porations. The areas on which the
commission will focus its attention 
include inter alia the formulation of
a code of conduct for regulating the
behaviour of transnational corpora-
tions.

Our government’s approach towards
multinational corporations including
all the foreign companies functioning
in India is tnat our national priorities
are consciously worked out and
through a proper screening of existing
as well as future direct foreign in-
vestment, the operation j of multina-
tional corporations and foreign com-
panies are made to contonn io these
priorities.

Government’s foreign investment
policy has, over a period oi ytars, ue- 
come highly selective. Fresh foreign
capital investment is not at all permit-
ted now in the fields of banking, com-
merce, finance, plantation and trading.
Government would like foreign capital
to function as a vehicle for the transfer
of such technology as cannot be secured 
on an outright purchase or limited
duration royalty agreement. Foreign 
investment is now welcome in India in 
selected fields which have been identi-
fied as those in which technological or
critical production gaps exist. It is 
also permitted in export-oriented in-
dustries. Government would, how-
ever, prefer such capital to come in 
on a minority basis (not exceeding 40 
per cent) unless the technology involv.
ed is no scarce and so crucial that a 
subsidiary is inescapable. Underlin-
ing this policy is the basic objective of
permitting technological development
within the country; maximising utili-
sation of indigenously available re-
sources, both raw materials and ma-
chineries, and equipment and scarce 
foreign exchange resources of the
country.

Government’s policy towards multi-
national companies is such that they
have to operate within the legal and 
administrative regulations laid down
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by us. Sir, some of the Members men-
tioned about Coca Cola. Some Mem-
bers mentioned about the Hindustan 
Lever. Some other Members may be 
having something alse in mind. I am 
just giving the guidelines as to now 
we are going to function. Foreign com-
panies are allowed to function in this, 
subject to the regulatory provisions
contained in the various enactments 
such as Foreign Exchange Regulation 
Act, 1973, the Capital Issues (Control)
Act, 1949, the Industries (D&R) Act.
1951, the Monopolies and Restrictive 
Trade Practices Act, 1969, the Com-
panies Act, 1956 and the other appli-
cable legislations. These enactments 
ensure that the Foreign Companies 
have to operate within the ambit of
national priorities. The reduction in 
foreign shareholding in terms ot the 
guidelines may be brought about either 
by the issue of additional crpital to
Indians only or by dis-invostment of
shares by non-residents or both. For-
eign branches operating in India which 
do not convert themselves into Indian 
companies or Indian companies which 
dn not want to accept the dilution of
equity, as required by the Reserve 
Bank, will have to wind up their e.c -
tivities. Under Section 28 of the Act,
branches of companies incorporated 
abroad as well as Indian companies 
having more than 4n per cont foreign 
holding will need the approval of Res-
erve Bank to act or accept appoint-
ment as agent or as Technical or
Management Advisers or to permit
others to make use of their trade 
marks. Mr. Haider was mentioning 
that the capital was increasing like 
anything and investment and remittan-
ces were also increasing like anything.
The remittances against the investment
of $25,000 in the case ot Coca Cola,
which is more than Rs. 7.0 crores are 
no doubt really a very serious issue.
Now, the remittance is going down;
the investment is also going down.
Now, these figures will indicate. There
has been in recent years a decline in 
the total number of branches of
foreign companies in India. Between
1969-70 and 1972-78, the total number

fell by 28 from 6*1 to 538. 
The number of subsidiaries ope-
rating in India has declined
from 223 in 1966-69 to 217 in 1970-71 
and 202 in 1972-73. As at the end 
of 1969-70 the assets -of all branches 
of foreign companies in India aggre-
gated to Rs. 1.286 crores, excluding the
assets of branches which did not have
separate accounts for their business in 
India.

The total assets of Indian subsidiari-
es amounted to Rs. 1249 crores «it the 
end of 1972-73. As on 31-3-74 there 
were 188 Indian subsidiaries of foreign
companies at work in India and +he
value of their total assets amounted to
Rs. 136387 crores during 1973-74. As
on 31-3-74 there were 540 branches of
foreign companies and the value of the 
assets in India in respect of 296 of
these branches amounted to Rs. 1643 
crores.

The total estimated private foreign
investment in India was of Ihe order
of Rs. 1320 crores as on 31-3-71. This 
is not a significant portion of the 
total capital investment in the country.
In regard to industrial licences, the
share of foreign majority companies 
has been on an average 4.2 per cent
for the five vears ended 1974 and their
share in new undertakings has been of
the order of 0.9 per cent for the same 
period. The share of foreign majority
companies in both the number of
letters of intent issued ind the extent
of the proposed investment has also
remained appreciably small, and their
share in respect of new undertakings
has been even smaller.

The total paid-up capita] of the pri-
vate corporate sector amounted to Rs. 
2542.2 crores as on 31-3-74, which gives
an indication of the magnitude of the
private corporate sector. On the same
date, the total paid-up capital of 188
Indian subsidiaries of foretgn ccm- 
paniec amounted to Rs. 297.2 crores
and of this paid-up capital foreign
holding companies held an amount of
Rs. 191.7 crores.

While there is no restriction on the 
remittance of current profits eftef
payment of all taxes, the Government
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bave laid down the following guidelin-
es in respect of utilisation of past re-
serves for declaring dividends by 100 
per cent foreign owned companies—

(a) that the reserves have been 
drawn upon only for maintaining the 
devidend quantum of the average of
the previous 5 years or at 10 per cent
of the paid-up capital, whichever is 
more,

(b) that the drawal of reserves does
not exceed 10 per cent of the total of
the paid-up capital and free reserves 
of the company at the commencement
of the year, and

(c) that the balance of free reserves
left after the drawal does not fall
below 15 per cent of the total of the 
paid-up capital and reserves as in (b  ̂
above.

The Reserve Bank of Indn allows
remittances on account of royalties
and technical know-how fees on the 
basis Df collaborations approved by the 
.government. Remittances towards
Head Office expenses are also allowed
on production of documentary eviden-
ce to show that the amounts proposed
to be remitted have been admitted by
the income-tax authorities as expenses
legitimately deductible from the profit., 
of the Indian branch for the purpose of
assessment of tax.

The total remittances made by the 
branches of foreign companies on ac-
count of profits, technical know-how,
royalty and head office expenses v-ere 
Rs. 2136.64 lakhs in 1969-70, Rs. 2356.01 
lakhs in 1970-71, Ps 1366.77 lakhs in
1971-72 and Rs. 1804.02 lakhs in 1972- 
73, totalling to Rs. 7663.44 lakhs during
the entire period from 1968—70 to
1972-73.

Similarly, the total remittances made 
by subsidiaries o« account of dividends
technical know-how fee, royalty and 
head office expenses were of the order
of Rp. 2582.00 lakhs in 1969-70. 
Rs. 3250.60 lakhs in 1970-71. Rs. 2510.85 
lakhs In 1971-72 and Ps 2717.28 lakhs

in 1972-73, totalling to Rs. 11060.73 
lakhs for the entire period between 
1969-70 to 1972-73.

The fact that such remittances do 
not constitute a very big drain of
foreign exchange resources of the 
country is brought out when we com-
pare the above figures of remittances 
against the foreign exchange earnings 
of the country resulting from exports
as given below:—

1970-71 . . Rs. I53J-2 crores
1971-72 . . Rs. 1608-2 99

1972-73 • . Rs. 1970.8 ))
1973-74 . . Rs. 2523-4
1974-75 • . Rs. 3304-1 >>

April 75 to
Jar.*76 . . Rs. 3023-0 „

This 1 have given because there has 
been an allegation that if we take the 
remittances, the foreign exchange tarn,
ed is less. We are very much coi cern- 
ed about these remittances and we
would like to see that these remittances 
are reduced to the minimum.

Prof. Parashar has mentioned about 
one paper plant for which licence was
granted. This is Ballarpur Industries 
Project m Himachal Pradesh. The
party has been quite anxious to im-
plement the project. Since the Hima-
chal Pradesh authorities are rot able 
to allocate all the forest raw materials 
required for the project, it has now 
been decided that the local raw mate-
rials would be used for mechanical pul-
ping, and the party would be permitted 
to purchase the small balance of the 
chemical pulp required for the project,
either by way of import or cy v ay of
assured supply from an Indigenous 
plup supplier.

In the end. I would say that I
grateful to those Members who had 
been kind enough to point out what-
ever weaknesses are there. X am thank,
ful to those Members who have sup-
ported the Demands.
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SHRI VASANT SATHE (AKOLA) : 
1 rise to support the Demands of the
Ministry under the able leadership of
Shri T. A. Pai and his dynamic collea-
gues.

I would like to raise in the short 
time that I have, certain basic issues. 
I have been doing so for some time but 
1 feel that Shri T. A. Pai who has the 
vision and the capacity to appreciate 
and take even certain bold measures, 
will be able to appreicate the points 
that I want to make today. A high 
time has come when we should make a 
fresh look at our Industrial Policy Re-
solution. In the Industrial Policy Re-
solution we have announced that we 
will have a mixed economy in this 
country.

The idea was to have a mixed econo-
my, as Pandit Ji had said, where the 
public sector will have the command-
ing heights, and the private sector will
play a complementary role. The private
sector was to play a role in the interest
of the entire population of the coun-
try, so that the gap between the rich
and the poor is removed, so that the
great majority of the population of this
country is benefited; and the best res-
ource of this country, viz. this huge
manpower, is utilized fully. If this is
the basic objective of the mixed econo-
my, we must then candidly accept that 
at least during this period, this objec-
tive has not been achieved; in the sense 
that if the gap between the rich and 
the poor has not widened—I beg to 
submit that it has—at least it has re-
mained the same. I would submit that 
no doubt the public sector has acqui-
red commanding heights. But we pro-
vide them with the infra-structure; but
the end-products are still in the private 
sector. Whom do these sectors seive to-
day? You are serving what I desciibe
as the Little India, the India of 3 crores
which, as Raul Prebisch pointed out
that day. is the centre "rowing verti-
cally: and the periphery is growing
horizontally, the periphery of poverty.
This is the state of affairs, not only in-
ternationally, but even within our own 
country. Our entire economy, let us

accept candidly, is there to serve
this centre, i.e. the higher con-
sumption class. We are suddenly 
finding in thig country that we are
suddenly finding in this country that 
we are having surplus of iteel, sur-
plus of cement, surplus of coal, surplus 
of sugar, surplus of cotton and cloth,
surplus of practically everything in.
eluding milk. Whereas millions and 
millions of our people go unclothed,
starving and naked and we have babies
without milk, we suddenly find our-
selves surplus in these things. What
does thig mean? It is so because cur
economy is meant for these 3 crores.
Whatever is surplus for the 3-crore
India, is surplus; and then we gloat
«nd take pride in saying that we must
export. Export for what? To earn for-
eign exchange. Foreign exchange for
what? So that we may give It
in the form of fertilizers and 
other things to our agriculturists
to make him to produce more food.
The job of 60 crores is to produce
more food; and to maintain the verti-
cal economy, the affluent economy of
the 3-crore class. This is the object cf
our economy. Are we going to have
a fresh look? Are we jping to have a
look so as to see that the real market
is that of the 6o crores? Let us create
a capacity where the 60 crores cf popu-
lation-more than the entire popula-
tion of Europe, probably—-can have the
capacity to absorb all the surplus that 
we create in the form of goods. Let
them produce more goods; and then the
basis of agro-industries can be utili-
zed, to utilize our manpower. Our posi-
tion is unlike that in Japan, where thev 
have to import all the material; and 
then they produce the finished pro-
ducts. The other day, the Minister was
showing me a toy transistor. If thev 
can do such things by utilizing their
hands and thus capture the world
market, the 80 crores of our popula-
tion if their hands or the bands of at 
least the SO crores or work worthy peo-
ple can be utilized for the production 
of goods can capture the world merket.
But we do not want to do so, because
we do not want to divert ine resouiv 
ces from the 3«crore India, to the 60-
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wore bd it . How much are we spend-
ing on advertisement? More than Rs. 1 
crore. It is the total advertisement ex-
penditure. What do they advertise?
They advertise Lux, toiletries cosme-
tics, rayon cloth and such other thin-
gs. You see them flooding the newspa-
pers every day. Is that the economy
that you waul? I would say, therefore,
“for heaven’s sake, take a fresh look
at your industrial policy."

I say that you can do this while jou
are here, because you have the vision.
If you do not do this in the emergency 
period, the pressure of this c immunity 
of three crores will increase.

AN HON. MEMBER: It is not three 
crores.

SHRI VASANT SATHE; In this coun-
try the number of people whose income
is more than Rs. 200 per month is 0.1 
per cent and above Rs. 1,000 is
0.4 per cent. So, it comes to 1.26 
crores. I am saying 3 crores.

I am not in favour of nationalisation.
The slogan in India should be: do not

nationalise the industry, but nationa-
lise the industrialists; do not rationa-
lise the trade, but nationalise the tra-
ders. It means that we have to put
them under a national discipline for
the good of the entire country.

We have to change the management
structure in the private sector also. 
By a simple amendment of the Com-
pany law it can be done. A major por-
tion of the finance for these compani-
es is provided by the financial institu-
tions. Labour is another productive
factor. So, the management should be
so structured that one-third will be re-
presentatives of financial institutions,
one-third the entrepreneurs and one- 
third the representatives directly elec-
ted by the workers. If you do this,
you need not take over anything. Then 
you can mobilise, rationalise end divert
resources so that real production
takes piece. Then you do not have
to export leather, because that leather
will be converted into goods in 
the villages. You can export those

finished goods. So, kindly think of uti-
lising the manpower to produce more
goods in the rural areas themselves 
through agro-industries. That is the 
only rational approach towards a new 
industrial policy Let there be a fresh
look at your Industrial Policy Resolu-
tion.

SHRI K. SURYANARAYANA
(Eluru): Mr. Chairman, while support
ing the Demands of the Ministry of In.
dustries and Civil Supplies and agree-
ing with Shri Sathe, I want to confine 
myself to the industrial development
of the rural areas, particularly on a 
co-operative basis. Form all platforms
and from all parties, we are hearing 
that agriculture is the predominent
sector of our economy. Co-operation 
has come to be regarded as the best
hope for rural development.

Even though the eo-operalive move-
ment was started in 1904, because of
lack of leadership and sincerity of pur-
pose of the workers in the co-opera-
tive field, its progress has been very
slow. In her inaugural address to the* 
Seventh Indian Co-operative Congress
in New Delhi, the Prime Minister said
that the co-operative movement has-' 
still to take roots and called tor te> 
organisation of the movement, In order
to make it capable of Satisfying the 
needs of the small producers, workers
and consumers. She also referred to
certain allegations of restrictive featu-
res having been introduced in the co-
operative legislations of some of the 
States. Accordingly, a detailed review 
of these features is being made r.nd the
nroposa] will be discussed shortly in 
the next meeting of the Consultative 
Committee on Co-operation constituted 
by the Ministry.

In spito of all these things, the 
Centre always says that it is only a 
State subject, that they cannot inter-
fere. that they can only advise the 
States, but the Government of India 
stands surety for 50 per cent of the 
loan advanced to each and every co-
operative society. In my State, they
have advanced loans to 143 rice mills,
but in my opinion, they are not work-
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tShri K. Suryaniirayana]
ing properly except lor 40 or 50 of
them.

When I was President of the Co-
operative District Marketing Society,
in West Godavari District, the granary
<of not only Andhra Pradesh but of the 
’entire South—loans amounting to Rs. 
SO lakhs were given by the NCDC, but
you will be surprised to know that they 
have no powers of control or supervi-
sion. This Modern Rice Mill for in-
stance, was constructed in 1965 and 
started working in 1966. In 1972-73 it
incurred a loss of Rs. 5 lakhs. In
1973-74 it became Rs. 29 lakhs and 
now it is Rs. 32.5 lakhs. So, what is 
the remedy lor this? This is happen-
ing because there is no control over
tbs co-operative institutions though 
they are financed by the Government
of India and their institutions.

We have amended the National Co-
operative Development Corporation 
Act several times and tvea recently in 
1974, but there also no power has been
given to the NCDC. Mr. Pai is a 
practical man. He is not a politician,
but only a pucca businessman. So, I
want to impress upon him why this is 
happening and find out the remedy 
for it.

Recently in Tamil Nadu, they have 
dissolved 100 co-operative societies on 
grounds of maladministration. Who 
was responsible for it? Are there no
Registrars in Tamil Nadu? Even 
though the Collectors have taken a lot
of interest, the Government of Andhra 
Pradesh is not heeding their advice.
At least if they give the entire pro-
curement of paddy to these co-opera-
tives in my State, in my district at 
least we can increase the production of
rice by these modern co-operative rice
mills. That is the idea of modernising 
the rice wills and financing them.

I now come to the guidelines for
State Co-operative laws. I quote from 
page 331 of the Report:

“To bring about certain basic uni-
formity in the framework of co-
operative legislation in the country,

broad guidelines were prepared,
which were considered by the Con-
ference of State Ministers of Co-
operation in 1974. In framing the 
guidelines the observations made 
in the publication of the Inter-
national Co-operative Alliance on 
‘Indian Co-operative Laws rts-n-tns 
Co-operative Principles’ have been 
taken into account."
Further on, it says:

“ ___demarcation of functions bet-
ween elected and professional
management, prevention of growth 
of vested interests in co-operatives,
norms of performance for boards of
management of co-operative credit
institutions in respect of recovery of
loans from members, recognition of
the integrity and autonomy of co-
operatives by the Registrar, and 
streamlining the procedures to facili-
tate early registration of societies 
and admission j>f members by co-
operatives without delay.

The guidelines specifically indi-
cate that where a State Government
has participated in the share capital • 
of a society, it may have the right 
to nominate experts in the line of
activities of the co-operative society
to the extent of 1/3 of the strength 
of the board of directors of the 
society or 3, whichever is less. The
States have also been advised that 
they should not have the right to
nominate the chairman or managing 
director of a society nor powers be
given to nominated directors to veto
the resolutions of the society.*'

On the contrary, these things are 
going on in the States.

Everywhere they are interfering;
they are nominating whomsoever they
want That is why, the Tamil Nadu 
Government has nominated certain 
people because they have got the 
power, according to their wishes.

Even though the Centre has given 
certain guidelines specifically, the
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State Governments are not at all car-
ing for all these things. So, I want to 
impress upon the Government that 
there is no use of giving reports be-
cause we are not satisfied with the 
reports—sending Central teams sympa-
thising with us. The other day, I
raised a matter about the co-operative
.sugar factories. They said, “On 30th 
June, 1975, 97 co-operative sugar fac-
tories were in production.” Four more
co-operative sugar factories have also 
gone into production. But what about
the recently constructed co-operative
sugar factories with a less cost of
Rs. 3 crores in giving incentives to 
new units? The other day, I also heard 
the Minister, Shri Pai, saying that
‘̂Efficiency should not be penalised” . 

According to my experience, the same 
has been happening.

16.56 hrs.

JShri Vasant Sathe in the ChairJ
Now, conveniently, Babuji has es-

caped and has thrown away this res-
ponsibility to the Ministry of Indus-
trial Development, because it has been
handed over tor an enquiry by the 
Bureau of Industrial Costs and Prices.
So, this is the signal.

My Co-operative sugar mill has been
constructed with Rs. 3 crores. We are 
not able to pay the first instalment to 
the Industrial Development Corpora-
tion. They are haggling us, even
though the Industrial Development
Corporation has advised the State Gov-
ernments to give efficient officers and 
not Deputy Collectors, Co-operative
Deputy Registrars; they have also ad-
vised them to recruit them from the 
open market. That is why the co-ope-
ratives in Maharashtra are prospering.
The Maharashtra Government is not
interfering. Every time, several Minis-
ters from other States are going to 
Maharashtra, and they are not follow-
ing them in their development,— 
particularly the sugar industry which 
has developed there because the Gov-
ernment is not interfering. They are 
recruiting the Managing Directors and 
the Engineers from the open market;

they are recruiting efficient people. 
Now a Deputy Collector has been ap-
pointed in my society. After having 
been constructed with my support, it is 
getting into loss on account of the 
policy of the Government. Last year,
there was a loss of Rs. 30 lakhs. Again 
Rs. 30 lakhs, thus the society may be
liquidated. Chairman, Sir, you have
said, “Don’t nationalise them.” I am 
not agreeing with you. Even though 
the Government has given 70 per cer
loan from the public institutions, there 
is no interference with private indus-
trialists whereas you are giving 50—80 
per cent to the co-operatives and 
everywhere they are creating a head-
ache. In some States, they have nomi-
nated several people as directors or 
persons in-charge who are involved in 
criminal cases, in fraud cases in the 
co-operative societies. 14 years back,
once the State Government had also 
interfered in my society and nominnt
ed those who are not even shareholders 
of the society. I went to the court and 
the court cancelled the nominations 
and ordered for elections.

I want to lay stress on the co-operative
movement. This is our basic policy.
They are showing only lip sympathy.
Even the Central Government is easily 
saying these things. They are giving
huge funds to State Governments. I do
not know how far the co-operatives
are benefited. The State Governments
may also contribute something towards 
share capital. What is the duty of the 
National Co-operative Development
Corporation? Are they supervising 
those societies' activities? They must 
have the powers, such 83 power for
liquidation of societies when they are 
not satisfied. This is my suggestion 
to the Government.

•ft w m t frrq ( f o f o rr):
f*p»mr srt f  3*  if % 

* *  farrc % ifr f  1 ff f*r?T7 
s tt  *rn% far*TT %■ profc-

^  3TTT t ’TTTif W ft
$  f*r®£ W  % wrt 3  w r  fc :
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[«ft t a w r  fa«r 
"fa®? t  w W f  % f**TCT
% w  sr«j9 *nr «it T«p 

3fn? f^rqr ^  <rtr 
o t W <£̂ rpr sp^ctaT *f«rr $>
* %  r

« t t  ^  snrr fart* t  ^ w r  ^  f  eft 
irrrst *ft *rrf?$ «ftr

v*fc f̂ rtr ^nfpr shf? tfr ^  ^rrf^ i
T O  3ft STTT% t  f  WJS?

j o t *  ?nr % aft ?rn% *r<r r|
£  ■̂’T̂ r itT *Tolf *T̂ T f> I $
s i *  *<*!% tfl T̂ff $ ?rr*r* t-wtt
W r r  i

WPTrer, srcr *r %*<t

*frr> «tr>r t , j it t  w > r  *nff % » 

sftft ^ r> r  *ft srfT t
I  \ vnhft % ^  =*Taft*r€t % *fk
t<t ^t *n^f;refa^ ?rff ftarr mi 1 1

flramr fVsrr *r£lr »rar $ i ?*r 
frrsff % tr^TrfrraT tft *rnr a r m r ^

^  f  i mq^r TT *TR *rt Vf«fHpT * r
ft*rr 1 1  <nr *m Tt,!fhnv|P,r ^  vr?rr

f  ?rt *r>ft ftraf m w r T * # * r c
tft itpt t t ,  ^swft t o W  * t  ffr^f?r^-
vm  a> ^  i arar f t  wr«r w> f a *
fa3f I  W f t  tft *TTT T»T ft WT i  F «f^T

I T S ^ f ^  'TTO ’̂VsrTT 
*r$r 11 wfr Sr fert£ $  $ ®  ^
»tct 1 1 1  w t t  $ f  f> r-r *tt* *rn m

E T R  5TTTT I

,sfWt ssr>r % ^r'lffsrcr f ®  f?r>
3?i>r *ft 1 sf t t 't  ?̂t arrer *ft ^
t  I ^TTH' ^  TFT

i gwr̂ : ^  anrr* ^ 1 1  st^T
«f)r «fl- WTH ^  fort w  1 1  anrm <tt 
msrrfccr 3«rt»r ^ r  ^ t |  srn£e H^a^: *rr 
»Tffer̂ r Jf ^ r  v t  wpr^r ’ftfar £r
P ffim  *ppf «t pt  it ^ «r?t
iriW Tf «tor* % fsroc vrt*nf i

wPHTtsr % iw fc  5h 
^  t » ?f^ar»rr%  $*rrft
»Tf*r v ft  ?rr |  ftr «»f%*rr i  
ŝpfv flrhfy irr: ^  ^vr^Pi^r ^ r v

t  ?f>T ^n| <T^TF WfZX % rTfff 9TT̂ ff
^r»f j t -t  art sn** «f?t %
r̂rrr frrr ^tht f  «nff r| «fh: vM f

r^ t^ w w fk *i ?r î ^^rk^Tfw ^rnr
* z t  xm $  *Tff f w  t  r ft ? fV  
^ 7  ?t)t m i  kitht ? i

Jf *fJ-T % 5-j -t  t  •
SR'T 3r> Tt f  3*% JT̂ TT*% f̂ ?T 
SZ1 îTfcT ^  f  I **#  3TgT ^  «̂ft»T
f  v lr  n o  ^ ff f? f  i <##
*r tnrpr t*tt t , vptit ^ ’rrr *
*r??rf * r  xk f j  fr * t  w^i^y « ? m r

w r r a r a
wftf sft^ijfr fwr 3TT Tfjr f  i 3ift*r
«r̂ t >[t srr«T ^r ?> *t«it 1 1 ??r 
F̂srhr t o  ! T ) m m f r w  wri?rf

*ft< w tt  «r*r»«?r i «ri«r
*ftr f¥ ^  g«r>r ^  ^  vrr 

FwRr | 1 frarnilr *r>r s?r % 'ftjt *r 
v fi f  1

^ m < y c, F̂qTTJT, Jf <rw
*ffr sfHt ^  q»t??r ^?r $?& | 1 w

lyjreftsnt H «r^  w r^ m rrr
^ff ^rW r̂r-rr « w  zt% vr
w n m* *r?t ?rff f w  1 1
s k  «rnc if snft 5f stptvt wrr»r
fwmT ift- »niT % i ’frrr̂ r vnrwm ffr
| 1 m  ^rWf v\ fWcTflr ^ t t
w j t  t  cnff Pret iWf vr P nro ft
ifar ^  tfrwt «ftfT^ft| i %fW
r r  *pc «rnr « * w  ^ 1
#5r *ftr «rf%Ff<iRT aft t it  *rt? I  «r?
'j f l ir t f %*r $ 1 * w t
f¥*rr arm «nrft% 1
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* ŵ r ar%trT *forf
vxft f  1 if v tt  ir sr?5T
*ft f%?rr «ti ftra «pt  *m?r Srir
farr It 1 3frr ^  s f^ r  ?fpT *nrp f  1 
*n? g?fhr *ft *prsiw I  r̂fa> *̂r nft*r
vr ?rv*r& «nmr<ri fa*r & i
wrtr  ̂ ^ ^̂ rr*r fawr %
«Pt ffMr i\ 3rrtr«f>, Jffasnrr i t  3rrc»fr, 
m wtft gfarsmt w 1

zt?tt ^ t w tr r p , * t  

ffrm fr, s o r t  %ft s ft?* ^  *gt
ftrsr \%? 1 1 *g v&ir *f)r *nr srnr: $■ 
irV v&  1 1  

?r*rr> w zt *ftfh% rft *r m -  
gTWPr S5nfc,,*TTn,afn^^ffriifTir
^•f^T fVtffr ^  SWff'fl’ it
wfr vrrvT w)% *  ^
«R?TfT%% VXV 5R% if f w t  ?rr TZT 
$ 1 wt*t *r$t i t  t fR  | 1 srw f*r^
* 1 % £ %  TT*rr ^MHnfVir if
3fTFT fimnV, §rfo*r m  <?T 

^  ?r «tot ?tt vm  V|t ̂ fvT  <TT.irr i 
®if prrt finir v t  ^rtfr 1 1 p»rrt
sr̂ t v  *t? ^?rt srefta
*$t t  1

w.^11 vwtafnr % fir«nr if 
fx m  I  fa qr W9"*r
f^rr tot § 1 ^  writ «j?f *prcrnff 
* r  ^  snrST *ft fa<r «rr, f*r*rer ^ n .
iWV % fsnrr |, t  ^ t  crwwK
*T?TT f  t $  arsrnrr *rr$=rr f  fa  ?snft 
*r<far* I? an* f ^ R
«ra, % far if %sxm %i
«ff «rft 90 wm *rr mf^ig
s r  *rx$t'r *n* 'fTemr nfr ^rt »,
$ i vte'%fWf ift t  ^  tfcffer wf w4Y 
wr | 1 *t fv
w w n*R m r vfVw r̂curr arri* 1

^  ??r>r ^  srrar
tfafi* «(t v i  wm& 7  «fV wb"

*f^r «rr %  sft ifir |.
3wfw*r «s^f 1 M Vr f  ?7f T̂T=Tr g 
%  f^frr % r̂«ft*T fa*rnr if ^  
izzg t m fw n: f  1 qr ftw
M r fcr tt*t tt̂ t w&r vft 
fT^crr| 1 t  ^ftirf^wnr
*f w  «rr 1 anfft ^ir ^ m nff ^ r

2,000
t  f*rw  t r *, cfr ^  «f t

sptfw ^  1 3R ?nr ^ if sr?
?Tff ^ ft , rR rpp fTR- UTif ^  P̂T
f l W  % I

g ft ^ 5% *n*r ^  % f t i f t
tcnrnr f w  ^trt ^r%2r 1 » w nrp r 

tft 3*r t  flWf ^  *nrc fr t̂ 
*rt ^  | f?rf*rtr ^  ctw  *ft t*TR
fe r r  wî r i t  ft^ r r  % f«r®f 5^  ^wr%

f  ^ r  sfmf f ? r o f  vt f r  f W
an5r 1 *pnf if *Rrr5R ^jfnr
^  ftraft fii^R rr 5=w ^fnr
vftK TRtarnc «rnr t o  i

SHRI Y. S. MAHAJAN (Buldana):
Sir, the year under review has seen, 
great strains and stresses but also
great achievements. The year com* 
menced with strikes, disturbances and 
threats to the stability of the country
but, wtih the declaration of emergency
began a period of peace, stability and 
discipline, courage and determination 
on the part of the people.

This has been reflected fully m the 
considerably improved industrial rela-
tions and higher production in both the 
public and private sectors. The na-
tional income has registered an in-
crease of about 5 per cent and Indus* 
trial production seems to have gone up 
by about four to five per cent, after
virtual stagnation in 1973-74 and a 
meagre increase of 2.5 per cent in
1974-7*5
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[Shri Y. S. Mahajan]
The hon. Minister for Industry and 

Civil Supplies deserves our hearty 
congratulations on the tremendous 
success of his energetic, pragmatic and 
far-sighted policy. The policy, in his 
hands, has become more flexible and 
production and development oriented. 
But for a person like him with his 
ability, acumen and quick judgment,
the changed policy would not have 
been implemented so successfully as 
has been done in fact.

Production in some of the major
industries such as steel, coal, cement,
fertiliser and electricity has shown in-
creases ranging from 12 to 35 per cent. 
In fact, in some of the industries, we
are facing, as the Prime Minister has 
said, the problems of efficiency. Food 
production has increased and the stocks 
have increased to such an extent that 
we do not have sufficient warehousing 
facilities. The periormance of Rail-
ways has improved so much that they 
find that there is not enough traffic to 
carry. The coal industry is worried 
about the heavy stocks of coal, and 
the steel industry is searching for mar-
kets abroad. The 16 public sector in-
dustries and government-managed 
companies, under the Department of
Heavy Industries, have registered a 
sharp increase in production, which is 
3i2 per cent higher than that for
1974-75 and 83 per cent higher than 
that for the year 1973-74. They have 
almost achieved the revised targets 
fixed for them for the year 1975-76.

Along with the public sector, the 
private sector also has given a fairly
'good account of itself especially in 
the engineering branch and in the 
production of motor -cycles and 
scooters.

Our economy suffers from large 
scale unemployment. There is scarcity
Of capital and abundance of labour.

"The main plank of our industrial
policy has, therefore, be»>n to promote
the develooinpnt of small sca’e 9"d
village industries. A number of im-
portant measures have, no doubt, been 
taken to promote these industries. 
"First, the definition of small scale and

ancillary industries his been revised
to rover industries with an invest-
ment in plant and machinery not
exceeding Rs. 10 lakhs and Rs. IS 
lakhs, respectively. But the main 
focus of our industrial policy should 
be on the development of entrepre-
neurship, especially in the backward
and rural areas. A new Division has 
been set up in th,> Small Industufs
Development Organisation for initiat-
ing measures to teach, train and 
develop new entrepreneurs. But the 
lack of entrepreneurship continues to 
be a paralysing sector. There is truth 
in the statement that though con-
cessions are being given for mvesl- 
ment in backward areas, there are ) o
takers, there are not enough entre-
preneurs coTiIig iorward to ‘ake ad-
vantage of the concession';

The programme for modoinibalion of
40,000 small industrial unit? falling
under 40 selected lndu.-tins shoo Id 
be pursued vigorously.

Two things are necessas /  an the 
village industrial sector and those are 
improved prodvc'uon and increased 
efficiency so as to make this .sector 
attractive to the peop’o In vl’lage 
industries people are net attracted, 
because it condemns them to a Me ot 
drudgery. If productivey could be 
increased ,t would become more at-
tractive to p<ospee‘ive entrants i.e. 
those who wmt to get into this line. 
There is one difficulty about small 
scale industries. They naturally de-
pend largely on Government finance, 
but to get Government finance it j s

very difficult. There are so many 
points at wnich clearance is neccssary
and sometimes unnecessary delay is 
caused. I hone, the Government will
simplify the proceaura and urge upon 
the States Government to ieduce the 
number of points where clearance i«
required.

Results of the census of small scale 
industries are not yet available, but
it is reported that thousand? of units 
existed only on paper and ihat thuse 
vho wer* iupposej to he responsible
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for running them, sold in black 
market the scarce raw materials ob-
tained through their licences. It is, 
therefore necessary to tafe* deterrent
action against people who indulge in 
such anti-social activities. If this sort
things continue, the liberalization of
facilities under the import licensing
policy will also ba of no use. In U.P.
alone, 30000 units are supposed to
be bogus.

Though Khadi and village industries 
have made some progress during the
year 1975-76, we appear to be rather
far from the targets set for the Fifth
Plan. The total employment provided
both by Khadi and village industries 
is about 20 iakits, whereas the deve-
lopment programmes under the Fi+fh 
Plan envisaged provision rf emp’oy- 
ment opportunities to 34 lakhs purcor.s.
The total production jn both these 
sectors is estimated to be about 200 
crores of rupees; it is still far from the 
target of 257 crores of rupees fixed
under the Fifta Plao. A great deal
of effort and ingenuity is required to 
make these sectors attractive to the 
people.

DeielopmPnt of anci1 'aries is an-
other plank in our programme of in-
dustrialization. Though tne public
sector “has encouraged this process, the
private sector has in some areas re-
sorted to rhe reverse process of
vertical integration. The spread of
ancilliary industries is necessary not
only for carry’ng industries to the
villages but also fo/ creating an 
atmosphere of modern industrial cul-
ture in society. If private large scale 
industry does not fulfil its social
obligation, I thin*, strong action should
be taken to ccmpol them to achieve
this objective while granting licences -
and concessions.

SHRI VASANT SAT HE: Even con-
sumer-oriented industries in the public
sector do not encourage ancilliary
industries. The example is EC TV
people in the field of electronics. Mr.
Minister may please note this

SHRI Y. S. MAHAJAN: So far as 
technology is concerned our emphasis
should be on an intermediate type
of technology except in a very few
sophisticated industries where econo-
mies of large scale production domi-
nate. Such a policy is dictated by the 
peculiar circumstances of our country,
namely scarcity of capital and abund-
ance of laoour. So far as village
industries are concerned, the intro-
duction of simple technology is essen-
tial to minimis? drudgery and to 
improve efficiency and productivity
and to make the sector attractive. In 
this connection, the help of UNICEF 
which is doing some pioneering work
in this field in providing simple 
gadgets to village people should he 
welcome. I am glad that the industrial
ists in our cnunry seem to have
realised their duly and have agreed 
to help in the development of village
industries by providing gadgets
and small machines.

This brings mo final!/ to (he vexed
question of aics: industrial units It is 
reported ihat 300 lavge and medium 
enterprises and 4000 small units are 
in the doldrums for various reasons,
the most impoN-w. being the bad 
management or fal] in demand. In 
most sectors, the causes may differ
from one enterprise to anotner, but
in some scctors, the causes are specific. 
The Government have already taken 
some measures to stimulate demand in 
some sectors, bat so far as textile in-
dustry is concerned, I think it is in 
a very depressing condition. Cne
remedy that has been accepted by
our Government is to exempt some 
of the mills from the production of
controlled cloth, but even while
applying this remedy, it should 
be done expeditiously. I have found
that technical difficulties are raised 
and delays are created. This is 
at least my experience in the case 
of Khandish Spinning and Weaving 
Mill in my district, which is backward.
Therefore, I would request-that tech-
nical difficulties should not be allowed
to come *n the way of a speedy re-
medy for industrial units which ure-
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sick. There is no sense in waiting till
the industry or the patient is dead.
1 hope, this point will be borne in 
mind.

With these lew remarks I support
the Demands of the Ministry.

SHRI M. RAM GOPAL REDDY 
(Nizamabad): Mr. Chairman, Sir,
I congratulate the Ministers, Shri
T. A. Pai, Shri Sharma, Shri
George and Shri Maury a for the 
good work that they have done 
in the Ministry In 1971, when
Shri Pdi took over this Ministry, there
was gloom over this countiy; there
wa3 strike in the Railways and stake
im various other organizations There
was no 'ilscifci'"'/, there was no oo?l
and no inouis They were nil depres-
sing factors and Mr. Pai, had he been
a lightweight, wouid have collapsed
under these v f'y  trying conditions and 
crushing problem? But ho is a 
courageous mm and he was a business 
man and he has get a -strong will to 
do the work.

As you know, the policy is not so 
important. Only how it is imple-
mented is ve»y important. A .veapon 
is not important but hew that weapon 
is wielded is important, and in this, 
Mr. Pai has done a wondeiful work.
But I have 1o say one thing. Mr Pai
is taking the country back to 10—15 
years ago . .(Interruptiovs). No I
will tell you You will be con-
vinced of it 10—15 yeais back in-
dustrial production grew  at the rate 
of 8—10 per cent. This year Mr. Pai
lias achieved this figure. Now, he will
not be satisfied with this inc^ase ot
a mere 8 per cent. I think he will
go to 20 per cent or 15 per cent at
least.

Now, for employment, there is no 
capacity left ovei in agriculture. It
is saturated. And Government service
and corporations, nilways, posts and 
telegraphs and telephones provide em-
ployment only to 4 per cent of our
-educated youth every year. If we
"take the 2-8. crores of Government

employee® including the employees of
the State, hardly 12 lakhs Of people
will get employment every year, But
the increase in population is so much
that we have now to depend entirely
upon industries only. That is why a 
great responsibility is placed on this
Ministry und it is very gratifying to
note that our public sector industries 
which have been incurring losses for
the past sevenl years have made a
little profit Iasi year and this year,
these 120 units hvae made a profit
Rs. 300 crorrs on an investment of
Rs. 7000 crores. This works out to
5 per cent. I know Mr. Pai who was
once m the industry will not be satis-
fied with this 5 per cent interest or
dividend. I wnot that Mr Pai should 
get a minimum of Rs. 700 crores out
of the public sector units because 
we have invested Rs. 7000 odd crores
on them and it is a necessity that we
should get a minimum of Rs 700 
crores from these industries.

Mr. Pai has simplified the procedure
of licensing. Tha+ is a verv good thing 
he has done. When he took over *h>s 
Ministry, there were 2600 applications
for licence That was in 1973 and they
were reduced to 1000 in 1974 and now
only 168 applications are pending.
This is a great achievement

Another greatest achievement of
Mr. Pai was that he made every-
body responsible to utilise -*11 the
unutilised capacity. As you know,
there are so many industrial units
in this country who wanted to utilise
the minimum of their capacity and
just produce the minimum number of
things and thereby create an artificial
famine and from that earn the maxi-
mum of their profits Mr. Pai threat-
ened them that he would cancel their
licences or take over their units and 
that they will be deprived of their
future opportunities for eking out their
livelihood and this threat worked and
made the people to utilise the un-
utilised capacity to the maximum.

Now, he has seen to it that industries 
ar* not starved of finance. The Textile
Machinery Manufacturer were pro-
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during hardly Rs. 17—20 crores worth
of machinery and Mr. Pai was insisting 
on ’them to produce a minimum of
Rs. 200 crores worth of machinery and 
the industry has already touched the 
figure of Rs. 90 crores. Out of that, 
textile machinery worth Rs. 22 crores
is being exported. Shri Pai is a hard 
taskmaster and he has been giving

.a helping hand to the twfile machin-
ery manufacturers. Last year they
were in trouble for finance. He said, 
for any export, money is not the pro-

'blem. Somehow, he got them Rs. 14 
crores and the Textile Machincr'
manufacturers were saved.

Our textile mills are befng moder-
nised. Now about Rs. 300 crores ard 
required for modernisation of these 
mills. I .von'I request the Minister 
to see that sufficient funds are Pro-
vided for the purpose,

Lagon Company, whirh is a foreign
company, has monopolised the supply 
of jute machinery. All these 20 years
they have bes-i importing tlje ju1e 
machinery fiom outside Shri Pai lias 
asked the textile machine manufactur-
ers to do some research work and 
modernise our jute industry. At ? 
cost of Rs. 30 to 70 lakhs, they have 
developed the know-how and now they 
are in a position to supply the modern 
machinery to jute industry. This 
Lsgan Company is almost an anti-
national company. ■ It has been defying
all the orders, rules and regulations
of this country. Now, all of a sudden,
they say that they are in a position to 
supply new machines, though they
supplied only old iype of machines 
so far when our industrialists have 
produced the modern machines, the
Lagan Co. says that they will also 
produce modern machines, not in this 
country but they want to import from 
other countries.

I say, under no circumstance, any 
import of jute machinery should be
allowed as our people- are capable of
^producing it. 1 am wry glad that Shii
Pai and his Secretaries are taking
Iseen interest and they have made 
several statements in several commi-

ttees th*i under no circumstance they

are going to allow any import and the 
local people wzll be allowed to pro-
duce indigenously the modern machi-
nes.

N.C.D.C. !« doing very good work.
But ail ils instructions are not being
strictly followed by ihe State Gov- 
mants except by Maharashtra. My
senior colleague Shri K. Surya- 
narayana stated that incomepetent
people are being appointed m 
societies in T<*mil Nadu The people
who have no connection wliatsoevei
have been appointed as President-?, 
Cl airmen, etc* Of now after

•, change-over, the Government is 
removing all the people who have no 
connection with cooperative move-
ment.

The Samoat Committee has made
some recommendations for the new
and expanded new s-uga;- factories.
The recommendations must be adoptni
in toto. AH those factories which
have come into existence from 1974 
onwards *nuH get relief so that they
may not suffer The efficient fac-
tories which hav2 completed their
project with loss than Ra. 3 crores are
not getting any benefit. The people
who have wasted money and have
spent more than Rs. 3 crores are 
getting relief This is a bad thing. 
The efficiency must not be paralysed.

1 congratulate Shri T. A. Pai and 
wish him god spaed. He has deve-
loped a deserted village into a fine 
city with ro many educational insti-
tutions. I wisfi that all the Members 
of Parliament and all political work-
ers should go to that place and see 
how a village can be developed.

xm  *ro?r <rr«*wr (rfarr) :
tfwrfcr srs’ws, shrjct JTfrf to
JFTrTT i  i % wt *r arfar
smf?r
snsmr sfrm t sffcrr mtfV vt $  I 

17.81 hr*.
[Sh s i  Isr a q u e  Sa m b h a u  in the Choir}
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^nrrrfrr sft, ifNfrWF fHR>(»T TT
<*j?t ?tt srwr |  * r $  srftrT s-farcr 
^  % t t t t  r̂fcrrsnror sfr ?rm 
^^T*ri =>rrff5r ^  ^  I  i
w f^ r  g-ffnr JT5ft ?t fmf, t w  f r  
ftw ?tt§ ^ v s  wffr ir sawr

wmr t  ^  t  5*ft swn. »rret
^  tft STPT 3TO i W f  % 3TRT<T
fafsrcr cfr #t r  f  ?t, srfsTfa?r #t r >
*fft ?tsot *ftT*r i irt^wrq' sft ?f?r
t t k  *£t t  i ?pt  ^ r m  tt

t?|?pr T̂ 7% f  | 3TTT 3fR% $
*T T fR  fa fP  STrfpTT *TTl'<fT TT 
$f 5T TgT f I P  ffFT 5TT5 STPl 
|  I f f a  q* 3JTT forrffr ?Tt7 TiTTf TT 
'Sft«TT fatf*. T ^ T  T fs?! ST TOT f  I
fr ffw  w n ?zr m ?  w,3 *wzTR$hr

*armr ?rft t t  ?tt?t <rt t *t ?t tit

srsffrft Tt *«jmr <rr r r
st%  t1 ?Fr ^ tT̂ r *fofr*r fVrr*r g r im
f«RT «rr *rtr w frm  t o t

*tt f<F t*t $r ^ r ^ r s n i c ^ T "  q r
f£ tr  « w r  T t wrr«r*rr t t  st srnr w r, 
'Trsr 3pfta % t t  t fcw tt Tjr̂ r 
Trir Tt- snrrf *tr w f  Tt &mr
r̂ u t x  f^r^r T3r«r*rc t t  fa-r^r *rr*rrc 

| % itx  ŝmr ft $ m r  ?t i 
«pr: %x *r s*rrt st^ ti ?T-?nr m
*P»r % t *t sTst W r o r  tfr Tisfr f t #

*t<t*9t ^ r f t  *TT<ft # i <t't ^ ^ f̂nr 
srsftsfr^ Tf*rr %  ̂  % <mr 

5F<ft |, ? f  wt 'TsrrfEmft- 
Srf*R w  T ? r fw fr  fiRT
« r  "n: ?Ffr t *pt srtt rnp 

?S[?rT 11 «rt*r ^  sr ŝn 
<5«rt ^fr»r % srrt ^ ^rr^Rlf

STTCcT Sf̂ T '3TT%f ?ft % ?TT«r T O R #
w^i | f «rnrf | %  5#^,
T̂T spt 3fr ^  Ttawmfr %

ifw rS ?^  % M J T T T W % f?lt
3rr% f f , ?rr % i fa  *%r m
f # r  ott*t *pt m  | snsr» ^ w
tft a w i1 I, ^jt, Thr i3̂r?r 3R̂ ?r 
Jr, ?fr sTtTT f«ifR m  \^rr
I, ?r *r*nr t^Tft ?ft’  wjsnrft t t  f w ’
TfriT |, W  % T̂»r> Tt TTf?T fa*T TT̂ ft 

«rraY % ?cr «n- f̂tnr Tt wfrr
^ ft  I

arrar % T̂?fr wmWV»r »r̂ r r 
w  *iSR*rr *rrtft ^  w n i f  >
t f r *  ^  T ft tft ^ 3fTcTT 9 rfr ŜTrlT 
 ̂ fr  5T^t p̂qrm ŝft x f t  t  WfT

?r?5Rrr ^   ̂ I ^  U7T ?TT 5̂T% Tt 
f w  t  fT sft gr?t > m t  Tt 
fr ft  N f f f T ^ T  fiT'T ?r SffiTT t  w  
TT 5T?t FTcfT t  I ?ftT ^  ?*,ffTV fT 
31T ifrn  W ?  TOcfi *■ ^  fTlT 
<T?t fw  3IT% ^ I fjf .■ ?TV7 *T 1?% 
TTT% Tf#t ?fbr}T T> »^Tĵ  Tt 
5TTT ?T f^?fH felT jTtciT «Ti SRT
g-«r t < ferr w r  P  f^q- tY it 
'rsrt t t  tht sn * r  ft tot & i 
s*r *m> *î t »zrR ? «fh sTt

^1%(T f , ŝfr TTrT
t t  ŝrrrr T * f t  «ft ?tp f̂ Fr tt stpt 
f®  sfffnTcr fe fh ; l=r $ % r  wr
T? fsraT tot it^t ATrr  ̂fr  ■?% m«r
%T f®  I  rnfT g f ^ ^ t  iTP̂ rTrT 
T’ ?fK??rsTTR:wr?ft vnfranr *r Tqrr
ĴTT’  ?T% 5R I

s*r ^flrr % «r^?r m^t sfrr,. 
flnmrm t* «Rnhr f̂t *r tt*t 
tt%  ^ r  T^Nr^t | ^<ttt t o
| %ftx f̂rer ^ tpt T^r «rrwt tt  w v *  
t*t t  i ^  ^wwr x&ft ^r%v i
^ r % t o  ^ w o t  5t?ft ^iffcSffrrfv
jrnft^’arf̂  Titfnfw ?nr % tw  T t^
wrsrt tt  »ft m w ^t f *r?r i



*57 0 0  Wra-7? VAISAKHA 16, 1898 (SAKA) DG 1976-77

*nr*£ff * r s f r wt w w r a
tflr ft« R i |  fap w §  gsfpff *rr 
«fr smpiftr arrclr f , *rr srcmrf

^ srr#*r fat *rr% 
t  ffftrsmr 5f »rfar wrw^f xftx 
■fan. irforff nfr ^  'srrfsft i Srfar*
^ r % ^ J T f« r T ? r r t f % 3 ft ^

| snf an? ?fr»ff vr ifr fift
«rr̂  f  i «ftr f *  «pt  ̂ fk*r 
3rr̂  f  f ** 3r aft ff ts R  *fk  ^
^rfor m*r f  ? t  t  ^  fa<T tttT f

tf «rR% smr? vwwr fa s>?
ssmff % f^rr f̂t srrafa

t, *f *rfarf *rt f ^  grnt, vnrswf
faflr arnj iftr firfifnr *rwjpfSf f̂t 

^  firt sntr i % sit*
$r *m vm% 1 1

*r?t «ft ^r?rrr fa  sf>.?«r 
f jr c r *f wt w f ’sff ift ?5^Vsr
f  si r  ^ r  tn: *mr *Nr snft 
f$  t  $ fsR  5TW f^TT ST ?5Tm^TT
| f * *rr<r ^  fg^ ft
fssrr’  *r> i <3ttt fVfir ^  arrow
<ft •snfr | i s*rfa* % *r^hrr % 
«rr<n$ # r  fv  % ’frrr *en: farsrc 
$  # * $  * f  «far> qrt rP^r
sfftr ifa  «r f̂ a»ft o tstt ??r
«fr i

vr, *[£ ^ r  «tt i

THE MINISTER OF STATE IN THE 
MINISTRY OP INDUSTRY AND
CIVIL SUPPLIES (SHRI A. P. 
SHARMA): Mr. Chairman, Sir, first 
of all 1 would like to thank all the 
Members who have participated so
far in the debate on the demands of
our Ministry.

I would like to say, at the very 
outset, again, that so far, In the
668 LS-~9.

course of the debate, about fourteen
Members have participated and bar-
ring one or two, most of the Mem-
bers, to whom we are very much 
thankful, have appreciated and sup-
ported the working of this Minisity
Even those one or two Members who
have indulged into a little criticism 
here and there have also not made 
such criticisms as to call for any 
concern so far as this Ministry is con* 
cemed.

Most of the hon. Members win
have participate'! in the debate have 
pointed out some improvements to be
made here and there and, generally 
speaking, whatever steps have been 
taken by this Ministry in the promo-
tion of industries in this country have 
found a geieral support.

I would n w  specifically deal with 
two subjects—one is about the pro-
motion of small scale industry in the 
country as well as outside and the
other is the development of back-
ward areas or promotion of the in-
dustry in the rural areas. So far as 
the small scale industry is concerned,
it is known that there are about 4 
lakhs units in this country and it is 
envisaged that in the present Five
Year Plan, we will be setting up an-
other 1,60,000 new units. It is also 
envisaged ’hat more than a lakh of
these units will be set up in the rural
villages. About the exemption or var-
ious concessions that have been ex-
tended for the setting up of industries 
in the backward and rural areas, you
will find that most of these conces-
sions have either not been utilised, as 
has been observed by many hon. Mem-
bers, or many of the people whom we
expected to go and set up industries 
in these areas, have not gone.

From the report of this Ministry, 
it would be seen that we have extend-
ed the scheme of Central subsidy for
setting up industries in the backward 
areas.

Then we also have the ‘transport 
subsidy’ in hilly and border areas
We have given concession in taxes
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for the products of these units and 
at the same tinra we have given them 
the facility of getting loan on conces-
sional rate of interest. All these 
facilities have been there but it is a 
fact that in spite of these facilities,
results have not been achieved in this 
direction in such a way that we could
say that it was very satisfactoiy. The 
main reason is that even today 60 per
cent of the industry in our country is 
centred around the four metropolitan 
cities like Calcutta, Bombay, Madras 
and Delhi around another 46 cities. In 
all these 50 cities account for all the
major industrial development in this 
country. In •the Ministry of Indust-
rial Development we have been—in-
cluding our senior colleague—thinking 
as to what st?ps should be taken so 
that a larger number of people could
be attracted towaids the backward
areas. For this purpose we are already
contemplating to set-un an crganisa- 
tion specifically for the development
of backward areas. The objective oi
this organisation will be to assist and 
help such organisations in the States 
as are engaged in this kind of work for
building up the infra-structure and 
setting up industries in these back-
ward areas and also wherever such 
organisations are not in existence, tyts
organisation at the Centre will take
in its hand directly the activities to
be performed in that area.

AN HON. MEMBER: Since how
long have we been contemplating oi
this idea?

SHRI A. P. SHARMA; Sir, it is 
a fact that there has been some delay
in taking decision in this matter

SHRI VASANT SATHE: Why
do you want to appoint B Committee 
for guch an obvious thing?

SHRI A. P. SHARMA: I have not
said about setting up a committee. A
committee was set-up under the
Chairmanship of Shri F. C. Naik,
Industries Commissioner of Maha* 
raahtra. That Committee has sub-
mitted its report and taking?

into consideration the reyommende- 
tion, of that Committee, this decision 
is being taken,

SHRI VASANT SATHE; Sir, kindly
ask the Minister to lay the report of
the Committee on the* Table of the
House. I hope it is not a secret re-
port.

SHRI A. P. SHARMA: We can
place the report of the Committee on 
the Table of the House, There is
nothing secret in it Sir, as a result 
of the consideration of the recom-
mendations of the Committee, we
have come to the conclusion that some
organisation is necessary for creating 
the infra-structure in the backward 
areas and, as such, as I have men-
tioned, an organisation like this te 
going to be created shortly to look
after the development of the back-
ward areas

My friends must also realise that it
is not only the fact that certain dis-
tricts have been declared as backward
areas or that we are going to create 
an organisation like this that will
solve the problem.

Another difficulty is that most of
the people from the backward dis-
tricts or people who talk about the
development of the backward areas 
expect that somebody else from out-
side, from some other place will come
and develop that area The solution 
to the problem is to have a sufficient
number of entrepreneurs from that 
area itself; otherwise, we cannot com-
pel somebody to go to a particular
area. ! **

SHRI SHIVAJI RAO S. DBSII- 
MUKH (Parabhani): You can, if you 
wish to.

SHRI A. P. SHARMA: There is no
such law so far. He should know.
He is a lawyer. We can persuade
people, blit we cannot compel them.

1
There is another problem. Suppose

we request or persuade some entre-
preneurs fi«tn Maharashtra to go to
Bihar or UP. JNTow within the State
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of Maharashtra itself, there are cer-
tain backward areas. They would
prefer those areas within the
State itself rather than go to 
Bihar or U.P. Therefore, those who
ar® interested in development of the
backward areas—we are all interested 
in that—know that we should also 
find the necessary entrepreneurs for
this purpose in the loral areas. Our
slogan is local-based entrepreneur
and local-based resources. We should
consider local consumption also. Only
after producing sufficiently for local
consumption can we think of export-
ing to other places or to other coun-
tries.

Therefore, the problem has to be
viewed from this angle. Unless and 
until we do so, I do not think any
other approaches will help. We aie
thinking of creating some more facili-
ties for developing industries In back-
ward areas, but I want to make one
thing clear. So far as I have seen in 
the course of my working in this 
Ministry, 'no amount of effort can 
create any kind of atmosphere in the
backward areas which will help
them develop industries in their own
areas unless and until the local peo-
ple, the people from that area, come
forward to undertake this work

SHRI VASANT SATHE; You have
now come to the conslusion that it is 
the people who have to do it.

MR. CHAIRMAN: Questions may
be asked later.

SHRI A. P. SHARMA: Some
friends spoke about training young
entrepreneurs for this purpose. We
have taken steps in this direction also.
By this time, this Ministry hrs been
able to train about 5,000 young en-
trepreneurs, educated youth. But we
did not know how many of these
people have come forward to set up
Industries and how many of them
after taking the training have gone
away and taken up some other work.
’Rierefore, now we have taken a deci-
sion that whomsoever We train for
this purpose, it will be the responsi-
bility of this Ministry to see that they
set up industries in that particular

area or particular place where they
are trained for the pupose. We are 
taking this step, and to that extent
all the Small Scale Industry Service
Institutes are going to be made res-
ponsible to see that they are not just
to train up people and forget them,
but they should also take follow-up
action and oversee it till such time as 
they set up industries.

SHRI VASANT SATHE: Fix the
responsibility for supply of raw mate-
rials and marketing of the products;
do these two things and you would
have solved the problem.

SHRI A. P. SHARMA: My hon.
friend has raised this question. I can 
assure him that in some States, some
such steps have already been taken.
It has been mentioned here on many 
occasions. I say it not <n order to
praise a particular State. 'Rut the
State from which I come, Bihar,
though lagging behind in many thinpf.-, 
has recently made it compulsory for
all the big industries to buy the pro-
ducts of small scale Industrie;, and
ancillaries in that State. They have
taken this decision applicable from
block level to the State level. All
Government purchases must be from
the products of these industries, pro-
vided of course that the products are 
of a particular standard and the prices
are reasonable.

I think every State has to do that
Our intention is definitely dispersal of
industries and on this occasion I must 
congratulate the Maharashtra Govern-
ment; they have taken a decision that 
they will not allow any fresh units to 
be set up in Bombay and if anybody
wants to set up any Industry, he has 
to go outside Bombay, to some other
place.

My friend Shri Mahajan said some-
thing about setting up ancillaries of
the pubuc sector undertakings. This 
ws already been taken up and my
friend should be happy to know that 
the Scooters India, Lucknow have
taken steps to see that 100 per cent
ancillaries are produced.,,.
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SHRI VASANT SATHS: Why
should the BCTV a public sector TV
not have smaller units in the Private
sector as their ancillary units?

SHRI A. P. SHARMA; This parti-
cular example may be in the mind of
the hon. Member. I was saying that 
some public sector undertakings have 
already taken steps in thi? direction,'
Scooter India, Lucknow is not the 
6nly one; Bokaro has done this; HEC, 
Rancfaj has done this; Durgspur has 
done this. All the public sector un-
dertakings have taken upon them-
selves the task of developing ancil- 
laries around big industries.

In the course of the debate, one hon.
Member Shri Rajdeo Singh mentioned
about some embezzlement in the Kha- 
di Board in Kanpur, he said that it 
happened under the very nose of the
director of industries who was posted 
at Kanpur. My hon. friend should 
know that khadi work is not looked
after by the director of industries;
there is the Khadi Commission and 
th>at looks after that work By saying 
this I do not mean to stop here. The
hon. Member has brought to our
notice this complaint; we shall defi-
nitely take it up and look in*o what-
ever complaint is brought before us 
regarding the working of the khadi 
organisation.

SHRI VASANT SATHE: Since
1951 has khadi production gone up? 
What was it then and what is it now?
What is the expenditure and how 
much has it gone up since 1951? Only 
those figures would be sufficient.

SHRI A. P SHARMA: Those 
figures arc not readily available to 
me; I shall give it to my friend Mr. 
Sathe.

SHRI VASANT SATHE: I will
give them to you; production of khadi
bite come down fronj 9000 metres to

5000 metres and the expenditure has 
gone up lrom Rs. 80 lakhs to about 
Rs. 40 crores.

SHRI A. P. SHARMA: Mr. Sathe 
can keep so many figures in his 
memory; I do not I shall give the
figures later if he wants. I want to
say that if there is any complaint re-
garding the working of the Khadi
Commission, it will be looked into and 
we shall see that those irregularities,
if any, are sat right.
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SHRI A. P. SHARMA: Sir, a point
had been raised in this House
and again pb#ut the existence of th«
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bogus units. Of course, bogus units 
cannot exist. We have conducted a 
Census for the first time and the re-
sult of the Census reveals that there
are three kinds of Units in the small
scale sector—the units which are in
existence, the units which are non- 
existant and the units which are not
traceable and perhaps some units are 
not going to be traceable at all.
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SHRI A. P. SHARMA: Sir, I accept
what you have just now said and 1 
have already told you that whatever
irregularities there may be in the 
working of the Khadi Commission,
they will definitely be looked into by
us and we will see that those irregu-
larities are removed. Regarding the 
bogus units in the small scale sector,
as a result of the National Census 
conducted regarding the small scale 
sector units, it has now been found
that about 9 per cent of the units are
non-existant. In the provisional re-
port of the first Census, there was a 
large percentage. But we again re-
ferred it to the State Directorates.
They reviewed the position and 1 
can place the review result oi every
State. Now, the position is that 9 
per cent of the units are not traceable,
whether they are in existence or not.
But I would only explain that those
units which are non-traceable, are not

in existence so far as we are concern-
ed, because there are certain small
scale units which are not registered.
So we have conducted a Census of
those units which are registered. But
those units which are not registered 
may be in existence. But so far as 
we are concerned, they are not trace-
able. We shall again review the
position and I am quite sure, the third
review will definitely come to a defi-
nite conclusion as to how many units 
are actually in existence. Therefore,
to say that a large number of small
scale units exist on paper cannot be
accepted and I am not prepared to 
accept this position because there 
are about 4.0 lakh units in this 
country and we are going to
have 1,60,000 more in the next five
years. This is the position so far as 
the small scale scctor is concerned.
I would now like to make only one
point I leave the rest to the car® of
my senior colleague who will reply
tomorrow. Regarding the activities
of our Ministry outside the country,
particularly in the promotion of small
scale and village industries, we have
been assisting about 37 developing
countries, for promotion of small
scale and village industries. Recent-
ly, we have arrived at an agreement
with two countries—Mauritius and 
Tanzania. In Tanzania we have iden-
tified 52 units and we arc going to
promote the small scale industries in 
that country. We will be providing
machinery and expertise to those 
countries for the promotion of small
scale industries. Thess steps taken 
by this Ministry in the field of indus-
trial development will go a l°ng way
in promoting and strengthening our
ties with the friendly countries.

17.59 hrs.

The Lok Sabha then adjourned till 
Eleven of the dock on, Friday, May 7, 
1976/Vaisafcha 17, 1898 (Salca).
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